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2.3.95 	. Srkar requests for adournmen \1 

• 	 :. on behalfp t 	B K Sharma. The 0• 	 0 	 I.. 	
0 	 4—La 	
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'O 	 ••. 	 - 	matter 	 today for consi- 

deration of interim relief. The 
I 	 • 	 f 	0 

•0 	 applicant, has prayed that during 
0

,th..pendency of the application 

his service may not be terminated. 

It appears from the records that 
O 	

•• 	 ..- 	
...: 

the prid of his engagement had 
0 0 

	 ' .......' expired after s ix months from 

	

0 	 , 34•  94. Todaythe respondent No. 5. - who is present instructs the 
-• 	ir'ned Sr.CG.S'.'to inform the 

0 0 	 .... 	
Court that the term of engagement 

I 	 ' ' 6 4%-Ih aplint has been extended 
for a period of Six months from 

	

0 	
December 1994 and he has been I 	

I 

posted at Nagalarid Sub-station 

but the applicant ha not so far 
0, joined in that post.) He further 

states,,if the applicant reports 

for duty he will be allowed to join. 

	

0 	 In-view of this situation no interim 
relief is called for save and except 

0 	 to record the above information. 

0 	
It? 

C'r-- tr41 	 trd  

. 	,  

The applicant is at liberty to join 

in the post where he is given the 

engagement without prejudice 

rights and contentions in the 

application. The respondents are 

given eight weeks to file -written 
statement from today. To be listed 
for hearing on 8.5.95. 

Membe±' 	 Vice-Chairman 
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Mr.S'.A1i,\r.C.G.S'.0 se Pis time 
for c ourters. Adjrned t 21-8-9 for 

ord er s. SuSject t 0' ser V ic e of not iae. 

- 	
ViceChairman 

un 	 Member 

30. 5.96 	 Leave note of Mr B.K harma, learned 

counsel for the applicant. Mr S. Sarma prays 

for adjournment on his behalf. Mr S. All, learned 

- 	Sr. C.G.S.C., is present for the respondents. 

List for hearing tomorrow, 31.5.96. 

Menber(A) 
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" 	31.5.96 	... 	Learned counsel for the prties are 

Dresent and have made their submission in Dart. 

Hearing' adjourned to 10.6.96. The respondents 

are directed to produce the copy of the Merit 

and Normal Assessment Scheme (MANAS) for 

Scientific, Technical and Separate Staff Revised 

and Effective from 1.4.1992 and also the instruction 

circulated in May 1991 mentioned in •para 6 

"Contractual Service", of Annexure-B to the rejoin-

der, namely record note of discussion held between 

the DG and SWA representatives on 28.9.1994. 

Copy of the order may be furnished 

to Mr S. Au, Sr. CG.S.C. 

I '—   

MeA) 

Member(J) 

Learned Sr. C.G.S.C., Mr S. AU, for the 

respondents. Learned counsel Mr B.K. Sharma for 

the applicant. :- 

Mr Au 'has submitted a - copy of letter 

No.17(197)/0-E.H dated 14.5.1991 together with 

the guidelines mentioned therein. Mr B.K. Sharma 

submits that he requires time to go into the same 

and, also to ascertain whther those instructions 

And guidelines are the same as mentioned in item 

6 "Contractual Service" of the resolution dated 28.9.1994. 

Mr Ali also submits copy of the revised 

MANAS effective from 1.4.1992. In this respect 

10.6.96 

+ a . 

• r. 	 •.., 
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O.A.No.16/95 

10.6.96 	 also Mr Sharma submits that he requires 

time to examine the documents. He, therefore, seeks 

time for examination of the aforesaid two documents 

and reply if considered necessary. 

List for fresh hearing of the O.A. on 

15.7.96. 

\j 

In our order dated 15.5.1996 in M.P.No.60/96 

we have directed the respondents to allow the applicant 

to continue in the same post till 15.6.1996 or disposal 

of the O.A. whichever is earlier. Since the O.A. 

cannot be disposed of within the stipulated date 

of 15.6.96 and after considering the submission of 

the counsel for the parties we consider it fair and 

just to direct the respondents to continue the applicant 

in the same post under the same terms and conditions 

until further orders. They are accordingly directed. 

Lib4 to the respondents to apply. 

Mernber(A) 

Member(J) 

nkm 

15-796 	Learned counsel Mr.B.K.Sharma for 

the applicant. Sr.C.G,S.C. Mr.S.Aji 

for the respondents. 

List for hearing on 12896. 

un 

I 



O.A.No.16/95 	 - 	' • 

14.5.97 	 Heard Mr B.K. Sharma, learned 

counsel for the applicant, and Mr S. JAIi, 

learned Sr. C.G.S.C., appearing on behalf 

of the respondents. Hearing concluded. 

Judgment delivered in open court, kept 

in separate sheets. The application is 

allowed. No order as to costs. 

Me& 7 	 Va—i 
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- 	GUWARA1'l BENCH :: GUWAHATI-5. 

O.A,NO. 16 of 1995, O.A.No.17 of 1995, O.A.No.18 of 1995 & 
T,A. NO. O.A.No.241 of 1994. 

Shri Dulal Sahu (O.A.N0'.16/95) 	 DATE OF DECISION 14.5.1997 
Shri Paresh Kalita (O.A.No.17/95) 
Shri Pabitra Pran Sarma (O.A.No.18/95) 

(PETITIONER(S) 

AD0CATE FOR THE 
PETITIONER (s) 

JERSLIS 	- 

Union of India and others 	 -. 	 RESPONDENT () 

Mr S. All, Sr. C.G.S.C. and 
Mr A.K. Choudhury, Addi. C.G.S.C. 	 ADJOCATE FOR THE 

RESPONDENT (s) 

I 

T HE 	'OLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HOW OLE MR G. L. SANGLYINE,, ADMINISTRATIVE MEMBER 

1 a Whether Reoters of local papers may be allowed to 
ace the Judgment ? 

2. To be referred to the Reporter or not ? 

3, Whether their LordshiPs wish to see the fair copy of 
the judgment 

4. WhethelA the Judgment is to be ctrculated to the other 
Benches ? 

	

Judgment delivered by Honbie Vice-Chairman 
	LJ'T 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.16 of 1995 

Original Application No.17 of 1995 

Original Application No.18 of 1995 

Original Application No.241 of 1994 

Date of decision: This the 14th day of May 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. ,Sanglyine, Administrative Member 

O.A.No. 16/95 

Shri Dulal Sahu, 
Ex-Project Assistant, 
Geo-Science Division, 
Regional Research Laboratory, 
J orhat. 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus- 

Applicant 

Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Science & Technology, 
New Delhi.' 

The Director General, 
Council of Scientific & Industrial Research, 
New Delhi. 

The Director, 
Regional Research Laboratory, 
Jorhat. 

The Joint Secretary, 
Council of Scientific & Industrial Research, 
New Delhi. 

The Controller of Administration, 
Regional Research Laboratory, 
J orhat. 

By Advocate Mr S. Au, Sr. C.G.S.C. 

O.A.No.17/95 

Shri Paresh •Kalita, 
Project Fellow, Grade-Ill, 
Geo-Science Division, 
Regional Research Laboratory, under CSIR, 
Jorhat. 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus- 

1. 	Union of India, repre'sented by the 
Secretary to the Government of India, 
Ministry of Science & Technology, New Delhi. 

Respondents 

Applicant 
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The Director General, 
Council of Scientific & Industrial Research(CSIR), 
New Delhi. 

The Director, 
Regional Research Laboratory, Jorhat. 

The Joint Secretary, 
Council of Scientific & Industrial Research, 
New Delhi. 

The Controller of Administration, 
Regional Research Laboratory, Jorhat 	 Respondents 

By Advocate Mr A.K. Choudhury, AddI. C.G.S.C. 

O.A.No.18/95 

Shri Pabitra Pran Sarma, 
Project Fellow-Ill, 
Ged-Science Division, 
Regional Research Laboratory, 
Jorhat 	 Applicant 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus-. 

Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Science & Technology, 
New Delhi. 

The Director General, 
Council of Scientific & Industrial Research (CSIR), 
New Delhi. 

The Director, 
Regional Science Laboratory, Jorhat. 

The Joint Secretary, 
Council of Scientific & Industrial Research, 
New Delhi. 

The Controller of Administration, 
Regional Research Laboratory, J orhat 	 Respondents 

By Advocate Mr S. Au, Sr. C.G.S.C. 

• O.A.No.241/94 

Shri Shantanu Dutta, 
Project Fellow, Grade-Ill, 
Applied Civil Engineering Division, 
Regional Research Laboratory, Jorhat. 	 .....Applicant 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus- 
The Union of India; represented by the 
Secretary to the Government of India, 
Ministry of Science & Technology, New Delhi 

The Director General, 
Council of Scientific & Industrial Research(CSIR), New Delhi. 

The Director, 
Regional Research Laboratory, Jorhat. 

The Joint Secretary, 
Council of Scientific & Industrial Research, New Delhi. 

The Controller of Administration, 
Regional Research Laboratory, Jorhat. 	......Respondents 

By Advocate Mr A.K. Choudhury, Add!. C.G.S.C. 

WQ 
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ORDER 

BARUAH.J. (V.C.) 

The above applications involve common questions 

of law and similar facts. Therefore, we propose to dispose of 

all the applications by a common judgment. 

 Facts 	for 	the purpose of 	disposal 	of 	the 	applications 

are: 

All the applicants were appointed in the Regional 

Research Laboratory by respondent No.3 on various dates and 

they 	have been 	continuously working as 	such. 	Initially, 	all 	the 

applicants had been appointed Project Assistant at a consolidated 

pay of Rs.5001-. The consolidated pay was enhanced from time 

to time and at present the pay is Rs.18001-. They were so 

appointed in sponsored project. In 1981 a scheme was prepared 

by the respondent No.2, namely, Council of Scientific and Industrial 

Research (CSIR for short). The said scheme was known as Merit 

and Normal Assessment Scheme (for short MANAS). The period 

of the said Scheme expired and again reintroduced in a revised 

form and became effective from 1.4.1992. The contention of 

the 	applicants 	is that they 	fulfilled 	all 	the conditions 	laid 

down in the Scheme for regularisation 	of 	their services inasmuch as they 

had completed more than three 	years 	of 	service. However, the 

authorities refused to regularise them on the plea that the Scheme 

was no longer in existence. Hence the present applications. 

We have heard Mr B.K. Sharma, learned counsel for 

the applicants, and Mr S. Ali, learned Sr. C.G.S.C., for the 

respondets in O.A.Nos.16 and 18 of 1995, and Mr A.K. Choudhury, 

for the respondents in O.A.Nos.17/95 and 241/94. According 

to Mr Sharma the applicants were discharging their duties 

continuously except only for short xthfixic* breaks. The learned 

counsel further submits that those breaks were artificially created 
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just to deprive the applicants from the benefits of the Scheme. 

Mr Ali and Mr Choudhury, on the other hand, submit that 

the applicants are not entitled to get their services regularised 

in view of the fact that their services were not continuous 

inasmuch as there has been breaks in their services from time 

to time. However, the allegation of Mr B.K. Sharma is that 

the breaks were artificial and not for any bonafide necessity. 

The learned counsel for the respondents are not in a position 

to refute this submission. 

On the submission of the learned counsel for the parties 

it is now to be seen whether the respondents' refusal to regularise 

the services of the applicants can sustain in law and whether 

the applicants are eligible to be regularised in their services. 

 It is an 	admitted fact 	that 	the 	applicants 	had 

been working for several 	years with, 	however, 	short 	breaks 

of one or two days. According to the learned counsel for the 

applicants, these breaks were artificially created just to deprive 

them from the benefit of the Scheme. 

We have perused the application as well as the 

written statement and heard the learned counsel for the parties. 

We 	find 	that 	these 	one or two days breaks are not for any 

administrative necessity. At least there is nothing on the record 

to indicate that. The learned counsel for the respondents have 

also not been able to show that those breaks were necessary 

for administrative purpose. 

In view of the above we hold that the applicants 

were 	working 	continuously for 	more than 	three 	years which 

was 	a 	condition 	for 	the purpose 	of regularisation 	of their 

serices. From the pleadings and other records available before 

us, we are of the opinion that the short breaks were artificially 

created - there was no administrative necessity. These artificial 

breaks....... 
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breaks cannot deprive the applicants, the benefit of the Scheme 

(See AIR 1990 SC 2228, 1992 (2) SCC 29, and 1987(3) SLJ 

(CAT) 569). An attempt has been made by the learned counsel 

for the respondents to show that at times the, applicants were 

not in 	service for 	a long time, 	and therefore, 	they would not 

be regarded as being in continuous service. 	But, 	if Annexure- 

A to the rejoinder, the revised Scheme of MANAS effective 

from 1.4.1992, is taken into consideration this will show that 

the applicants had been working for more than three years, 

with, however, short breaks as indicated above. Therefore, 

they are'entitled to the benefit of the Scheme. It may be 

mentioned here that the respondents have clearly stated in 

paragraph 32 of the written statement in O.A.No.16/95 that 

the name of the applicant was sponsored by the Employment 

Exchange and after having selected by the Selection Committee, 

he was appointed as Project Assistant for six months only 

on contractual basis. This itself indicates that the applicant 

fulfilled the requirements mentioned in the Scheme. Similar 

averments have been made in the written statements of the 

other applications also. 

8. 	Considering all the aspects of the matter we hold 

that all the applicants, are entitled to be regularised in their 

services as per the Scheme (MANAS) prepared, and more 

specifically as per the revised Scheme effective from 1.4.1992. 

- Accordingly we direct the respondents to regularise the services 

of the applicants within a period of one month from today 

in terms of the Scheme. If at the time of regularisation the 

applicants are found to be overaged that should be ignored 

and this shall not be a bar for regularisation. Till regularisation 

the applicants should not be removed from their services. 
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9. 	The applications are accordingly allowed. However, 

considering all the facts and circumstances of the cases we 

make no order as to costs. 

G. L. SANGLYE) 	 (D. N. BARUAH ) 

MEMBER (A)! 	 VICE-CHAIRMAN 

nkm 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 	j IN 

O,A. No. 	of 1995 

BETWEEN 

Shri ilal Sahu, 
Ex-Project Assistant, 
Geo-Science Division; 
Reoional Research Laboratory, 
Jorhat. 
Resident of Village & P.O. PachupathargaOfl, 
Via - Kamargaofl, Dist. Jorhat. 

a • • applicant 

AND 	 - 

Union of India, 
rresented by the Secretary to the 
Govèwrrneflt of India, 
Ministry of Science &. Technology, 
New Delhi. 

/ 

The Director General, 
Council Scientific & Industrial Research, 
Ráfi Ma'rg, New Delhi.' 

The Director, 
Regional Research Laboratory, Jorhat. 

The Joint Secretary, 
Council of Scientific & In&istrial Research, 
Anusandhafl Bhavan, Rafi Marg, New Delhi. 

5. TheController of Administration, 
Regional Research Laboratory, Jorhat. 

a a 
	 Respondents 

DETAILSOF APpLICATION 

1. PARTICULARS OF THE RDER AGAINST WHICH 
THE APP LI CATION I SMA : 

The application is not made against any particular 

order but is directed against the deemed- rejection of repre-

sentation of the application for regularisatiOn of services. 

However, the applicant is also aggrieved by different orders 

of ,  his appointment since 1984 till date by which he has also 

been appointed on temporary basis on different spells and 

t1ereby adopted an unfair labour practice by the respondents. 

Contd. , .P/2. 

9 

[C.ntici Ad ntratie Trur$ 
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•31JAN195 

	

Guwahati 	r; h 
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2. -rURISDICTION OF THE TRIBUNAL ; 

The applicant declares that the aibject matter of 

the instant application is within the jurisdiction of the 

Hon 'ble Tribunal. 

Centra' A 	i!tratj 	Trt * 3. LIMI TATI ON 

The grievances of the applicant is a continued wrong 

meted out to him and now as a last resort, he has come undez 

the protective hands of the Hon'ble Tribunal. 

40 FACTS OF THE CASE : 

	

4.1 	That the appli cant is a citizen of India and a 

permanent resident of Assam and as such, he i entitled to 

all the rights, prptectiofls and privileges guaranteed by the 

ConstitutiOn of India. 

	

•4.2 	That the applicant is a Bachelor Degree holder in 

Science (B.Sc.) and fully qualified to hold the post of 

P roj ect Assistant/Junior Scienti Li c Assi stan t/Junio r Tecbni cal 

Assistant, Grade-Ill under the Regional Research Laboratory 

(R.R.L.) Jorhat. He is also diploma holder in Computer 

Programming (D) from Computer Education and Software 

Development Centre, QlwaI3ati. 

	

4.3 	That pursuant to an advertisement and indent placed 

by the RRL,  Joriiat  with the Employment Exchange with whom 

the name of the applicant was registered, the Employment 

Exchange sponsored the name of the applicant alongwith many 

others for thepost of Project Assistant in the RRL, Jorhat. 

After such sponsorshipsof the name of the applicant, he 

alongwith many others appeared before the Selection Committee 

for selection and the applicant came out aiccessfUl in the 

Contd. .P/3. 

31JAtfl995 

Guwahati Sonch 
Tjt?TIt;: 
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selection. It will, be pertinent to mention here that neither 

in the adve rti semen t/indent placed with the Employment Exchang€ 

nor in the interview call letter and not even during the 

course of selection, the applicant was ever told that his 

assignment ipuld be temporary. It was the bonafide belief of 

the applicant that his sponrship and selection is for 

ientra Arristratjv, 1r 

nr9 

iJAN 1995 

GUwhtj conch 

permanent absorption. 

4.4 	That pursuant to the aforesaid sponsorship and 

selection, the applicant was appointed as Project Assistant 

on a consolidated pay of Rs.500/- for a period of six months 

by an order No.RLJ_9(59)_Estt/79 dated 24.9.84. The 

applicant was SO posted in the Seismic Surveillance Station 

(Geo-Science Division) of the R.R.L., Jorhat. His initial 

posting was at Hamren, West Karbi .  Anglong District. The 

applicant was completely taken aback to receive such an 

pointment prder inasmuch as stated above, it was his 

legitimate expectation that his appoininent would be on 

pewianentbasis. Fbwever, in these hard days of lievlihood 

and derth of employment, the applicant had no other alterna-

tive hat than to accept the employment. Accordingly, he 

joined the post and since such joining, he had been continuing 

under the respondents. 

A copy of the first appointment letter dated 

24.9,84 is annexed herewith as.ANNEXJJRF.-1. 

45 	That aftee the initial appointment, the salary of 

the applicant was first increased to Rs.600/- with effect 

- 	 - 	 from December 19-84 and again it was increased to Rs.800/- 

with effect from January 1985. lbwever, he was not paid his 

arrear salary. He made a representation dated 12.2.85 for 

Contd ... P/4. 

- 
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grant of arrear salary which was eventually granted to him. 

ntra 	 Tr 
tzi 

31JAN1S3S 

Guwahati onrh 

j -j 

4.6 	That by office memorandum No.RLJ-(GS)028 dated 

10.10.85, two persons viz. Shri R.K. airagohain,. Junior 

Scientific Assistant and Shri P. Mahanta, Project Assistant 

were transferred to RRL, Jorhat from Seismic Surveillance 

Station, Durga Sarobar, Giwahati-9 and the applicant was 

directed to take over charge from them immediately. Accordingl 

the applicant took over charge and had been continued dLnder 

the R.R.LJorhat. 

A copy of the office memorandum dated 10,10.85  is  

annexed herewith as JNNEXURE.-2. 

4 • 7 	Thatafter the initial appointment as aforesaid, the 

service of the applicant was extended from time to time'on• 

a consolidated pay. However, the pay of the applicant was 

raised to Rs.800/- vide order No.RLJ_9(2)-Ett/87 dated 

30.4.87.. 

Copies of such orders of extension are annexed 

herewith as NEXtJRES 3, 4 and 5. 

4,8 	That the applicantx states that his services were 

extended from to time vide orders dated 4.2.87, 4.8.8. 7 and 

21.10,87. The pay of the applicant was raised to Rs.1,000/-

vide order dated 21.10J7. 

Copies of the orders dated 4.2.87, 4.8.87 and 

21.10.87 are annexed herewith as ANNEJRES 6,7 and 8 

respectively. 	 V  

4.9 	That by an office order No.RLJ7(12- Estt/76 dated 

30,3.88, the applicant was transferred from R.R.L. Jorhat to 

V 	
Contd ... P/5. 
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Seismic Surveillance Station, Hamren with effect from 

15. 3.88. 

A copy of the said order dated 30.3.88 is annexed 

herewith as ANNEXiJRE9. 

.10 That the applicant states that the phenomenon of 
Central Airnnjstratj', ' 

	

1cr1i r1I.i 	1 ssuing appointment orders of the applicant again and again 

a nd thereby continuing his service continued a t a consolidated 
•iiJ 	.'•- 

ay of Rs. 1,000/- per month till 1.10.88 x maxtk when his 

	

Guwhtj 8ench 
	

ay was raised to Rs.1,500/- per month vide order No. RLJ-9(2) 

- stt/89 dated 6.11.89, by which on  $ur+  coso 11 dated pay s  M 

Copies of the orders dated 2.5.88 and 6. 11.89 are 

annexed herewith as ANNEXURES.10 and 11 respectively. 

4.11 That after the aforesaid appointment letters the 

applicant has all along been issued with various appointment 

orders on the strength of which he had been continuing in his 

* 	 service continuously. His service has been extended from time 

• 	 to time vide orders No. RLJ-9(2)_Estt/89_GS dated 5.589 ; 

NO.RW_9(2)_Estt/89 dated 7.11.89 ; NO. RLJ-9(2)-Estt/89 dated 

7.5.90 ; No. RLJ_9(2)_Estt/90 dated 31.10.90 ; No.RLJ-9(2)_ 

Estt/90 dated 25.4.91 ; No. RLJ_9(2)_Estt/91 dated 31.10.91 

and so on. Be it stated here that vide the aforesaid orders, 

he was appointed for six months duration with effect from 

7.4.89 till 31.3.92. 

Copies of the appointment letters dated 5.5.89, 7.11.89, 

7.5.90, 31.10.90, 25.4.91 and 31.10.91 are annexed 

herewith as ANNEX1JRE&.. 12, 13, 14, 15, 16 and 17 resp ectively 

412 That after the aforesaid various appointments orders, 

the applicmt was again appointed as aforesaid vide office 

Contd ... P/6. 
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mo No. RLJ_9(2)-Estt/92 dated 30.4.92 at a consolidated 

pay of Rs.1800/- per month for a period of One year with 

effect from 1.4.92. 

Copy of the said office memo dated 30.4.92 is annexed 

herewith as NEXUR18. 

4.13. That by office memoranm No. RLJ_15(7)-Estt/92 dated 

18.6.92, the applicant was transferred to Seismic Surveillance 

Station, Dawahati in place of one Shri R.K. Buragohain 

Tag-III(2) . Be it stated here that Shri Euragohain is a 

regtilar staff of tIe R.R.L. Jothat. 

CntrI A 	trat 	Tr' 

4fV 	f 	I 

31 JAN19S 

Guvhiti 5ench 

A copy of the said order dated 18.6.92 is annexed 

herewith as ANNEXIJRE-19. 

4,14 That the applicant states that his service was again 

extended vide office memorandum No. RLJ_9(2)-Estt/93 dated 

4.5.93 and lastly by order No. RLJ_9(2)-Estt/94 dated 10.5.94 

his service was extended uptO 7.10.94. 

Copies of the said orders dated 4.5.93 and 10.5.94 

are annexed herewith as ANNEXURS-20 and 21 reectiVely 

4.15 	Tht as per the last appointment order dated 10.5.94 

the applicant cxntinued to work uptO 7.10.94 and thereafter 

he was notxt 	favoured with any further extension. Such 

ft=XI=j=tt= di scofl tinu an ce o f the app ii cant f rom se r vi ce 

was discriminatory inanuch as 	 one Shri Bora who  

was also appointed like that of the applicant and who is 

junior to the applicant alongwith two news appointees were 

allowed to continue in service. Further discrirninatiCfl of the 

applicant is explicit on the face of the fact that one Shri 

Qjntd ... P/7. 
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Prabin Kr. Phukan whO was also appointed like that of 

the applicant as Project Fellow-Ill in consolidated pay of 

Rs. 1800 /_ has been continued in service. He was even imparted 

with training by sending him to New Delhi and in the process 

he has shown as Dealing Assistant. Thus it will be evident 

entrat Admistrativ Trikw,t 	that the respondents are favouring their blue eyed boys 
.T 

resulting in hostile discrirninationin violation of Rkay 

2JMfl995 	I Articles 14 and 16 of the Constitution of India. In the above 

Guwahati bench 	
context, the applicant begs toannex the appointment order of 

QT r.t4? 	 Shri Phukan dated 17.3.94 and his tour programme dated 2. 11.94 

as ANNEXtJRES-22 and 23. 

4,16 	That the respondent No. 5 vide his letter No.RLJ-13 

(619)-Estt/86 dated 21. 10.94 was kind enough to forward the 

repres&atatiofl of the applicant alngwith another to accord 

approval for their regular absorption. In the said letter, 

the only stumbling block for regularisation of the service 

of the applicant was stated to be a so called ban imposed by 

the Government of. India on recruitmeflt because of which 

none of the Project Assistants could he considered fo 

• 

	

	 regular absorption. In this connection, the applicant states 

that to the best of his knowledge, there is no such ban on 

• 	 recruitment. Even assuming but not admitting that there is 

ban on recruitment, the case of the applicant being not one 

of recruitment but of regularisation, such ban cannot stand 

• in the way of the applicant. 

A copy of the said letter dated 21,10.94 is annexed 

herewith as ANNEXTJ-24. 

4.17 	That the applicant has come under the protective 

hands of the Honble Tribunal as a last resort having failed 

Contd ... P/8. 
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CPI  

to get a redressal of his grievance before the departmental 

authorities. He had admitted a numerous representations before 

the departmental authorities urging for regularisation of 

his services but all have fallen into the deaf ears of the 

r e sp on den ts. 

Ccntri1 A.ir 	istratv ir 

4.18 That the applicant states that after the last extension 

his services haveriot been extended and thus he has been 
*J 

Guwahti Bench 
wo ;rrt 

singled out for differential treatment. It will be pertinent 

to mention here that the Project Assistants/Project .FelloIII 

who were appointed in the RLJ, ftax Jorhat like that of the 

applicant have all along been continued and even now ate 

under of extension, but the applicant has not been favoured 

with any extensiOn of service not to speak of regularisation 

of his service. Howver, he has laxam also not been released 

from his service and still he has been treated as an employee 

of RRL, Jorhat. In this connection, the respondents issued 

a telegram to the applicant under No. 1RLJ/Geo-Sc/94 dated 

24. 3.94 directing him to hand over charge of the ajwati 

Sub-Station to Shri R.K. Buzagohain. By the said telegram 

it has also been intimated, that his representation regarding 

regularisatiorl has been forwarded and till a communication 

is received back, his extension for further period is not 

cnsidered at this stage. 

A copy jt the said telegram dated 24.3.94 is 

annexed herewith as NE)WRE 25 

4,19 	That the applicant states that eversince his entry 

into the service of the RBL, Jorhat he has been serving to 

the satisfaction of all concerned and at no point of time 

Contd.. .P/9. 
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he was communicated with any adverse remarks. The applicant 

has made several rapresentations before the respondents for 

regularisation of his services and in the representations 

he has specifically mentioned about the scheme 'Merit and 

Normal assessment Scheme (MANAS) ' for Scientific and 

Technical Staff. 

Central  

Copies of such representations are annexed herewith 

3 1 JAN1995 	 and marked as ANNEXURES-26, 27 and 28 rggtk,e*c 

Gtwri 

	

.20 	that the applicant states that being faced with the 

above position, has submitted representation dated 12.11.94 

urging for extension of his service as otherwise his 

condition would be miserable.às stated above, the applicant 

was all along expecting that his services would be regularised 

and he made numerous representations apart from the a 

representation mentioned above, but 'till date nothing has 

been done in the matter and now not to speak of hB  regulari-

sation Of his service, he has not ev&i been favoured with 

extension of service as has been done to other similarly 

circumstanced employees of the PRL, Jorhat. This is nothing 

but hostile discrimination. The respondents are annoyed 

because of the fact that the applicant has been making 

grievances against his employment in exploitative terms and 

has been making representations to the highest authority. 

Thus as a punitive measure, he has not been favoured with 

extensiOn of service. 

A copy of the reresentatiOfl dated 12.11.94 is 

annexed herewith as PNEXUEE-28. 

4.21 That the applicant states that as per a scheme 

orevalent in the CSIR, the Scientific. and Technical Staff 

like that of the applicant are required to be regularised 

Contd. .. .P/10 
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afer rendering three years or more service. The said scheme 

is known as Merit and Normal Assessment Schie (MANAs) for 

Scentific & Technicai Staff thich was also mentioned by the 

applicant in his representation dated 5.9.94 (Anneure-28). 

4.22 That in view of the above factual position, the 

service of the applicant is required to be 'regularised 

with retrospective effect more so in view of the fact 

that he entered into the services of the respondents as 

per their own indent placed before the Employment Exchange 

and as was sponsored by the Employment Exchange, the applicant,  

was ap pointed under the resrondents after a proper selection 

and under any rule no further selection is contemplated. 

The respondents cannot utilise the services of the applic t 

ineqDloitative terms and the constitutional provisions 

demand that the services be regularised. In this connection, 

the applicant craves the leave of the F'bn'ble Tribunal to 

refer to the contitutional provisions and so as to the dictums 

of the Apex Court, High Courts and Benches of this Hon'ble 

-. 	31JA1995 

G.Uwvjtj Conch 
q'TT 

Tribunal. 

4,23 That the applicant states that at present there are 

17 posts of Junior Scientific Assistant/Junior Technical 

Assistant, Grade-.III vacant under the respondents. The pay 

scale prescribed for the post is Rs.1400-2300/- with usual 

allowances. After regularisation of the services of the 

Project Assistants/Project Fellows_Ill, they are designated 

as J.T.A. or J.S.A. The resDondents have earlier on regularised 

the services of many Project Assistants who are similarly 

situated like that of the applicant. The said incumbents 

Contd ... P/11. 
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were regularised after rendering 2-5 years of service. 

Some of the names are given below : 

 Shri Dipak Bordoloi 

 Shri K.C. Likhok 

 Shri F.C. Bharali 

 Shri Znanta Sarrna 

 Shri Anujal Sarrria 

 Shri Samiran to rthakur 

:rtraI Actirrrtrativ 
1ITp 	ftJ 

I JAN1995 
Shri U.S. l3hattacharjee 

Shri D. Borthakur, etc. 
TT 	; 

The above persons were similarly situated like that of the 

applicant and their services have been regularised after 

rendering only 2-5 years of service against the service 

rendered by the applicant for long 10 7eaZs. The above 

examples are only illustrative and not exhaustive. Furthermore-

since there are 17 posts of J.T.A./J.S.A. there is no earthly 

reason as to why the applicant should be continued on 

temporary basis with time to time exthnsion for consolidated 

pay of Rs.1800/- as against regular pay scale of Rs.1400-2300/-

In this case there is clear violation of the principles of 

eual pay for. equal work. The applicant does the same amount 

of job as that of the regular incumbent but he is being 

paid a consolidated amount of Rs.1800/- which is clearly 

discriminatory and against the dictum laid don by the ?ex 

Court and other Courts. Thus apart from regularisation of 

his service, the applicant is also entitled to regular pay 

scale prescribed for the post being held by him retrospective 

The respondents instead of being model employer cannot 

resort to the old draconian law of higher and fire policy 

and they are bound by the constitutional provisions. 

Contd.. .P/12. 
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4.24 That although the applicant has not been favoured 

with any formal order of extension, he is being addressed 

••'•- 	Air 	 r - 

ri 	i•i 

1JANi99 

Guwhti Bench 

!jTiri 
-------.. 

as Project Assistant, RRL Siesmic Station. In this connectiOn, 

office memorandum 0O.RPLJ/GE0SO/94 dated 30.11.94 may be 

referred to by which the applicant has been directed to 

hatid over the charge of RL SiesiQ Station, Giwahati to 

Dr. M.M. Saiiia, Head, Geo-Scieflce Division. Earlier on also 

he was directed to hand over charge to one Shri Buragaäaifl 

who never turned up to take over charge from him. Thus the 

applicant is in a very conusiflg state, firstly beca$e 

there is no order of exteflSiOfl of his service and secondly 

in view of the fact that he is still regarded as an employee 

of the RRL, Jorhat and thirdly because he has not been 

able to hand over charge of the RRL, Siesmic Station, jwahati 

Be that as it may the facts remain that after the eçiry of 

the last extensiofl, the applicant has not been paid his 

salary and thus he is virtually at the verge of starvatiOfl. 

4.25 That the appliCant states that it is a fit case 

for passing an interim order directing the respondents to 

extend the services of the applicant as has been done in 

all other cases. 

5. GROUNDS P0 R RELIEF I TH LEGAL P 1JVI SI OS : 

	

5.1 	
For that prima facie the action/inaction on the 

part of the respondents ar illegal and arbitrary and 

accordingly, judicial interference is called for in the 

matter. 

	

5.2 	For that the action/inaction On the part of the 

respondents being founded on malafide and the entire 

exercise ak on their part being colourable exercise of powez 

Contd...P/13. 
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time intervention of the Hon'ble Tribunal in the matter 

is called for. 

5.3 	For that the applicant having rendered &out nin.e 

years of regular service, there is a strong presution 

that his service is indispensable and thus the respondents 

should not be allowed to continue the applicant on the basis 

of time to time extension at a consolidated pay and instead 

his service is required to be regularised in regular pay 

scale with retrospective effect. 

5.4 	For that there being no ban on recruitment, there 

is no earthly reason as to why the services of the applicant 

should not be regularised.vefl assuming that there is a ban 

on recruitment, the case of the applicant being one of 

xxi regularisatiOfl, the same will not be applicable to 

the case of the applicant. 

5.5 	For that there being a scheme in the department for 

regularisatiOfl of the service of the Scientific and Technical 

Staff after rendering three years of service, there is no 

earthly reason as to why the said scheme should not be made 

applicable to the arplicant SO as to regularise 	his 

service. 

5.6 	For that the applicant cannot be deprived of the 

regular pay scale and his service cannot be utilised in 

exploitative terms in a lesser pay inasmuch as he does the 

same nature and amount of job like that of the regular 

incumbents. This situation has resulted in gross violation 

of the principals of natural justice and is also violative 

of the Article s 14 and 16 of the Constitution of India. 

57 	For that there being apparent discrimination in 

Cqntd. ..P/14. 
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the entire episode, the respondents are required to be 

suitably directed to refrain from such discriminatory 

treatment with further direction to regulaise the service 

of the applicant with retrospective effect. 

5.8 	For that the principles of legitimate expectation 

r_ 	is amply applicable in the instant case inasmuch as during 

i
the long nine years of service, the applicat has also ~A,  

been eçecting that his service xh= would be regularised 

and now if he is required to go, he will be rendered 

jobless striking at the very root of his livelihood 

which needless to say wjJ1 seriously tell upon his family 

mnbe rs. 

.519 	For that the applicant having been duly sponsored 

by the Employment Exchange and he having been duly selected 

by the Selection Committee for being appointed, as Project 

Fel&Qw, there is no earthly reasons as to why the respondents 

should continue him at the time to time extension and that 

too at a cOnsolidatedpay when the pay scale prescribed.fOZ 

the post is Rs.1400-2300/-. 

5.10 For that in any vie.w of the matter, the instant 

application deserves to be allowed with cost. 

6, DETAIL S OF REMEDIES EXHAU STED ; 

The app licant has no other alternative or efficacious 

remedy than to approach this Honble Tribunal. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING 
BEFO RE ANY OTHER ()U RT : 

The applicant further declares that he had not 

Contd. . .P/15 

Giiw ahat! Vxnch 



C- 
	 jk 

- 15 - 

previously filed any application, writ p'etition or suit 

regarding the matter in respect of which the application 

has been made before any Court of law, or any other authority 

and/or other bench of the Hon ble Tribunal and/or any such 

application, writ -oetitioit Or suit is pending before any of 

them. 

8. RELIEFS $UGHT : 

Under the aforesaid facts and circumstances, the 

applicant most respectfully prays that the instant application 

be admitted, records be called for and on perusal of the same, 

and upon hearing the parties on the cause or causes that may 

be shown be pleased to grant the following reliefs i 

8.1 To direct the respondents to regularise the services 

of the applicant with retrospective effect as Junior 

Scientific Assistant/Junior Technical Assistant, Grade-.III 

with all conseqential benefits. 

8.2 To direct the respondents to put the applicaiftt in 

regular pay scale of Rs.1400-2300/- with retrospective 

effect. 

8.3 To set aside and quash the Annexure-25 communication 

dated 26.10.94. 

8.4 Cost of the application ; and 

8.5 Any other relief or reliefs to which the applicant 

may be entitled under the facts and circumstances of 

the case. 

conta ... P/16 
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9 INTERIM ORDER PRAYED FOR 

fl  

wfti Evncfl 
IJeE 

In view of the facts and circumstances stated above, 

the applicant prays for an interim direction to the respondents 

to provide employment to the applicant and/or to extend the 

ervices with effect from the 2ad cbe date as has been done 

l case of other similarly situated incumbents and thereafter 

ot to terminate the services of the applicant till disposal 

£ the application. If the interim order as prayed for is not 

Jzranted the applicant will suffer irreparable loss and injury 
Jand the same will lead to his starvation alongwith the members 

of his family and he will be victim of the circumstances. 

Towards this end Annexure-,,25 communication dated 26. 10.94 may 

pleased be su sp ended/ stayed. 

10. 

11. PARTICULARS OFTHE I.P.O. : 

I.P.O. No. 	 € 03 

Date 

Payable at 
	

Guwahati. 

12. LIST OF ENCLOSURES : 
r 

As stated in the Index. 

Verification.... 
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VERIPICAT1ON 

• 	I, Shri Dulal Sahu, son of .  Shri L. Sahu, aged 

about 34 years, Project Assistant under RRL, Jorhat 

• under Council of Scientific & Industrial Research, do 

hereby solemnly verify 'and state that the statements made 

- in the apliCati0fl3.fl paragraphs 1 to 4 and 6to 12 are 

• true to myicnow1edged thosemad-e in paragraph 5 are 

true to my 	 legal advice and I have not suppressed 

• 	any material facts. 	 • 

And I sicn this yen Li cation on thi S the 

day of 	 / 1992 

cL J) ciL 



If 

40 18 = 	 4NNE)a3RE. 

RONAL RESEARCH LABO RATO R: JORHAT: ASSAM 
(Cuil. of Scientific & Inthstrial Research) 

No, RLJ..9(95)u.Estt/79 	 Date : 24.9.84 

From : 	The Director, 
R.R.L. abrhat. 

To 	Shri Dulal Sahu, 
Viii & P.O. Kachupathar Gaon, 
Via Kargaon, 795619 
Dist. Jo that. (Assam. 

&tb : 1poifltrneflt as Project Assistant(GeOu.uSCieflCS) 

Dear Sir, 

I am directed to info rm you that the Director, RW, 

Jorhat has been pleased to approve your appoin1nent as 

Project Assistant (Geo...Science) on a consolidated pay of 

R5.500 I.. P.M. (fkxed) (apees five hundred.only) for a pexiO 

of 6 (six) months w.e.f. the date of joining. The appointmem  

istenninabie without notice.. and on clear understanding that 

this offer will not confer any right on you for any regular 

appointhtent in this laboratory after the aforesaid period. 

No other benefit/allowance is aanissible on this accOunt. 

If you are willing to . accapt the appointment on the 

teEms and conditions,, you are reiested to report for duty i 

this laboratory immediately. . . . 

N&.B. The appointment is made subject 	 . 
to production of medical certi. 
ficate from the District Medical 
Health Of  fice, Jo rhat. 

Yours faithfully, 

SW.',  

SECTWN OPPICER 

Copyto: 

1, Accounts Section: The eendtture is to be debited 
2. BilL Section 	: from the Project 
3 Personal file 	: 
4. En'ployer if any. : Sesnic 3irveillence Thrust Area' 

. 	Project Fund. 

£?. 

- 

/ 
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GE0IICE DIVISION 

(Regional Research Laboratoxy,Jorhat) 

Office Memoz:andum 

No.RLJhGS.028)/ 	 Date: 20.10.1985. 

It is fo r info rmtion that for the better 

performance of the station, it is proposed that both 

Shri R.K. airagohain, JSA and Shri P. Mahanta, Project 

Assistant are being transferred to R.R.L., Jorhat 

torari1y to be posted in some Other station in due 

urse. Shri Dula]. Sahu will take over the charge 

from you immediately. You will have to report back to 

Jorhat after handing over the char ge to Shri Sahu, 

SW- 

( D • MJ1• Saikia ) 

Head, Geoscience Division. 

Copy to. 

9hri R.K. Buragohain, J.S.A. 
and 

Shri P. Mahanta, Project Att. 

Incharge, 
Seismic &rvei lien ce Station, 

wahati 
Durgasrobar, 
Qiwahati-9. 

3, Shri Thilal Sahu, 
project Assistant. 



Ib:] 
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REGIONAL RESEARCH LARO RAW RY: JORHAT ASSM 
(Cbunnil of Scientific & Xncbstrial. Research) 

No.aLJ.u9(95)-Estt/85 	 Date 	 1P. 

0PFI CE MEMORANWM 

The Director, Regional.. Research Laboratory, Joxhat 

has been pleased. to....ap rove the.. ccntinu.ation of the apointme*t 

of the following Project Assistants for a further period of. 

6 (six) months w.e.f. the date show against each of till thó 

receipt of corntunication from CSIR regarding continuation . of 

QtheZwise whichever is, earlier. 

10  Shri Bhabefldxa Nath Bharali w.e.f. 28.9.85 

Shri 	la1 Sahu 	 w.e.f. 	..u. 

Shri Joyanta Bora . 	w.e.f. 	-'- 

Shri Prasanta Mahanta 	w.e.'f. -- 

Shri Paresh Ka].jta 	. 	w,e,f, 14.10.85 

6.Shri Pabitra Pran Sarma 	w.e.f. 14.10.85 

.7. Shri Bharat Buragohain 	w.e.f. 21.12.85 

S. Shri Diganta Bora 	 w.e.f. 21.12.85. 

Other te.s and conditions of their appointment 

411 remain the same. 

M. 

Shri Dulal Saha 
	

SW.. 
(H.P.Pathak) 

AcninistratiVe Officer 

Copy to :. 

1. Head of Division 

2, AcCtts. 

 Bills 

 P/File 

SW-
Ainistrative Officer. 

- 

... 
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REGIONAL RESEARCH LABORATORY:JORHAT:ASSAM  
(Cbuncil of Scientific & Industrial Research) 

No. RLJ..9 ( 2) .Estt/87 
	

Date 214 4,87 

OFFICE MEMO R1NUJM 

In continuation of O.M. of even numbez dt. 21. ii 86, 

the Director, Regional.Research Laboratory, Jorhat has been  

pleased to approve the continuation of the following Project 

Assistants engaged in .Seinic $irveillanoe ft Projects w.e.f. 

19.1.87 till receipt of the formal app royal from 6.S.I.R. 

1. Shri ti1ai Sahu 

2,, Shri P rasanta Mahanta 

3. Shri Bhaxat Buragobaii 

4, Shri Pabitra Pran Sarmah 

*.xhx* btzktxa RxL Aixmak 

Shri P. Kalita 

Shri Diganta Bora. 

 

TO 

ShriDulal Sakii, 

Copy to 

1. P& .  

2, Bills 

3. P/file 

40  Head Geo..Science. 

SW.. 

Aini strative 0fficer 

/7 
/t 

qQ 
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	 ANNEXU RE.. 5 

REGIONAL RESEARCH LABORAIORY: JORHT: ASSAM 
((2,uncil of Scientific & Industrial Research) 

No. RLJ..9 ( 2)-.Estt/87 	 Date. 30 • 4.87 

From : 	The Di rectOr, 
R.R.L Jo zthat. 

lb 
Shri Dullal Sahu, 
C/O Gso Science Division. 
RRL Jorhat. 

&ib : )çpointmeflt as Project Assistant(GeOScienoe) 

D/Sir, 	 - 
I am directed, to inform you that the Director, 

Regional Research Laboratory, Jorhat has been pleased to 

approve your appointment, as Project Assistant on a consolidated 

pay of Rs.800/- (fixed) (fpees eight. bindred only) for a peEiod 

of 3 months w.e.f. 1.4.87 or till receipt of a communication 

from CSIR whichever is earlier. The appointment is terminable 

without notice and on clear understanding that this offer will 

not confer any right on you for any regular CSIR appointment 

in this laboratory after the aforesaid period. No other biefit 

allowance is aanissible on this account. Please note, this 

appointment is not a CSIR appointment and does not entitle 

you to any claim, implicit or explicit on any eSIR post. 

If you are interested to acct the appointment on 

these terms and conditions you may report for duty in this 

laboratory immediately and submit your joining report immediate. 

ly. 

Yours faithfully, 

sv- 
SECTION OFFICER 

Accoiin ts 	: The expenditure is to be debited from the 

Biils 

	

	
Regular Budget. The incximbent may be 
allowed to join only, if he is agreed to 

P/File 

	

	 : join on the aforesaid terms and condition 
otherwise not. The appointment is made £ 

Employer,if afly 	for 3 months w.e.f. 1.4.87 or tiLL we 
Head of Division hear from CSIR whichever is earlier. 

SECTION OFFICER. 
1
4 

> 

/ 
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	 iNEXLJRE..6 

It-EGION gj RE SEARCH LABO RALO R: 3O RHAT: ASSAM 
(Council of Scientific. & Zncbstial Research) 

No.RLJ9( 2)EstW87 	 . Date : 4.2.87 

OPIICE MEMO RANDTJM 

The Director, Regional Research Laboratory, Jorhat 

has been pleased to approve the continuat±en of appointment of 

Shri ilal Sahu and Sri Prasanta Mahanta, Project Assistants 

Geo...Science Division for, the period from 29.9.87 to 18.10.87 

on the existing terms and conditions. 

Sd1'.. 

SECTION OPPI CER 

Sri tktlal Sahu, p roject Asstt. 

2, Sri Prasanta Mahanta, Project Asstte 

copy to 

.1. Accounts 

Bills 

P/.file-2 
Dr. M.M. Saikia, Asstt.DirectOr, 

RRL Jo rhat. 

SECLON OPPI (ER 

IT 
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ANNEXU RE7 

REGIONM. RESEARCH LABORMORY: JORHPT: ASSAM 
(CXn1l of Scientific & Inietrial Research) 

No.RLJ..9(2)-Estt/87 	 Date : 4.8.87 

OFFICE MEMO RANWM 

The Director, Regional Research Laboratory, Jorhat 

has been pleased. to app rove the continua*fl of the appointment 

of the following Project Assistants (Geo-Science) for a further 

period of 3 months w.e.f. 1.7.87 en the existing terms and 

conditions. 

Sri 

Shri 

2. Shri 

Shri 

Shri 

Shri  

ilal Sahu 

Prasaflta Mahanta 

Bharat Buragohain 

PabitraPran oarma 

P. Kalita 

Digita Borah. 

¶Ib 

Shri Ailal Sahu 

R.R.L. Jorhat 

Copy to 
Bills 	 : 

AccOunts 

3, P/File 

4. Head of Division 

Sd!- 
SECTION OFFICER 

The expenditure *111 be met from 

the regular aadget. 

SECTION OFFICER 

I__I, 
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	 ANNEJ RE1. 8 

REGIONAL RESEARCH LABORATORY: JORHAP: ASSAM 
(council of Scientific & Industrial Research) 

No. RLJ.9 (2) _Ett/87 
	 Dated 21.10.87 

From : The Director, 
RRL, Jorhat. 

Shri 
Shri 
Shri 
Shri 
Shri 
Shri 

Dulal Sahu, 
Prasanta Mahanta 
Bharat airghain 
PabitraPran Sarma, 
P. Kalita 
Diqan ta Bo ra. 

Sib : Pçpointment as Project Assistant. 

D/ Sir, 

I am directed to inform you that the Director, 

Regional Research Laboratory has been pleased to approve 

your,  appointment as Project AssisX1t on a consolidated 

pay of i.1000/- .(apees one thousandofllY (fixed) for a period 

of 6 (six) months w.e.f. 1.10.87. The appointment is termina-

ble withOUt notice and on cleaz understanding that this 

offer will not confer any right on you for any regular 

CSIR appointment in this laboratory after the said periLd. 

No otherbenefit/al10WanCe is admissible on this account. Please, 

note this appointment is not a CSIR appointment, and does not 

entitle you any claim, implicit or explicit on any CSIR post. 

If you are interested to accept the appointment on 

these terms and conditions, you may report for duty, in this 

laboratory immediatelY and submit your joining report accord- 

inqr. 

Yours faithfully, 

SW- 
SECTIOL OFFICES 

Ii 

Copy to: 

 Accounts 

 Bills 

 P/File 

 Head of Dvin. 

The expen di tu r e i s debi table to the amount 

earmarked for Seignic Surveillance Station 

during the current financial year. 



- 26 - 	 ANN EXU R.19. 

REGIONAL RESEARCH LABORAWRY: ORHLL\T: ASS.M 
• 	 •(Cunci1 of Scientific & IndListrial Research) 

No,RLJ_7(120_SSttP76 	 •. 	 Dated 30.3.88 

OFFICE MEMO RANIXJM 

Sub : 	Transfer and posting in RRL, Sub-Station. 

The Director, RRL, Jorhat has been pleased to 

transfer Shi Du.Lal Sai, Project Assistant from RflJ,Jorhat 

to Seiic SurveiLlance Station, Hamren,w.e.f. 15.3.88. 

Further DIrectOr been pleased to sanction necessary 

to Shri Dulal Sahu, Project Asistaflt at ordinary rate. 

The eenditute is debitable to Budget Head Seismic Surveilla- 

nce Trust AreaProject Fund. 

Sd1'- 

(Sushil Kwnar 

Section Officer. 

• 	 To 

Shri Dula]. Sahu, 

• 	 Project Asstt. 

U 

-. 

.+ z •,: 

I 
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REGIONAJ RESEARCH WsBORA1OE&: JORHT: ASSM 
(Council of Scientific & Indastrial Research) 

No.RLJ.. 19(2)_Estt/88 	 Date ; 2-5-88 

From : The Diector, 
RRL, Jo rhat. 

 Shri Dula]. Sahu, 
 Shi PareshKalita, 
 Shri Pabitra Pran Sarrna, 

4, Shri Bharat Burgabain 

Sub : Appointment as Project Assistant, 

D/Sir, 
I am directed to inform you that the Director, Regional 

Research Laboratory, Jorhat has been pleased to approve your 

appointment as Project Assistant on a consolidate pay of RS.1000/s 

p.m. (fixed) (Rupees one thousand only) for a period of 6 (six) 

months we.f. 1.4.88. The appointment is terminable without 

notice and on clear understanding that this office will not 

confer any right on you for any regular CSIR appointment in 

this laboratory aftex the said period. No other benefit/allowanco.  

is aanissible on this account. Please note, this appointment 

is not a CSIR appointment and does not entitle,you any claii, 

èinplcit or e,licit on any CSIR post. 

If you are interested to acct the appointment on these 

terms and conditions, you may report for duty in this Laboratory 

immediatelyaafld sutinit your joining report accordingly. 

Yours faithfully, 

Sd/. 

SECTIuN OFFICER 

Copy to : 

1. Accounts. 	The eenditure is debitab].e from 

2, Bills 
	 the NGRI, Hyderabad, Projects. 

P/File 
Head of Division. 

SECTION OFFICER 

im 



I 

\ 

	

28 - 	 ANNEXURE..12.1 

IEGIONALI RESEARCH LABORATORY: JORHT: ASSN1 
(couNcIL OP SIEWTIPI C & SNLIUZTIAL RESEARCFO 

No.RL*L9(2)Ett/89 	 Date 6.11.89 

OFFICE MEMO RANJM 

The DirecthE, Regional Research Laboratory, Jorhat 

has been pleased to enhance the consolidated pay of the 

following Project Assistants to Rs.1500/P.M. (fixed) w.e.f. 

1.9.89. 

11 	Shri Dilal Sahu, 

2. 	Shri Poresh Kalita, 

3• 	Shri Pabitra Prari Sarma 

4,, 	Shri Bharat Buragohain 

Shri Anil kr. Baruah. 

.Shdi Prdip Kr. Dutta. 

The Project Assistant stationed at Bomdila will draw 

the additional amount of Rs. 300/- as sanctioned earlier. 

• 	 Sd/.. 
• 	 . 	SECTION OFFICER 

To 

Sri Dulal Sahu, 

RRL..J. 

Copy to 

Accounts eëtiOfl The eendi tu re is debitable to P-2 for 
Bills 	 1989-90. 
P/File 

4 Head of Division. 

SECTION OFFICER 

A 

• I/p 

ME 
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	 ALNEXUR. 12 

RE GIQ Ala RESEARCH LABO RAIO RY: ASSMIJQ RHT 
(CouflCi . of Sci. n ti fi c & In du at ri a.L Re search) 

No.RLJ_9(2)_EStt/9990 	 Dated 5th May 1989 

OFFICE MEMO RAWJM 

The DirectoE. R.R.L.JO that has been pleased to 

proVe the appoin tment of the following Project Assistants 

of the GeoScienCe Division for a further peri9d of 6 months 

w. e. f. the dates shown against each and on the eti sting terms 

and conditions 

Names of Project AssistantS 

1. Shri Dulal Sahu, w.e.f.7.4.89 

2. Shri Parech Ch. Kalita, ..do.. 

2.. Shri P.abitra Ptan Sauna 	do- 

 Shri Brahat Buragohain 	-do- 

 Shri PrOdip Kr. Dutta 	3 • 5.89 

 Shri &iil Kr. Batuah 	3.5.89 

Section Officer. 

TO 

1. Sri ThilalSahu 

2, Sri Patesh Ch. Kaiita, 

3. Sri Pabitra Pran Sauna' 

4, Si Bharat Buragohain 

5. Sri Prodip Kr. flitta 

6.. Sri Anil Kr, Baruah. 

Ccpy to 

 .AccOUfltS Section 

 Bills Section 

 P/File - 6 

 Head of Division 

S. S,O.(E) 

6. s.I.(G) 

The Expedt, will be met from 

regular fund. 

Sd/ - 

Section Officer. 

-I 
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	 IINNEXtJRE.. 13 

REGIONAI RESEARCH LARAORY: JORHAT: ASSAM 
(Council of Scientific & Industrial Research) 

No. RLJ-9 ( 2)Estt/89 
	 Dated : 7.11.89 

From : The Director, 
RRL Jorhat. 

To 
Shri 
Shri 

3, Shri 
Shri 
Shri 

6, Shri 

Dulal Sahu 
Bharat Buragohain 
Pabitra Prari Sa3:ma, 
P. Kalita, 
P. Dutta 
Anil Kr. Baruah. 

Sub- Appointment as Project Assistant. 

D/Sir, 

I am directed to inform you that the Director. 

Regional Research Laboratory, Jorhat has been pleased to 

approve your app.ointment as Project Assistant on a consolida 

tedpay of Rs.1500/- P.M. (Rupees one thousand five hundred) 

only (fixed) for a period of 6 (six) months w.e.f.129I0.89 

The appointment is terminable without notice and on clear .  

understanding that this offer will not confer any right on 

you for any regular CSIR appointment in this laboratory 

after the said period. No other benefit/allOwaflce* is 

admissible on this account. Please, note, thi $ appointment 

is not a CSIR appointment and does not entitle you any claim, 

inlicit or explicit or any CSIR post. 

If your are interested to acct the appointment 

on these terms and conditions you may rort for duty in thism  

laboratory immediately and sutmiit your joining raport 

accordingly. 

Yours faithfully, 

Sd/- 

SECTION OFFICER 

V 

Copy .to : 
1. Accounts Section 

• 2. Bills. 

3. P/Pile 

4 Head of Division 

.. 
J  

The expenditure i s debitable to P-. 2 

for 1989-90. 

N.B. O.M. No. RLJ_9(2)Estt/88 dt. 

1 13.5.88 in reect of i3omdila Station 

should be taken into account. 

SECTION OPPI CER 



4 	
& 

NNE)W REJ 

REGIONAI RESEARCH LAB0RA1OR: ASSb1: JORHAT 
(Council of Scientific & Industrial Research) 

Date : 07.05.1990 No.RLJ9 ( 2)_Estt/89 

From : The Diiector, 
RRL Joxhat. 

 Shri Dulal Sahu 
 Shri Bhazat Ruragohain 
 Shri Pabitx:a Pran Saz:ma, 
 Shri P. Kalita 
 Shri P. Datta 
 Shri Anil Kr. Baniah. 

Sub : Appoiittment as Project Assisbflt. 

D/Si r, 

I am directed to inform you that the Director, 

Regional Research Laboratory, Jorhat has been pleased to 

approve your appointment as Project Assistant on a con solida.. 

ted pay of Rs.1500/- P.M. (Rupees one thousand five hundred 

only) (fixed) for a period of 6 (six) months w.e.f.15.4.90 

The appointment is terminable without notice and on clear 

understanding that theis offer wilL not confer any right On 

your for any regular CSIR appointment in this laboratory 

after the said period. No other benefit/allowance is 

admissible on this account. Please note, this appointment 

is not a CSIR appointment and does not entitle you any claim, 

implicit or eqlicit or any CSIR post. 

If you are interested to accept the appointment on 

these terms and conditions, you may report foe duty in this-

laboratory immediately and aubmit your joining report 

accordingly. 
Yours faithfully, 

SECTION OFFI CER 

co 

 

 

 

 

to 
AccOunts Section 
Bill Section 

s/Pile 

Head of 
Division. 

61 

The eçenditure is debitable to P-2 
for 1990-9 1. 
No,B. O.M. No. RLJ_9(2)_EStt/88 dt. 

13.5.88 in respect of Bomãdila Station 

should be taken into account. 

SECTILN OFFICER 
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REONAL RESEARCH LABORATORY: )RHAT: ASSM 
(council of Scientific & Industrial Research) 

No.RLJ_9(2)EStt/90 	 Date : 31.10.90 

P ron : The Di recto r, 
RRL Jorhat. 

To  
 

 
 
 
 

&ib: 

Shri 
Shri 
Shri 
Shri 
Shri 
Shri 

Doint 

Dulal Sahu, 
Bharat Buragohain 
Pabitra Pran Sarma, 
P. Kalita 
P. Dutta 
Ani 1 Kr. Rattax Ba ru ah. 

tent as Project AjSt8flt. 

D/Sir, 
I am directed to inform yOu that the Director, 

Regional Research Laboratory, Jorhat has been pleased to 

approve your appointment as Project Fellow-Ill on a consoli-

dated pay of Rs.1500/- P.M. (Rupees one tbousand five hundredE  

only for a period of 6 (six) months w.e.f.15.1O.90. The 

appointment is terminable without notice and on clear 

understanding that th-s offer will not confer any right on 
your for any regular CSIR appointment in this laboratory 

after the said period. No other benefit/allowance is ai-

ssible on this account. Please note, this appointmflt is 

not a CSIR appointmait and does not entitle you any claim, 

ixrlicit or explicit or any CSIR post. 

If you are interested to accept the appointment on 

these terms and conditions, you may report for duty 

in this laboratory immediately and submit your joining 

report accordingly. 

Yours faithfully, 

Sd/- 
SECTION OFFICER 

Copy to 
Accounts Section 

Bills Section 

3.P(File 
4. Head of Divn. 

The expenditure is debitable to P-2 
for 1990-91. 
N.B. O.M. No. RLJ..9(2)Estt/88 dt. 

13.5.88 in respect of Bomdila Station 
should be taken into account. 

SECTION OFFICER 

0. 
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	 ANNEXLJ RE.. 16 

REGIWNAa RSARH LABO RLO RY JQ R1A: ASSAM 
(unc1l of ,ciitific & Lndustr.a.L tesearch) 

NO.RLJ_.9(2).EStt/89 	
Date 25.4.91. 

TO 
1. Shri Dulal Sahu, 

Shri Bharat Buragohain 
Shri PabitEa Pram Sarmah 
Shi P. 1alita, 
Shri P. Ditta. 
Shri 1nil Xr. Baruah. 

• 	Sub : 	Appointment as Project Assistant. 

n/stx, 
I am directed to inform you that the Scientist/ 

• 	i/c, Regional Research LaboratOry Johat has been pleased 

to apprOve your appOintment as Project FellowIll on a 

consolidated pay of RS.1500/_P.M.(RUleeS one thousand five 

hundred only) for a period of 6 (six) months w.e.f. t*t. 

16.4.91. The appointment is terminable without notice and 

on clear understanding that this offer will not im confer 

any right on you for any regu'ar CSIR appointment in this 

laboratory after the said period. No other benefit/allowen  
is aiissible on this accOt. Please note, this appointm 

is not a CSIR appoinnent and does not entitle you any cia 

implicit or eilicit or any CSIR Post. 

If you are interested to. acct the appointment o 

these terms and &)nditicfls, you may report for duty in th1 

laboratory immediately and submit your joining report 

accordingly. 

Yours faithfully, 

MI- 
SECTION OF'ICER 

1. Accounts Section 
2, Bill Section 

3. Personnel file 
.4. Head of Division 

The expenditure is debi table to P.- 2 

for 1990-910 

N.B.O.M. No. RLJ_9(2).-Estt/88 dt. 
13.5.88 in respect of Bomdila Stat 
should be taken into acunt. 

SECTION OFFICER 



- 	- 	 XORE- 

REGION AL RESEARCH LABO RAIO RY: ) RHAT: ASSZ4M 
(Council of Scientific & Industri*l Research) 

No. RLJ-9( 2)-Estt/9 1 

From : The Director, 
RRL Joz:hat. 

Th 	1. Shri Dulal Sahu, 
2, Shri Bha rat Buragohain. 

Shri Pabitra Pran Sarrnah 
Shri P. Kalita 
Shri P. Dutta 
Shri Anil Kr. Baruah. 

Date 31.10.91. 

&ib: P,pointment as Project Assistant. 

D/Si r, 
I am directed to inform you that the Acting Director, 

RRL Jorhat has been pleased to approve your appobntment as 

Project Fellow-Ill on a consolidated pay of RS.15OO/P.M. 

(Rupees one thousand five hundred only) .. for the period from 

17.10.91. to 31.03.92. The appointment is terminable without 

notice and on clear understanding that the offer will not 

conferm any right on you for any regular CSIR appointment in 

this laboratory after the said period. No other benefit/ 

allowance is admissible on this account. Please note, this 

appointment is not a CSIR appointment and does not entitle 

youz any claim, implicit or explicit or any 6SIR post. 

I f you are interested to accept the appointment 

on these terms and conditions, you may report 60r thty in 

this laboratory immediately and submit your joining xepott 

accordingly. 
Yours faithfully, 

Sd,.'- 
SECTION OFFICER (E) 

opyt0: 

Accounts Section 

Bills Section 

PersOnnel fjl 
Head of Division 

The expenditure is debitable to P-2 
for 1990-91. 

N.B. O.M. NO. RLJ_9(2)_EStt/88 dt. 
13. 5.88 in respect of Bomdila Station 
should be taken into account. 

SECTION OffICER (E) 
C 

f1 
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REGIONAL RSA A: e ASSAM 
(councii. of 	 seaxch)  

No.RLJ_9(2)-Estt/92 	 Dated 30th April 1992. 

Prom : The Director, 
Regional Research Laboratory, 
Jorhat-6. 

Tb 
 
 
 

 
 

Shri 
Shri. 
Shri 
Shri 
Sh xi 

Dulal Sahu, 
Bhazat Buragohain 
Pabitra Pran Sarnah 
P. Kalita, 
P. D.itta. 

Sub- Appointment as Project Pellow-Ill 

D/ Sir, 
I an directed to inform you that the Acting Director, 

RRL Jothat has been pleased to approve your appointment as 
Project Fellow-Ill on a consolidated pay of Rs.16001- (Rupees 

eighteen hundred only) for the period f 	one year w.e.f. 

1.4.9 2. The appointment is terminable withOut notice and On 

clear understanding that the offer 411 not confer any claim 

on you for any regular paxt CSIR appointment in this labora-

tory after the said period. No other beflefit/allOWflCe is 

anisible on this account. Please note, this appointment 

is not a CSIR appointment and does not entitle you any claim, 

implicit or elicit or any CSIR post. 

If you are interested to accept the appointment in 

this laboratory on these terms and conditions, you may 

report for daty in this laboratory immediately and .ibmit 

your jothning report accordingly. 
Yours faithfully, 

Sd/- 
N.C. Sajjah 

AcbiflistratiVe Officer. 

Accounts Section The ependithxe is debitable to P-2 

Bills Section 	
for 1992-93. 

Personale Pile 	N.B. OMNo. RLJ_9(2..Estt/8i dt. 

Head of Division. 13.5.8 
in respect of Bomdila Station 

hould be taken into account. 

Au1n1stratiVe Officer. 

caø 
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36 - 	 ANNEXU RE-. 19 

REGIONAL RESEARCH LABORMORY: JORHAT: ASSAM 

(Council of Scientific & Indastrial Besearch) 

No.gLJ_15(7)/Estt/72 	 Date : 18.6.92 

OFFI CE MO RANWM 

The Acting DiEector, Regional Research Laboratory 

Jorhat has been p).eased to approve the following transfer 

order with immediately effect : 

• 	Name and designation Present place 	Tran sf erred 
• 	 • 	ofostina 	 to 

1.Shri R.K.Burahaifl Seinic Station 	RRL HOr. 

	

Tech 111(2) 	Qiwahati 	 Jorhat. 

2.Shri Jilal SatKo 
Project Fellow 

Seiic Station 
Hamren 

Seinic Station 
Qiwahati. 

SW-

Section Officer. 
To 

& Shri R.K. Buraohain, 
Tech 111(2) 

2. Shri rA.ilal Sahoo, 
- Project Fellow. 

Copy to 

Head 
Geoscience Division 
Acunt Section 

. Bill Section. 

t 

SECTION OFFICER 

Attested. 

Aboeat 



- 27 - 	 ANNEXU RE 20 

REGIONAL RESEARCH LABORA'IORY: JORHAT: ASSM 
( cuncil of Scientific & Inistrial Research 

No.RLJ..9(2)-Estt/93. 	 Date: 4.5.1993. 

OFFICE MEMO RANWM 

The Director, RRL, Jorhat has been pleased to 

• 	approve the extension of the tenure of appointment, of the 

• 	following Project Fellow III for a period of 1 (one) year 

w.e.f..1.4093 andon the existing terms and onditions : 

• 	 The expenditure to be met from P.. 2 for 1993-94. 

SW- 
SECTION OFFIcER 

Project Fellow III 

Shri Dulal Sa10 

Shri Eharat Baragohain 

3 Shrl P,jtra Pren Sarmah 

4, Shri P. Kalita 

5,, Shri P. aitta. 

Copy to : 

I. Accounts Section, 

Bills Section 	 - 

Personal File 

• 	 4. Head' of Division. 

... 

VQcate 
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38 — 	 ANN EJ RE 21 

REGIONAL RESEARCH LABORMORY: JOPHAT: ASSAM  
buncil of Scientific & Industrial Research) 

No.RLJ9(2)-Estt/94 	 ' 	Date : 10.5.94. 

From : The Director, 
Regional Research Laboratory,. 
Jorhat-785006 (ssam) 

Tlo 	
ShriDulal Sahi, 
C/O Geogcien'ce Division, 
RRL Jorhat. 

Sub: 0ffer of engagement in Sponsored roject/Scheme. 

U 

Sir, 	 a  

With reference to your ruest dated — you are 
hereby intimated that the Director, Begional Research 
Laboratory, Jorhat on behalf of the sponsor of the Prôject/ 
Scheme namely — has been pleased to ffer you on contract 
basis to work as Project Feilow-Ill on a consolidated 
amount of Rs.1800/- P.M. (Rupees one thousand eight hundred.) 
only on the following terms and conditions : 

1-. 	Your engagement is for the Project, namely 
funded by — 

It is not an offer of sppoinbnent in.CSIR tenorary 
ox otherwi se. It, is a contractual engagement for the P roject, 
Scheme funded by the above sponsore. It would, therefore, 
not confer any right/claim implicit or elicit for your 
consideration against any CSIR post. 

Your engagement on contract is for a specific period 
of 6 (six) months w.e.f. 8 0 4.94 which may be extended or 
curtailed depending upon the status of the sponsored 
P roject/Scheme. In anyevent, your engagement shall be 
do-terminus with the duration of the above mentioned 
sponsored project/scheme only.. 

The contract of engagement may be terminated by 
giviing one month's notice in writing by either. side. 

5, 	No travelling allowance will be paid to you for 
rortinf for duty. 

6. 	Your engagement on coritact will be subject to the 
production of the following documents at you r een ses JM 
at the time of your roxting foi duty. 

Coratd.... 

catø 
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/ 	 V 	

INNEX.21 contd. 

Medical certificate of health and physical. finess 
V 	for service issued by the competent I  III Ux4±y medical 

authority in the prescrid foxmat, if not already 
• 	 sO medically examined the later case, cerUfied copy 

of the relevant medical certificate should be funihed. 

DcurnefltaY evidence in support of your date of birth 
• 	 and qualifications. 

• 	 7. My service matter not specifically stated herein shall 
be determined by the Di rectO r, RRL,. Jo rhat whose decision 

V 	 shall be final and binding on both the parties to the 

contract. 	
• 	 V 

If you are willing to accept the engagneflt on these 
• 	 terms and conditions, you may please communicate your 

acceptance within a week from the date of receipt of this 
letter while intimating probable date of your reporting 
for duty. 	V 	 / 

- 	 . • 	 ',V----_ 	 V 

• 	

V • 	 V 	
Aiinistrative Offices 

Copyto: 	
• 	 V 

i. Accounts Section The expenditux e is debitatiOn to P 2 
Bills Section 	: 
Pexsonal file 
Head of Division : 

• 	 Administrative Officer 
S 

S 

S V .  

S 

S 

/ 
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	 ANNEXU RE- 22 

REGION AL RE SEARCH LABO RAW RY: JO RHAT: ASSM 
(Cbuncil of Scientific & Industrial Research) 

No.RLJ_9(2)ESttø4 	 Date : 17.08.94 

Prom : The Director, 
Regional Research Laboratory, 
Jorhat.785006 (Assam) 

	

To 	Shri P rabin Kumar P hukan, 
C/O Accounts SectiOfl, 
Regional Research Laboratory, 
Jorhat. 

Sub : Offer for engagement in a sponsored Project/Scheme 

Sir, 

With reference to your request dated 	you are 
hereby intimated that theDirectOr, Regional Research 
Laboratory, Jorhat on behalf of the sponsoof the Project! 
Scheme, namely 1% reserve for Accounts has been pleased to 
offer you on contract basis to work as Project Pellow-Ill 
on a consolidated amount of Rs.1800/- P.M. (Rupees one 
thousand am#k eight hundred only) on the following terms 
and conditions : 

	

10 	Your engagement is for the project, namely 1% 
Reserve Pind kept from all /C Projects funded. 

It is not an offer of appointment in CSIR temporary 
or otherwise. It is contractual engagement for the Ptoject/ 
Scheme funded by the above. sponsore. It would, therefore 
not confer any right/claim implicit or explicit for your 
consideration against any CSIR post. 

Your engagement on contract is for a specific period 
of 1(one) year w.e.f. 26.03.94 x*tk which may be extended or 
curtailed depending tpon the status of the sponsored project, 
scheme. In any event, your engagement shall be co-.texãrninus 
with the &.arationof the above mentioned sponsored project/ 
scheme only. 

	

4, 	The contract of engagement may be terminated by 
giving one month's notice in w±iting by either.  side. 

	

5,, 	No travelling allowance will be paid to you for 
reporting for duty. 

Contd. ..P/41. 

0 
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6. Your engagement on contract 411 be subject to the 
production'of the following documents at your ecpenses at 
the time of your rorting for duty. 

Medicai certificate of health and physical fithess for 
exvice issued by the competent medical authority in the 

prescribed format, if not already so medically examined 
the latter case, a certificeds copy of the relevant 
medical certificate should be furnished. 

]cumentary evidence in support of your date of birth 
and qialification. 

7. Any service matter not specifically stated herein shall 
be determined by the Director, RRL, Jorhat whose decision 
shall be finaâ and binding on both the parties to the 
contract. 

If you are willing to acct the engagnent za 
on these terms and conditions, you may please cOmmunicate 
your acctance within 1 week from the date of receipt of 
this letter while intimating probable date of your r€porting 
for duty. 

Yours faithfully, 

Sd,'., 	C' 

Administrative Officer 

Copy to : 

Accounts ction 
Bills Section 
Personal PiLe 

4 Head of Division. 

Sd,'- 
17.3.94 

Aaninistxative Otficer. 

t 

0 
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REGIONA4 RESEARCH LABORATORY: JORHAT: ASSAM 

(Cbimcilof Scientific & IndustEtal Research) 

ppOSAIi OF TOUR (Separate proposal for each will be subnitted 
in quadrplicate) DATE OP PR)POSAL : 2.11.94 

.. 

Name & Designation of the 	Shri p.K.Phukafl 	Rs. 1800/- 

Person going on tour 

Basic Pay 

DATE 	TIME OP PLACE DATE TIME OF ARRIVAL PLACE 	MODE OP 
JOUIEY  

DEPARXURE ARRIVAL 
flflflfl  

$ 

7.11.94 2100 FIRS JORHAT 8.11.94 600 FIRS GHY BUS S 
AP 	IC 880 ND 

8. 11,94 1400 FIRS GHY ?P 8, 11,94 
8.11.94 

1920 FIRS 
2030 FIRS CSIR GH 

8,11.94 1920 FIRS ND AP 

I 

HALT AT ND PL)M 8,11694 10. 10.11.94 

' 	11.11.94 1700 FIRS CSIR GH 11.11.94 	1800 FIRS ND 
1605 FIRS 

PLY STN 
GHY PLY STN 	IC 879 

11.11.94 
13.11.94 

1800 
1605 

FIRS ND PLY STN 13.11.94 
FIRS GFIY PLY STN• 14.11.94 0530 FIRS JORHAT 

__ afl----- - 
PURPOSE OP JOUIEY : OFFICIAL WORK ON IMPACT pGRAMME 

5 • N AIU P1E OP THE IOU P 

j) This is a fresh .proposa3- 

ii) Thi a i s a revi sed p ropO sal 
(Original Sactiori No.GaXit of 	.TWDA. No. & Date to be 

given). 

 TA/IDA Will be paid by this Laboratory. 

 TA/IDA 411 be borne by the out-side party. 

SW-.  

Sign of Project leaden 
Head of DivisiOn with gate. 

Sd11'.. 
APP VED' & SANCTIONED TA/IDA ADVAN CE 

2.11.94 

SD/.. 
DI RECTOR. 
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No.RIL13(619)-Estt/86 	 October 21, 1994 

To 	
The Joint SecretaZy (Administrative), 
cuncil of Scientific & Industrial Research 
Anusandhan Bhavan, Rafi Marg, 
New DeThi 110 001. 

Sir, 

I an directed to forizard herewith the representation 

received from Mr. Santanu Dutta, and Mr. Thilal Sahu,Project 

Assistants of this laboratory, which are self elanatO.Ey. 

M. Saritanu Dutta, having B. Sc. qualification in the 

entry level, joined this laboratory as Project Assistant in 

January 1986 and his services .is being continued in different 

R&D Projects after giving 7 days break as a matter of policy - 

this laboratory is adopting renewalof services of PtOject - 

Assistants if they are shifted to othr projects in parti-

cular. Since then Mr. Dutta 16 continuing in th63 project work 

in the laboratory. 

Mr. Dulal Sahu, having B.Sc. qualification in the 

entrylevel, was appointed in this laboratory as Project 

Assistant on 5.10.84 and he has been entrusted the work of 

managing the different Sein1c &irveillance Stations. Since 

then Mr. Sahu is continuing as ProSect Assistant in different 

Sub-Stations under Geo.1-Scieflce Division. 

It can be mentioned here that due to ban imposed 

by Govt. of India on recruitment, none of the Project Assis- 

tant could be considered for regular absorption. 

You are therefore, requested kindly to consider 

their case and approval of the competent authority may kindly 

be communicated for their absorption. 

Thanking you, 

End. As above. 

CC: PS to Director 
copytO: 

Shri Santanu Dutta, Aitesied. 	Project Assistant 
RRL Jorhat. 

Yours faithfully, 

SV- 

P.P.Bhattachatiee ) 
S,d cbntrOiler of Admli. 

: for infoimatiOn. 

Sd/ 
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TELEGIW1 

• 	 STATE 	 ERESS 

SHRI UJLtL SAl-U 
RRL SEIIC STATION 
WRGA SAEBAR 

• 	 JWAHATT 9 

REPER'10E CM NO. RLJ/GEOSC/94 DATED NINTH SEPTEMBER 

NIN1TFOUR STOP YOU ARE DIRECTED ¶10 HAND OVER cMkE 

OF THE WAHATI SUB STATION '10 SRI RK BURAWHAIN IMMEDIATELY 

IF NOT ALREADY DONE STOP YOUR REPRESENTATION REGARDING 

REGJLARIZATION AUDRESSED TO DG HAS BEEN FORWARDED BIOP 

UNTIL A COMMUNICATION IS RECEIVED FROM CSIR YOUR EXTENSION 

FOR FURTHER PERIOD IS NOT (X)NSIDERED AT THIS STAGE 

Att4iNi STRATIVE OFFICER 
RESEARCH 30 RHAT 

N.T.T. 	 • Dated 25.10.94 

( S.N. Bhagawati ) 
Aauinistxative Officer 

Regional Research Officer 
Jorhat.6, Assent. 

flflfl----- 

REGIONAl.i RESEARCH LABORATORY: 30R}*T 	Rega. with WD 

No.RLJ/Geosc/94 	• 	 * 	Dated 23.10.94 

cbpy by post in oonfiEmatiOfl to : • 

Sri ti1al Sahu, 
RRL Seismic Station 
Durga Sarobar, 
Guwahati.-9. 

Copy to : 
1. Head, Geo...Science Division, 	• 

RRL Johat. 

2.P.S. to Director, RRL Jorbat. 	 - 

Atinistrative °fficer. 

- 
vocate 
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TO ' H 
The Director, Regional Research Laboratozy,Jothat-6,' 

• 	 •Datëd Jorhat the 10th Dec. 
1990 

• 	 Through the Head, Geo Science DivisiOi, 

Reected SiX, 	 ' 

With due respect ,I would like to place the, following 

information for'your kind consideration and necessary action. 

1. 1 have been working as Project .,Asstt.. in G&-Science 

Division, RRJ, .othat since the year 1984. I was selected 

or the post through recommendation of a duly'oonstitUted 

selectiqn' commi ttee 	 S  

20 	I passed B.Sc.. (with physics, Chemistry & Matheinatic 

as combination) from Science Coilege, Jorhat under the 

Dibrugah University in the yeaz 1984.. Ny bio-data and. 

acdenuc qialification as ecnlo sad herewith. 

3.. 	I understand that according to Nerit and Normal 

AssesUent (MAS), I am eligible ,'for absoXptiOfl in regular 

post of this laboratOry. 

4. 	Th type of my job reuires.to  stay.in 'the sib- 

stations situated in remote places of N.E.R. where the 
é'ssentjalornodies are vry costly. BesidesI do not get 

any mediäal facilities I need to,work' 365 days ina year and 

I ati deprived of all other essential amenities 'enjoyed 

by ihetegular errloyees, 

,Therefore, I request you kindly to consider me for 

absorption in this'IaboratcrY in group III postiOfl. 

With best xegads, ' 	• 	 • 

Yours, f aithfully, 

( Shri Dlal Sal. 

'Geo Sáience Division, 
Regional Research Laboratory, 

Jorhai-6. 

Contd. ..P/46 

S.  
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BIG DATA 

1. Name in. full 	. 	: Shri alal Sahu .  

Father' s name 	 : Shri Lasan Sahu 

Permanent address 	: Viii & P.OJachupather Gaon, 
Via Iamargti 
P.S. Kamargaofl 
Pin-785619 
Dist. Golaghat (Assam), 

Educational Qualification : B Sc. with Physics, Chemistry, 
& Mathematics and Language 

- 	as Combination. 

Date of Birth 	 : 14th Feb. 1960. 

E=erience 	 : Since 1984 to till the date. 

Present address 

	

	 : SieTLic &irveiilance Station, 
Hagen 782486 
West Karbi Anglong Dit 

The above statement are true to my belief and 

knowledge. I wili. abide by all rule and regulation. 

SW- 

(hri mulal Sahu ) 

El 
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To 	
The Director General 	 January 22, 1991 
Council of Scientific and Industrial 
Research, 
New Delhi- 11000 1. 

Sub : 	Prayer for regularisation of job. 

Honourable Sir, 
Most humbly and respectfulY I would like to place 

the following information for your kind consideration and 

necessary action. 

I have been working as Project Assistant in GeO-

Science Division, Regoflal Research Laboratory, Jorhat since 

1984. I was selected for the post through recommendation of 

a duly constituted Selection Committee. 

I passed B.Sc. (with Physics, Mathematics and 

Chemistry as Combination) from Science College, Jorhat under 

the Dibrugarh University in 1984. (My iô-data and acadeic 

qualifications are enclosed herewith). 

The type of my job requires to stay in the sub-

stations si'iated in remote places of N.E.R. where the essen-

tial commodities are very cost. News papers cb not reach in 

time. I do not get any medicai facilities. Besides, I need 

to work 365 days a year and I am deprived of all other 

essential ammenities enjoyed by the regular/permanent employeesm  

I understafldtbat according to erit and Normal 

Assesfleflt Scheme (MANAS), I am eligible for absorption in 

regular post of this laboratory. 

TherefOre, my appOintment in regular pOst (in 

Group III as per MAS, Art. 5.3 of page 57) should be made 

effective from the date of my appointment as Project Asstt. 

(where I was given consojidated pay of Rs.500/- p.m.) 

The date of appointment of Project Asstt. should 

be the basis afor fixing my seniority in the permanent cadra 

The date of my appointment as Project Asstt. 

should also be 'the basis for considering my eligibility for 

c. 	promOtOfl under the CSIR assesnent promotion scheme. 

- 	 cont&.. 

vocate 

1' 
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Therefore, I request YOU kindly to consider me 

for absorption in this laboratory in Group III posttion. 

For this act of your kindness, I shall remain ever grateful 

toyou. 

With best regards, 

Yours faithfully, 

SW- 
(Sri ])lal Sahu ) 

Project Assistant 
Geo Science Divisdon 

Regional Research LaboratC 
Jorha785006 (Assam) 

!io- Data 

Name in full. - Shri tkilal Sahu 

Father' s name - Shri LasFinan Sahu. 

3, Permanent Address Viii & p.O.Kachupather Gaon, 
Via - KamargaOn, Pin -785619 

Dist, Golaghat (Assam) 

Present address : Seiic Suxveillance Station, 
Hamren, PIN 782486 (Assam) 

Educational qualification - B. Sc. (Physics, Mathematics 
and Chemistry). 

Date of Birth : 14.02.1960. 

E,qerieflce - Working as Project Asstt. since 1984 till date- 

The above statements are true to my belief and 

knowledge, I shall abide by all rules and relatiofls of CSIR. 

SW-.  
(Dual Sahu 

Copy 

1. Dr. A.P.Mitra, The Director General, CSIR, Rafi Marg, 
New Delhi-110001 by post On 5.2.91. 

The Director General, CSIR, Rafi Marg, N ew  Delhi-11O001. 
Through the Director, RRL Johat-.785006 on 22.1.91. 

Shri Omesh Sai gal, The Joint Secretary (Aan.) ,CSIR, 
Rafi Marg, New Delhi-110001 by post on 5.2.91. 

iv.PesOflai copy by hand writing. 

4 

toccv. 
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Date 5.9 9 94. 

To 
The DixectOl:. 
Regional Research Labotatoty, 
Jorhat..785006 (Assain) 

ThOugh the He&d of GeO.SCience DiviS1or. 

Prayer for regulatiSatiofl of service. 

Hon'ble Sit, 
Most humbly and reectfUllY I would like to cite 

few lines for yout kind consideration and 
the foflowing 

 

action favourable necessary 	. T1' ts sit. 

(i) 	
I was called to appear in the interview vide.lettet 

No. RI,J.-9(2)_Estt/$4 dt.4/9/84 whiCh was held in the RRL, 

Jorhat on .14.9.84 at 10.00 A.N. for the pOSt of Project 

AssiStant in the GeO_SCienCe Division. 

I was selectd for the post through 
recommendation 

of a duly constituted selection committee 
and appointed as a 

Project Assist ant in the GeO_SCieflCe DiviSiOfl, on a consoli-

dated pay of Rs.500/- p.m (fixed) vide letter 
NO,RLJ-9(95)" 

Estt/79 •dt. 24.9.840 

(iii 	I joined in your laboratotY on 5.10.84 and since 

then I was rking in diffeeflt places of North East Region 

of India till the date. 

The type of my job recriiles 	stay in the sub- 

station situated at remote places of N.E.R. whete the 
eseer-

tial commodities are very ,  costly. 

I need to wOtx 365 days a year including each and 

evetY holidays, saturdaYs, sundays etc. without getting any 
extta benefits and facilities. Tow work 365 days a year was 
mentioned neither in the 

advertisement nor in appoiflt2flent 

lettet issued from the R.R.L., Jothat. 

Even I db not get any other essential axnmeflities 
like medical facilities, city aiiOwanCe, apecial duty aii.owa 
nce, Bill allowance, weather allowance, Altitude allowance, 

Disturbed border 
area allowance etc. etc. as applicable to t 

central Govt. employees which are enjoying regulat/Pet 

euloyees of your laboratorY. 

I understand that acrdiflg to "MERIT AND NORMiIi 

ASSESENT SCHEME (MANAS)" wi th  all my experi ence and 

qualifications. I em eli gible to get appointment in regular/ 
permanent post in the C.S.I.R. laboratories (i.e. in the 
R.R.L. Jothat). Therefore, I request you kindly to 4PPOint 
me in a regular post in group-Ill as per MANAS, Azt-5.3 of 
page No. 57. 

(viii) 	I was given verbal assurance by the former Hon 'b1 
Oirector, Dr. U.N. Botua, that he will pOiflt e in this 
laboratory without depriving me from my right and also some 
hope was given about my appointment in the laboratory vide 
office Mnoranduin No..- 

RLJ-9(95).-Estt/85 dt. 1.11.85 
RLJ_9(2)_Estt/87 dt. 21.1.87 
RLJ-9(2)-Estt/90 dt. 11.12.90. 

• 	 Contd...,. 
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I already crossed the upper age limit for any kind 

of Govt. 	
oinbneflte and also my name was deieted fom the 

list of employment exchange whenever,  my appOifltflt was made 

in your laboratorY. D.ie to 1viing 
pxoblfl of unemploYe 	it 

is becoming very difficult to get a job in other orgariisati0 

alsO. 

I would like to request you very humble to 
consideX 

your labo me for absorptiofl in 	
ratorY in grOup-111 position 

jth great sympathy and great earnestness, 
ketflg in view to 

effect from the date of my earlier appointment as the basis fo 
fixing my seniority in the regUlan/Pe axient cadre. considering 
my eligibilitY and experience for promotion under C.SI.R. 
asseSent promotion scheme, such that my ten (10) years 

devàtiOflS 
for the national interest will be accounted for the 

purposes. 

That sir, if I am not appointed in any regular,' 
permanent post earliest then there will be no hope of my 
life as well as my families future whiCh will be in a 
measurable condition. So, I request you again to appOint me 
in your laboratorY in group-Il' p0 si tion with great syrnpathey 

and earnestness, and also request you kindly to intdmate the 

latest pO5itOfl of my appOifltfle1t as sOOfl as possible, such 
that myself and my families future can be saved from future 
danger and continuous mental torture. 

For the act of kindness, I shall rnain ever grate-

ful to you. 

With profound xa regards, 

ours fatthfUllYs 

Sd/.. 
( Shri Dulal Salu ) 
Project Assistant 

Geo..Scieflce DjvisiOfl 
Regional Research LaboratorY, 

copy for information and necessary action to : 

The Deputy Commissioner Jorhat 
The superintendent of Police, Jorhat' 

. The President/3ectetY9 
The Mrployees Union (N.G.), R.R.L.. Jorhat. 
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To 

Sub: 

The DiectOX, 
Regional Research LaboratorY, 
Jo rhat_785006(ASsam) 

confession of GreatfullflesS. 

t-* 

Date : 12.11.94 

Hon 'ble Sir, 
	 I 

With due reect I wouid like to say you that 

I have a great feelings of pleasure and opportunitY toafer 

my heartiest thankftil].fleSS to the Hon'blé DirectOr and the 

Controller of AdminiStEation, R.R.L., Jorhat for taking a 

ravourable and syITathetic necessarY action vide letter 
NO. 

RIJ...13(619)_Estt/86, at. 21.10.94 in reOflSe of my p'ayer 

plicatiOfl of dated 18.10.94 addreSsed to the Hon'ble 

DirectOr General, C.S.I.R., New Delhi regarding xeculariSati0 

of my service. Als, I would like to offer my heartiest thanks 

to the management of R.R.L. Jorhat for helping me with great 

extent withOut any hesitation. Sir, I am extremely happ'y 

for your kindness and favourable action which you have taken 
keing view of my future, expecting more from your end near- 

future. 

Sir, I came to know. from the confirmation letter of 

dated 26.10.94 (whiCh was not mentiued on the Telegram) 

remitted by the AdmiflJstrat1Ve Officer, R.Rl.Jorhat that 

until a cxmmunication is received from C. S.I.R. my extensiOn 

for futhee period is not con sidexed at this stage. In this 

regard, sir, I 'wOuld like to reaest you not to stop my 

extension, otherwise, I will be in a measurable condition. 

ror the act of your kindness, I shall remain 

ever grateful to you. 

With warm regards to you, 
Yours faithfully, 

Sd/- 
Shri Du.Lal Sahu 

S.. 

Project Assistant 
Sei smic Surveillance Sta 

]irga Sazobar, 
Kamakhya Gate, 

iwahati-9. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWATI BENCH 

nate of Order: This the 9th Day of January 1996. 

1 original Application No.16/19950 

Sri Dulal Saha 	 .,. 	..o 	Applicant. 

Vs- 

Union of India & Ors, 	... 	... 	Respondent. 

• 	

0 	 2o, Original Application N0e17/95 with M-.P.97/95. 

• 	 Shri. Paresh Kalita 	 Applicant. 
-Vs-0 

Union of India.&-Ors. 	•.. 	... 	Respondents. 

3. original ApplIcation- No.18/95 with M.P,96/95 

Shri Pabitra Pran tarma, •.. 	... Applicant 

Union of India & Ors. 	... 	... Respondents. 

CORAM 

JUSTICE SHRI M.G.CHAUDHARX, VICE-CHAIRMAN 
SHRIG.L.SANGLYINE, MEMBER(A) 

For the Applicant:- Mr.B.K.Sharma with 
Mr.B.Mehta and 

	

Mr.S.Sarma, 	 ( 

For the respondents:- In O.A.No.16/95 and 	Mr.S.A1i, 	• 
18/95 with M.P.96/95 	Sr.C.G.S.C. 

In O.A.17/95 with 14.P.97/9 

Mr.AK.Choudhury, Addl.C.G.0 
- 

CHAUDHARI J(V: 

Al]. these cases involve question of regularisation 	• 

and continuation of engagement till then. By the Misc.Petition1 

the applicants have prayed that a direction be issued to 

the respondents to continue their service as before till 

•.._...-•dIsposal of the 0.A. Heard Mr.b,KSharma the learned 

counsel for the applicants and Mr.S.Ali, 5r,C.G.s.c. and 

Mr .A.K.Choudhury  Addl.c.o.S.C. representing the respondents 

contd/- 	L 
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in the applications respectively. 

20 	 The applicants have filed the O.As contending 

that although theirinitial appointment was described as 

temporary and though they have been engaged in spells 

after giving formal break, they are entitled to be regula- 

rised in the post of Scientific Assistant/Junior Techjnjcal 

Assistant, Grade III, with retrospective effect and all 

consequential benefits. 

3. 	.ppiicant in O.A.16/95 was initially appointed 

on 24-9-84 The applicant in O.A. 17/95 was initially 

appointed on 22-3-83 and the applicant in O.A.No.18/95 was 

appointed on 26-11-82. The last spell of engagement of 

each of them was for a period of six months wide orders 

issued in Decnber 1994 and consequently they would stand 
tI&oAs 

disengaged in April 1995. The applicants in 

v 	however presented the ø-t Os before the period of 

engagement was over on 30-1-95 • The applications were 

asnitted on 1-2-95. At that stage the respondents were 

directed not to terminate the service of the applicants. 

By further interim order dated 2-3-95 the respondents 

were directed not to terminate the service of the applicants 

until further orders wIthout prior leave of the Tribunal. 

Obviously those orders were passed in view of the currency 

of the engagement 

4e 	The respondents however did not issue order for 

further continiation or reengagement of the applicants 

after the then spell of engagement came to and in April 

V 

	

	1995.. That hao the filing of the Misa.Petitions. The 

gtievance made is that the respondents have committed 

contd/- 

I 
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the breach of the order dated 2-3-95 by not issuing the 

orders of further engagement and thus bringing about 

termination of service of the applicants without obtaining 

prior leave from the Tribunal. 

In the show cause reply to the petitions the res 

pondents have stated that in due deference to the order 

of the Tribunal the services of the applicants have not 

been terminated but that 	 --sr 

1 it is only after the completion of the 

contractual engagement further offer of 

engagement on contractual basis against 

project/scheme has not been renewed as 

the case is sub-'judiced and kept in 
abeyance............After expiry of the 

contractual period the offer of engage-

ment stands automatically cancelled." 

1- 	 According to the respondentshave not thus violated 

the interim orders. 

In our viewmay not be held that the respondents 

have violated the interim orders in terms. They have 

however defeated the very object and purpose of the 

interim order.by reading them narrowly. Although therefore 

techinically they may not be in breach of the order their 

action has resulted In frustrating the very purpose of 

the O.As particularly when the question is sub-judice. 

In that connection it may be stated that the applicants 

have voiced in the original applications that they not 

only apprehend that their services may be terminated 

but also that they may not be grant edappointmert after 

exiry of the then existing period of engagement,that is 

after 15-4-95. The reply of the respondents in Lbs written 

statement is as foilows: 

contd/- 
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"The respondents further beg to state that 

as the case Is sub-judice further offer of 

engagement has been kept in abeyance beyond 

14-4-95 but as per the advice of the Hon'ble 

Tribunal the service of the applicant has not 

been terminsted. However e  further consideration 

will be made as per the decision of the Honble 

Tribunal, 

The applicants have averred in the O.A. that there were 

17 posts vacant. The respondents have also admitted in 

the written statement that there few posts lying vacart 

but have added that as there Is no identical post and 

also in view of the ban imposed by the Government of 

India, these posts cannot be filled. According to them 

some persons have been appointed by way of fresh appoin-

ments after due selection and recruitment. It is however 

pointed Out by the applicants that the respondents have 

issued orders at least In respect of four persons in the 

month of November 1995 engaging them for a period of three 

months on contractual basis. That shows that the applicants 

could possibly be re-engaged till further orders were 

passed by the Tribunal without difficulty. 

7. 	In the aforesaid background it was obligatory 

on the part of the respondents to have apprised the Tribunal 

with the reasons for which they were not Inclined to 

re-engage the applicants and appointing some others. In 

the circumstances the withholding of issuance of re-enga-

gement orders amounts to termination while the question 

of regularisation is the subject matter of the 0.As.In the 

circumstances following interim order is passed: 

1 	The respondents are directed to issue the 

order of re-engagement of the applicants 

in the same posts on which they were 

contd/- 
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engaged earlier forthwith operative for a 

period of three months. The re-engagement of 

the applicants in pursuance of this order 

will be 'Arithout prejudice to the rights and 
k-' 	contentions of the respondentsthe O.l.s and 

it will not by its.lf confer any right on the 

appIicnts to claim regularisation or further 

continuation. The question of the period between 

expiry of the last engage:nent and the rS fresh 

engagement as now directed will :ue open to b 

- agitated at the hearing of the O.M i-ot 

Lheafd finally within a period of three months 

it will be necessary for the applicants to 

v-  seek directions before the term of engagement 

comes to an end and it will also be open to 

the respondents to seek directions to permit 
them not to further continue the engagement 

of the applicants-eppl 	The 

question of eligibility of the applicants to be 

considered under MANAI,Scheme is left opento-e 

dealt with at the hearing of the O.As. 

The respondents are directed to produce 

at the hearing of the O.As the copy of the 

instructions circulated in May 1991 by the 

DGSIR(mentjoned in el-a-s-s clause VI of Annexure 

B to the rejoJnder in O.A.17/95) 

Order in above terms In both the Misc.Petitions 

and on O.A.16/95. All the O.As to be listed for hearing 

im 

on 26-2-96. 

(o.L.sANGLYjNE) 
MEMBER(A) I ( M.o.c1WJDHARI) 

VICE-CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL\ 
GUWAHATIBENCH 	 I 

GUWAHATI 

In the matter of 

O.A.No. 16 of 1995 

Shri Dulal Sahu 	Applicant 	1 
— Vs — 

Union of India & Others 

- Respondents 

U 

Written statements for and on behalf of the Respondents Nose 

. 	 ,, 	 - 	 , 

.L5 	 s_J 	T 

I, Sri PP Bhattacharjee, Controller of Administratidfl 

Reqional 	Research Laboratory, Jorhat-755006, do 	hereby 

solemnLy affirm and state as fol lows 

That I am the Controller of Administration of Regional 

Researv:h Laboratory, Joi'hat -7800, and Respondent No S in 

the above case I am acquainted with the facts and 

Orcumstancen of the case I have QOne through a copy of the 	' 

application served on me and have undersl.:ood the contents 	• 

thereof. Save and except whatever is specifically admitted in 

th is written statment , the other content ions and statements 

made in the application may be deemed to have been denied. I 

an cmretent and autho id to 1 lie these written statements 

on behalf of al ]. the resoonderts. 

4gM vr 'tt 
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2. 	That, with reference to paragraph 1 of the application, 

I beg to state that the contents of the first part of this 

paragraph 	of 	the 	application 	are 	denied. 	
The 

application/representation submitted by the applicant for'; 

regu].arisat ion of his service has already been forwarded to 

CSIR. with a copy to the applicant vide our letter No. RU-, 

1(19)-Estt/8& dated 21.10.94 as can be seen from the •Y 

nnexure No. A. The applicant had been appointed in different 

spells since 1984 purely on contractual basis wherein it was..'. 

specifically mentioned that the offer of engagement was not a 

OSIR appointment and would not confer any richt on the 

applicant either e:plicit or implicit for any 	T'eular 

appointment in this laboratory after the completion of si< 

months of contractual service and the appointment 	was 

termi.nab).e without notice. The appointment letters clearly 

hoij the service conditions of the applicant and it was after 

clear understanding and acceptance of the terms and 

conditions the applicant joined duty. The appointments of 

Project Assistants are not on regular footing but on 

contractual basis as per requirments of the, project wor::s. 

Therefore, the Respondents did not adopt any unfair labour 

practice. By the order No. RLJ/Geosci/94 dt. 9.9.94 as per 

nnexure 	No. B, Shri Dulal Sahu was 	
transferred 	to 

Yaongyimsen Sub-station in Nagaland but till now the 

applicant has not reported for duty at Yaongyimsen, Nagaland. 

As stated above his application addressed to the DirectOr' 
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General, CSIR, for regularisation was duly forwarded 

recommendation which was communicated to the applicant vide 

our telegram dated 23.10.94 as per Annexure No. C. He was1 

also instructed to hand over the charge of Guwahati Seismic 

SurvellieñcC Sub-Statlon to Shri R K Buragohain. He had 

applied to the Director*Generai, CSIR and the Secretary .  

the Govt. of India, Science 	
Technology Department, who is 

the highest authority in the Council of Scientific . . 

Industrial Research (CSIR), and his application was duly 

forwarded. As he was transferred to YaongyiuTlsen Suh-Statifl 

in Nagaland as per Annexure No. B above, his pay was deemed 

to be paid on his reporting for duty a 	'laongyimsen S u b 

Station in Nagaland, but the applicant has not yet reported 

for duty even after eight months as such it is assumed that 

t h e applicant is not interested for the post and as such, 

further engagement has been kept in abeyance. Therefore, the 

RepondentS did not addpt any unfair labour practices. 

3. 	That with reference to paragraph 2 of the application 

the respondent begs to state that the applicant is not a 

regulai' employee of this laboratory/CSIR either on t e m p o r a r y ,  

basis or otherwise. He was appointed as Project Assistant 

pur'?ly on temporary basis on contractual terms and conditions 

in diffepflt spells under the specified clauses that that was  

a contractual engagement and would not confer any right on 

he app' icant either cn<piicit or implicit for any claim for 
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any regular post in CSIR service The engagements were cc-

terminus and might be terminated at any time without any 

notice. Accordingly after accepting the terms and conditions 

of the clauses, the applicant joined duties in different 

spells. As such his claim for recjularisation is nothing but 

the violation of the clauses which were vei'y clearly 

mentioned in the appointment letters and now by demanding for 

a regular post in CSIR, the applicant is putting undue 

IJressure on the respondents. As the applicant is not a 

regular council employee and does not hold a civil post, the 

applicant's prayer will not fall within the jurisdication of 

the Hcn'hle Tribunal and as such may be dismissed with costs. 

That with reference to paragraph 3 of the application, ' 

the respondents denies that the grievences of the applicant. 

were wrongly meted out. His applicatioh for regularisation 	,,r.t, 

was duly forwarded to the DGSIR who is the highest authority:,: 

in CSIR (Council of Scientific & Industrial Research), N e w 

Delhi, with recommendation as already stated in para 2 above. 

All his grlevences were looked into very carefully and 

sympathetically. 	 '. 

That with regard to the statements made in paragraph 

4.1 of the application, the respondent has no comments. 	
' 

That with reference to the paragraph 42 of 	the 

application, the i'espondnt begs to state 	that the app 1 icarit- 

ie 
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has been engaged as Project Assistant purely on tempoiary 	'. 

and on contractual basis since 1984. As already, stated in, 

par'a 2 above the applicant was transferred from Guwahati Sub-

Station to Yaongyimsen Sub—Station in Nagaland but the 

applicant has not so far reported for duty at the place of 	J 

posting i.e. Yaongyimsen even after eight months. As such 'it 

is apparant that the applicant is not interested to join at 	i 

the place of posting and accordingly his further engagement 

has been kept in abeyance. The question of appointment on 

regular basis does not arise because of the fact that the 

recruitment of such posts has been banned since 1983 as per 

Annexure No. D. 	 ' 	 1 

7. 	That with regard to the statements made in paragraph 4.3 

of the application, the respondent denies that the applicant 	•, 

was not aware of the fact that it was a purely temporary 

appointment for a period of six months w.e. f. the date of , 

joining. It is evident from the appointment letter wherein it 

Was 	specifically 	mentioned that the 	appointment 	was 

terminable without notice and on clear understanding that the 

..3ppointment would not confer any right on the applicant 

either implicit or explicit for any claim for regular 

appointment in this laboraory/CSIR. It was also mentioned, 

"If you are willing to accept the appointment on these terms 

and conditions, you are requested to report for duty in this 

).abortory". A copy of the appointment letter dated 24.9184 
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which is a self—explanatory 

is evident from the above 

assignment and the bonafide 

sponsorship and selection 

nothing but a complete misc 

as such the application may 

is enclosed as Annexure No. E. It. 

clauses that it was a temporary,  

belief of the applicant that his 

is for permanent absorption is 

nception and misunderstanding and 

summarily be rejected 

R. 	That with regard to the statements made in paragraph 4,4 

of the application, I beg to state that the applicant, was 

appointed as per Annexure No. E above for a period of six 

months already stated at para 7 above. As he is an educated 

person, it is expected that he has i-cad and understood the 

clauses of the appointment and only after accepting the terms 

and conditions of the appointment he has joined the duty. His 

ignorance of the above clauses and assumption that the. 

appointment would be of permanent basis is based on mis-

conception and wrong interpretation of the clauses of the 

appointment letter for which the applicant is to be blammed. 

9. 	That wfth reference to the stat 

4.5, 46, 4.7, 4.8, and 4.9 of 

respondents do not have any comments 

that the applicant was given fresh 

contractual basis from time to time 

the same terms and conditions. 

ments made in paragraphs 

the application, the 

to offer except to state 

offer of engagement on 

in different spells on 
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10 	That with reciard to the statements made in paragraph 

4.10 of the application, the respondent begs to. state that 

the applicant was appointed on contractual basis on usual 

terms and conditions in different spells time and again and 

the pay was raised from time to time considering the 

increased price index  

That with reference to the statements made. 	in •  

paragraphs 4.11, 4.12, 4.13 and 4.14 of the application, the 

respondent does not have any comments to offer except to 

state that the applicant was appointed intermitently on . 

contractual basis on usual terms and conditions and every n.., 

time a fresh offer of engagement/appointment letter: was 

issused to the applicant. 	 . ,. 

That with reference to the statements made in paragtaph 

4.15 of the application, the i'espondens beg to state that 

the allegation of the applicant that he has not been favoured 

with further extension after 7.10.94 is stoutly denid 

because as already stated in para 2 above, he was transferred' 

to Yaongyimen Sub-station in Nagaland vide this office order 

no. RRLJ/GEOSC/94 dated 9.9.94 copy of which already annexed , 

as Annexure B but the applicant did not report for duty in 

Nagaland. The applicant had applied for regLtlarisatiofl of his 

service to the Director-óefleral, CSIR and the Secretary to 

the Govt. of India, Science & Technology Department, which 

was duly forwarded as per Anne xure No. A above 	wi h 
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recommendation for consideration. As he has not reported for 

duty at the place of posting at Yaongyimsen in Naaland he 

was informed vide this office telegram dated 23.10,94 as per 

Annexure No.0 that his further period of extension/engacemeflt 

will not he considered un],ess we here from CSIR about his 

regularisati.ofl and as such his further extension/engagement 

on contractual basiS has been kept in abeyance. 

13. 	That the respondent further begs to state that 
Shr'i 

Prabin Kr. Phu::an, Project Assistant, has been wor::ing in 

Accounts Section of Regional Research Laboratory, Jarhat to 

keep the accounts of all sorts of pr'ojects like 

sponsored/consultaflcY/Grafltnd projects funded by outside 

organizations/parties. In addition he operates the Computer 

of Accounts Section to maintain computerised accounts of 

c].assified abstract through IMPACT (Integrated Management of 

Project Accounts), a package deve].oped by CSIR. Since, he has 

been dealing with works related to the above subject, his 

training in this particular tas:: was felt very much essential 

in t h e interest of projects. Thus he was sent for IMPACT 

Training. It is worth to mention here that Mr Phukan 

deputation for training has no relevance of his claim for 

regul arisat ion. 

/ 

14. 	That with reference to the statements made in paragraph 

4.16 of the application, the respondents stoutly deny the 

,tatements of the the applicant because there is a standing 
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Ban on recruitment being :i.mposed by the Govt. of India/CSIR 

since 1983 as per -\nnexure No. D. However if the ban is 

lifted and approval is accorded by the CSIR for recruitment 

then all the Project Assistants will be given opportunity to 

appear before the Interview Committee with preference. The 

question of regularisation does not arise because as per.. the , 

provision in MANAS (Merit & Normal assessment Scheme) those 

project Assistants who were engaged prior to 1981 and who 

have completed continuously for three years or more are 

eligible. Since the applicant was appointed in the year 1984 

only, the quest ion of app I icat ion of the above clause in 

respect of the applicant does not arise. 

15. 	That with reference to the statements made in paragraph ! 

4.17 of the application, the respondent begs to state that . 

this is repeatative in nature and the replies have already 

been given in para 14 above. It is denied that 	the 

representationS submitted by the applicant have fallen into 

the 	deaf year of the respondents. In fact 	all 	
the 

representations submitted by the applicant were looked into. 

very carefully and sympathetically and the representation 

submitted by the applicant for regularisation of his service 

was duly forwarded to the Director—General, CSIR, New Dlhi.? 

who is the highest authority in CSIR, with recommendation 

which the appi. icant himself admitted in his statements 

mentioned in para 4.16 of the application. 

t 
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:L. 	That with r'eference to the statements made in paragraph 

4.1E3 of the application, the respondent begs to state that 

it is reeatat:ive in nature and the reply has already been 

elaborately furnished in forgoing paragraphs. The applicant ; 

has never been sinctied out and the respondents have never 

made a differential treatment and he has been treated at par 

along 	with 	other Project 	Assistants. 	Regarding 	his 

extension/engagement depended upon his handing over the,:J 

charge of Guwahati Sub-station to Shri R K Buragohairi at the 

relevant time and reporting for duty at the place of posting 

on transfer at Yaongyimsen in Naqaland details of which have, 

already been given in para 2 above. 

17. 	That with reference to the statments made in paragraph 

4.19 of the application, the respondent begs to state that 

the contents are stoutly denied. The applicant in fact:, was. 

seived with memorandum from time to time for his irregu:iar 

attendance, negligence and for his failure to tarry out the 

office order. Copies of the letters dt. 04.10.85 and 11.3.87 

and O.M. No. RLJ13(598)-Estt/84 dt. 10.4.87 are enclosed Aas 

Annexure No. F(i-iii). As far as the provision of MANAS 

(Merit & Normal Assessment Scheme), is concerned as stated by 

the applicant, the pers9ns who were appointed prior to 1981 

and rendered continuous set'v ice for three years or more will 

be considered for regularisation. Since the applicant was 
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appointed durincj 1984 this clause of the provision is 

applicable to him. Copy of the provision of MANAS is enclos,d 

as Anne<ure No G. 

18. 	That the Respondent further likes to state that t h e 

applicant was asked to hand over the keys of the Guwahati 

Seismic Sur'veillance Sub-Station to Shri •R 1< Buraqohain, 

Tech.Assi.stant, vide our OM NoRRLJ/Geosc/94 dated 9,904 .  as 

per Pinne<ure No. B but the applicant has never responded to 

our OM and instead keeping the Gtiiwahati Sub-Station under, 

lock and key, the applicant remained absent unauthorisedly 

fdr indefinite period resulting a great loss to seismic data 

that were recorded in the Guwahati Sub-Station. Since the 

applicant never responded i.e. neither 

of the Guwahati Sub--station to Shri 

relevant time nor reported for duty 

station in Nagaland i.e. his new place 

stated in the foregoing paragraphs and 

not known, the respondents had to give 

handed over the charge 

K Buragohain at the 

at Yaongyimsen Sub7 

of posting as already 

as his whereabout was 

Press Noification for 

directing the applicant to hand over the keys of the Guwahati 

Sub--station 	to the Head, Geoscience Division of 	this. 

laboratory fail ing which appropriate action would he takn, 

for opening of the Guwahati Sub-station, A copy of the Pres'2.T 

Notification is enclosed ,as Annexure No. H. 

19. 	That with regard to the statements mide in paragraph 

4.2() of the application, the respondent stout ly denies and 



12 

state that the applicant was transferred from Gw*;ahati 

Seismic Surveillance Sub-station to Yaongyimsen 	Seismic 

Surveillance Sub-station, Nagaland, as per Annexure No. 

above, but the applicant has never reported for his duty at 

the place of pQsting on transfer. This fact has already been 

stated elaborately in para 2 above. Since the applicant has 

not joined his duty at Yaongyimsen, Nagaland, it has been 

assumed 	that the applicant is not interested in such 

cc)ntractual appointment. The applicanYs expectation for 

regularisatlon of his service is nothing but misconception as 

all the engagements of the Project Assistants/Fellows were on 

contractual 	basis. 	As such the question 	of 	hostile 

discrimination does not arise. It is also not true that the 

Respondents are annoyed because of his representation to the 

highest- authority but on the other hand his 	representation 

was forwarded with recommendation as already stated inpara 2 

above. 

2.0. 	That in response to the statements made in paragraph 

4.21 of the application, the respondent begs to st-ate that 

this is repeatative in nature. Clarification to this effect' 

have already been furnished elaborately at para 17 above. 

21 	That with ref erence to the statements made in paragraph 

4.22 of the app 1 icat ion, the respondent begs to state that 

afr proper notification in the Emp].oyment Exchange and 



j3 

throuQh proper selection the applicant was selected by the 

8e1ectiOI111flterJ Committee purely on contractual basis 'for 

a period of six months. The clauses of the appointment letter 

which were very clear are reproduced below for the kind 

nformat ion of the Hon 'hi e Tribunal 

'The appointment is terminable without notice and cn 
clear understandiflQ that this offer will not confer 
any ri,ht on you for any regular appointment in 
this laboratorY after the aforesaid period.No other 
benefit/allowance is admissible on this account. 

If you are willing to accept the appointment on 
these terms and conditions, you are requested to 
report for duty in this laboratory immedi ately. 

The question of reularisati0n of his service does not arise 

at all because it was only after clear understanding and 

acceptance of the terms and conditions of the appointment the 

applicant joined duty and moreover the provision of MANAS i.s 

applicable to those Project Assistants who were appoint.d 

be'fore 1981 and also there is no identical post 

22. 	
That with reference to the statements made in pararaph 

4.23 of the application, the respondent bgs to state that 

thauh there gre few posts lyinQ vacant at present but as 

there is no identical past and also in view of the ban, 

imposed by the Govt. of India, these posts cannot be fil3.ed: 
11 

up. The Respondant likes to state that the applicant ha 

given a false statement regarding reQularisation of Project 

Assistant. It is stated that no Project Assistant/Fellow ha 

L. 

Ur 
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been regularised so far. All the persons whose names NerF 

cited by the applicant, were given fresh appointments throuqh 

npen compe'ition and were recTulted by a duly constituted Q. 

Selection Committee heore the imposition of ban on fresh 

recruitment. Regarding equal pay for equal work 	'it, 

submitted that all the Project AssistantstFellows have heen 

paid equal pay on consolidated basis as per the contractual 

appointment. It can be stated that the applicant has been 

p1d Rs. 1800/ as pay per month just like other. Project 

Aasistarits having B.Sc. qualific:ati.on. As such there is no 

violation of principles of equal pay for,  equal wor:. 

23. 	That in response to the statements made in paragraph 

4.24 of the application, the respondent begs to state that'.' 

the applicant was transferred to Yaongyimsen Sub—Station in' 

Macjdl&ri vide OM Nn RRLJ/Geoc/94 cIf 9 9 94 copy of wh.ch 

has already been enclosed as Annev.ure No.E' 	This cffice''' 

rested with many correspondences but no response was received Ij 

from the applicant regarding handing over the charge to Shri ' 

FR K Buragohain. It was not true that Shri Buragohain did not'' 

turn up to take over the charge as because at the relevn. :1 

time Shri Buragohain was very much present in the Suwahati. 

Sub—Station and moreover this office was not informed .about', 

Shri Buragohains absence from the Guwahati -Sub—Station." 

Instead the applicant kept the Guwahati sub—Station under 

ioe-: and key and as such he was asked to deposit the keys ,tQ 
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Dr 'M H SaiI::ia, Head, Geoscience Division, Regiona]. Re'earch 

Laboratory, Jorhat through Press Notification already annexd, 

as Annexure No. H. This laboratory cannot effort. the'' Subff' 

station to remain under lock and key un authorisedly forf. 

indefinite period. It can be stated that after publication.. 

the Press Notification the applicant has handed over thekeys,, 

and charcie of the Guwahati Sub—station. As such there •  is no 

point of confusion. Regarding payment of salary as ithas 

already been stated in para 2 above 'that the applicant was;. 

transferred to Nagaland Sub—Station and he did not report,..for 

duty, as such he was not paid his salary. As the appointmni; 

was on contractual basis on concalidated pay and aw 7 the v.  

applicant did not report for duty, accordingly payiitent of 

salary cannot be made because the applicant was out of c4tty,.' 

That in reply to the statements made in paragraph 4.2'. 

of the application, the respondent begs to submit th atj z th P
! 

applicant 	was transferred to 	Yaongyimsen 	Sub—Station'' 

Nagaland but he has not reported for duty and, as'such,'. 

it was aparant that the applicdnt was not at all interected I  

in the said offer of engagement and as such , fur.therA. 

r'ngacjinent has been kept in abeyance This has already been 

1 ated in para 2 above 

That in reply to the statements made in paragraphs 5. 

and 5.2 of the application, the r'esponderit begs to state that 

l. 	' 	 - 
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so far all the actions as per CSIR rules and regulations hve' 

been taken and all the ProjeLt ssisLants/Fe1loWS have been 

given equal treatment As such the respondents' action in no 

way can be stated as "malafide" and henc:e judicial 

interference is uncalled for and unwarranted 

26. 	That with reference to the statements made in paragraph 

5 	of the application, the respondent stoutly denies the 

statements of the applicant and begs to state that  

L 

	

	

applicant is neither a regular employee of this laboratorY.,;: 

nor can be recjularised under the provision of MANAS 

Normal Pssessment Scheme) which has been clearly elaborated,. 

in pars 17 above He was engaged purely on contractual bai .. 

initially for si< months and further time to time engagements 

were c4iven in different spells on usual terms and conditi.CS.* 

which have already been elaborately stated in our foregoing A.  

par'aqraphs. The respondent further states that it W a totalH 

misconception on the part of the applicant that his servire 

is indispensable to carry out the project works. Na body ins, .. 

Govt. Department is indispensable and the applicant was 

holding a very insignificant poet and not of much importance, 

hence the woid indispensable does not arise The question 

of regularisation is not app1acable to the applicant as per 

MANAS (Merit & Normal Assessment Scheme). The applicant aftr 

a(:cept.ng the terms and conditions of our dffer, pravides his 

services on contractual basis. By claiming to regularise.,. his 
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6. That with reference to the statements made in paragraph 

8. 1 of the application, the respondent begs to state that the 

servit:es of the applicant cannot be regularised as per the 

provision of MANcS (Merit & Normal Assessment Scheme) because 

the applicant has never worked at any paint continuously for 

three years or mare. This scheme was applicable to those 

Project Assistants who were engaged prior to 1981 and the 

appi icant was engaged in the year 1984, also in v iew of the 

clauses of the appointment letters which the applicant, was 

fu]. ly  aware that those were temporary and contractual 

appoln i;ment which would not confer any right on him, either 

imp 1 ic i. t or e :<p 1 ic it , for any requl ar post in this 

1 aboratorv/CSIR. It was only after proper understand ing and 

acceptance of the clauses/terms & conditions of the 

appointment, the app). icant joined duty. He cannot he 

appointed as Junior Scientific Assistant/Junior Technical 

Assistant as he was not holding any identical post. Hence the 

claim of the applicant is not tenable in the Hon 'ble Tribunal 

and is liabLe to be dismissed with costs and compensation. 

37. 	That with reference to the statements made in paraoraph 

8.2;of the application, the respondent begs to state that the 

applicant cannot he given 'regular pay scale of Rs. 14()O--23c)c)/-- 

i.,jth res":rospec'i;ive effect because of the facts mentioned in 

the foregoing paragraphs and in para 36 above 
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serv:eS 	on 	the 	basis 	of his 	past 	
services 	as 	Projec: 

Assistant, 	after 	accepting the terms and 	
conditions 	which 

were 	ver y  clearly specified 	in the 	
appointment 	letters, 	the 

applicant has violated 	the contractual 	
terms & conditions 	of.. 

the 	appointment 	letters and putting undue pressure 
	on 	the 	:. 

respondents. 	 ., 

That with reference to the statements made 	in paragraph 

5.4 	of 	the application, 	the respondent begs to 
	state 	that 

since 	the applicant was not 	appointed prior to 191 	
as 	pert 

the 	provision of MANAS 	(Merit & Normal 	Assessment 	
Scheme), 

his services cannot 	be 	regularised. 	This has 	elaborately bee.rr..... 

stated 	in paT-a 	17 above. 	Furthermore, 	the statement 	of 	
the 

applicant 	that 	there 	is no ban on 	recruitment 	is 	stoutly. 

denied 	and 	already explained 	in paragraphs 6 and 	14 	abve.,. . 	 f. 

That with regard to the statements made 	in paragraph 55 

of 	the 	application, 	the respondent begs to state 	that 	it 	is. 

repeatative 	al).egation. 

That with regard to the statements made 	in paragraph 	5.6 

of 	the 	app].ication, 	the 	respondent begs to submit 	that 	after 

clear 	understanding 	and 	acceptance 	of 	the 	terms 	and 

conditions 	of 	the 	appointment/engagement 	letters, 	.th 

applicant 	reported 	for 	duty. 	Hence, 	violation 	of 	the 

principle 	of 	natural 	justice 	and Article 	14 and 	16 	of 	the 

Constitution of 	India does not arise. 
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That with r eqard to the statements made in 	paragraph 

5.7 of 	the 	application, 	the 	r'espondent begs to state, that 	the 

applicant 	has never been cjlven dicriminatory treatment 	and, j 

the provision of MANAS 	(Merit & Normal Assessment Scheme) 	forH; 

requiarisat ion of service 	is not 	applicable 	to the 	applicant : 

That with reference to the statements made 	in paragraph 

5.8 	of 	the application, 	the respondent begs to 	submit that '. 

it 	is repeatative 	in nature. 	Regularisatian 	is not 	possible. 

as per MANAS 	(Merit & Normal Assessment Scheme) . 	Furthermore, 

the 	clauses of 	the appointment/engacjement 	letters were 	very 

:. • 

clear' 	that 	the appointments were purely 	on temporary 	andy,. 

contract'tai. 	basis. 	It 	is 	further 	stated 	that the 	appl ican L 

was 	free to seek employment elsewhere 	and 	if the 	appLicant, 

had not 	tried 	for employmeni; 	elsewhere, 	it was the 	lapses 	on 

his 	par't. 
: 

32.That in response to the statementsmade in 	paragraph 

59of the application, the respondent begs to state that' it H 
is a fact that the name of the applicant was sponsored by the 

Employment 	Exchange and after having selected by 	the 

Selection Committee, he was appointed as Project Assistant 

for six months only on contractual basis. Project Assistants 

posts 	do 	n o t belong to the regular cadre 	of 	this 

laboratory/CSIR. These are specific appointments from time to 

time depending upon the requirements of the jab • of the 

specific projects purely on contractual and temporary basis 

__ 
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on usual terms and conditions Further, mere sponsorincj the 

names by the Exmplayment E<change and selection by the 

Selection Committee do not confer any ricjht/claim or the 	: 

applicant for a regular/permanent post It depends upon the 

terms and conditions of the post and appointment which the 

applicant understood very well. Since he was appointed on 

contractual basis against the projects on consolidated pay. 

the qu.estjon of giving hi.m a regular pay scale does not arise 

as the pay scales are prescribed for regular emplayees. 

That with reference to the statements made in par'agraph. 

10 of the application, the respondent begs to submit that 

as the applicant joined as Project Assistant from time . to 

time after proper under'standing and acceptance of the terms 

and condil; ions of the appointment no cost may be allowed to 

the app 1 ic:an I;; 

That in i'esponse to the statements made in paragraph 6 

of the application, the respondent begs to state that in view 

of the clarification given in the foregoing paragraphs and in 

view of the tact that the app 1 icarit is not a regul a' employee 

c: f 	l;h is 1 aboi'atory , the case of the applicant thereby does 

not 	fall 	with in 	the 	jurisd ic: t ion 	of 	t h e 	Central 

dministrative Tribunal Act 1985 The Hon'bie Tribunal may 

kindly dismiss the application with costs and compensations 

35 	That in response to the statements made in paragraph 7 

of the application, the respondents have no comments 

0 

41 
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6. That with reference to the statements made in paragraph 

8. 1 of the application, the respondent begs to state that the 

servit:es of the applicant cannot be regularised as per the 

provision of MANcS (Merit & Normal Assessment Scheme) because 

the applicant has never worked at any paint continuously for 

three years or mare. This scheme was applicable to those 

Project Assistants who were engaged prior to 1981 and the 

appi icant was engaged in the year 1984, also in v iew of the 

clauses of the appointment letters which the applicant, was 

fu]. ly  aware that those were temporary and contractual 

appoln i;ment which would not confer any right on him, either 

imp 1 ic i. t or e :<p 1 ic it , for any requl ar post in this 

1 aboratorv/CSIR. It was only after proper understand ing and 

acceptance of the clauses/terms & conditions of the 

appointment, the app). icant joined duty. He cannot he 

appointed as Junior Scientific Assistant/Junior Technical 

Assistant as he was not holding any identical post. Hence the 

claim of the applicant is not tenable in the Hon 'ble Tribunal 

and is liabLe to be dismissed with costs and compensation. 

37. 	That with reference to the statements made in paraoraph 

8.2;of the application, the respondent begs to state that the 

applicant cannot he given 'regular pay scale of Rs. 14()O--23c)c)/-- 

i.,jth res":rospec'i;ive effect because of the facts mentioned in 

the foregoing paragraphs and in para 36 above 
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:8. 	mt with r'eferenc.e to the statments made in paragraph 

8.3 of the application, the respondent he to pray not to set 

aside the telecjraphic order no.. RLJ/GeoSc/94 dt.. 23,10.94 as 

prayed by the applicant because the applicant was 

COnSpiCUOUSlY 
a b s e n t for indefinite period unauthorisedlY 

after his transfer from Guwahati Sujb-Statjofl to Yaongyirnsen 

Sub-Station, Naqaland and the Guwahati Sub-station was kept 

under lock and key unauthorlsedly.. This is a gross 

indisc:ip1 me on the p a r t of the applicant to keep the 

3i...twh at i Sub-st at ion under 1 oc: k and key un author ised 1 y •for 

indefinite period which has resulted a great loss of very 

vaivab]. e data of seismic records. Furthermore, it was only 

after' issue of Press Notification, the applicant had banded 

over the charge and key. A copy of the press notification has 

alrady been annexed as Annexure No. H 	As the applicant did 

not report for duty in h i s n e w place of post ing 	at 

Yaonqyisen Sub-station in Nagaland, his further engagement 

has been kept in abeyance assuming that he is not interest. 

His ppliction for regularisation has already been forwarded 

to the Director-General, CSIR - the highest authority, with 

recommendation and unt ill and unless we hear a n y t h i n g from 

OSIR and also due to the facts that he has not joined duty al. 

Yaonçjyms9n Sub-st at ion in Naqal and his further engagement 

was, not considered and kept in abeyance. As such it is prayed 

that the prayer of the applicant may be outricjhtly rejected. 

S 

' ul} 
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9. 	That with r'ec.ard to the statements made in paragraphs 

8.4 and 8,5 of the application, the respondent begs to pray 

that no relief and cost is permissible as per rules. As such 

the application may be rejected. 

40. 	That in response to the statements made in paragraph 9 

of the application, the respondent begs to state that as 

already stated in para 2 above the applicant was transferred 

from Guwahati Sub-Station to Yaongyimsen Sub-Station in 

NaLjaland vide (3M No RRLJ/Geosc/94 dt. 9.9.94 a copy of which 

has already been annexed as Annexture No. B, but the 

applicant did not report for duty at the place of posting and 

ins;ead he has been trying by putting undue pressure on the 

respondents to t'egularise his service which is not applicable 

to him as per the provision of MANAS (Merit & Normal 

Assessment Scheme) which was elaborately stated in para 17 

above. It has already been stated by the respondent to the 

Hor'ble Tribunal that the services of such Project AssistantS 

are not terminated as yetand further engagements have been 

kept in aeyancC as the cases are sub- jud iced. So far, the 

economic condition of the applicant is concerned, the 

applicant himself is to be blamed because he did not report 

for duty in the new place of posting at Yaongyimsefl Sub-

Satian in Nacjaland and instead remained absent 

u.nuthori ed ly for indefinite period keeping the Guwahat i 

Eb-Stat ion under lock and key for which no payment has been 



made 	s L'ch for h is ecoroffl1C instab ii ii y bhe responden s 

are not responsible and in view of 
the circLLmsta11C'5 th 

praer of t h e applicant may summar 	
•and. ilY be rejected  
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	ajjih cos 1 s and compeflSr 
ni  

64- ~. 

6Ofl00 eZabOt&t  
egtofl 	

oOB  

VERIFTCTION 

l Shi 1 P P Lhatt rrha iPe, Conti oiler of Administration 

of 

 

rleg ion a 1 	RcseaT'C:h L.at:)orat.JrY, Jor1-iat7850O6, 
	do hereby 

dc1arc that the statements made in this 	ritteflStat9mer)t 	: 

n e 	sic t m' nnwled 	dci 	ed from the reLord 	of the 

case 

I sign th:is verification on this 1st day of Ju, 199 7  

Jorhat 

06  

. 	 .4 

I 
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uo.nLI13(619)Ctt/86 	T1 
RCGIONALIRESEARCH LABO1A 

(A CONSTITUENT E9T 9 !  

........:Y... ; 

.Odtcber. 21,. 

The Joint SecretarY,(Adf1mnh5tratb0 	
' 

CounCil of Scientific & Industrial Research 
Anusandhafl Bhavafl, Raft Mrg, 

New Delhi 110 001 

S i r ........................ 

I am directed to forward herewith the rep'esefltaP 

received from Mr. SantaflU Outta, 	
and r1r.DU1a1:83a0ct 

AssistantS of this laboratorY, which are self explanaoY;Q 

	

II 	 L/ 

M 	
SantanU Dutta, having B.Sc. qualifiat.i0fl : 1 : ( P. 

entry level, joined this laboratory as Project AssIStant 
	in 

January, 	
1986 and his services 	

s being continued I 

different RD projects after qiving 7 

of policy - 
this laboratOrY is adopting renewal°f 5 Yj 

of Proiect Assistants - 
if they are shifted to oher proi9Ct 5  

in particular Since then Mr. Dutta iscontiflUifl9 in the'' 

project work in the laboratOY 	
' 

........................  
Mr. Dulal Sahu, having B.Sc. qualification in.tbeentrY 

level was appointed in this laboratory as Proie t AssiSta 
on 5.10.84 andhe has been entrusted theWork of managinQ.t

.:. 

diffeeflt Seismic Surveillance Stations. 	Since.' then 

S a h u 
is continuing as Project AssiStafl in 

different.  5 T 

stations under GeoS 	ce Divisiofi. 
	. 	 . 

It can be mentioned here that due toban. imposed by. 

Govt. 	
of India on recruitment, none 'of the 	

P,roiC. 

Assistint5 could be considered for regular absorption 
	" 

You are therefOrei requested kindlyto considerth 
cases ad approval of the competent authoritY ma kindly, 
communicad for their absorption 

I Thanking OU 	

I 

...... ........ .3 . 	 . 	 . 	 . 	 , 	 .....: 

YourS faithfUllY, I 

	

iI " I 	 I  

	

j I 	' 

Enclt :cis tibove 	 I 	LLnI 	Ii 	: IJ 

I, 

4. 

- 

4• • 

•i 	I 	! 	:• 

-........-. .- 	 ..,.. 	 . 	•(.. . 	 'I .)t p... .7.. 	 IçwLli 	1 

(ii) 	JL>,i,r_L'c4J~ 	 I 
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Contro1ie-4 
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R EGTOfIAL PJS EARCI-1 LABORATORY: JORITAT :.ASSAM 

i 	N.flRi..T/(nnc//4 	 DnLd 9th Sept. I 991rT 

OF'F'ICE 11MoRANt)uM 

ia for infornrttion to all concerned thai; the 
compent authority is pleased to transfer the following 

•st:ff .nwmhrs as r,hown nni.nst 1;heir names for a period 
Of 3 (thi're) morit;Ii with irnmediaL 	effect: 	 .. 

Name 	 Place of postin 	 .•.: 

Shri. fl K Buragohain 	
0RRL Seismic Station 

Tech. Asstt. 	
uwahati 

RRL Jorimt 	 H 

Shri Dulni Saliu 	 RRL Seismic Station  
Project Ass1cnt 	 Ynongyimsen, Nagaland 
RL Seismic Station 	 .: 

Cuwhnt;j 	 . 	 H 
They are requested to take over/hand over their 

chirges Immediately and the some miy be communicated to 
thiq office. 

This temporrry ttnsfer order of the above persons 
will be treated ns on tour.. 	 . 

This isues with the approval of the competent 
authority. 

( S NN hagawati ) 
Administrative, Officer 	. . 	. 	., . ..... 

1. 	. 	 . 	
•:..: 	 . 

To 

Shri R K Buragohain 
rech. Astt, RRL Jorhnt 
do Dr 11 K Gohain 
Ililanpur East 
Bnmunlmnidnri P.O. 	

A1 

GIJAHATI - 21 

Shri Dulni Sohu -7 
Project Asstt.  
RRL Seismic Station 	. 	.; 	 . 	.. 
Durga Sarobar 
GU\/AHATT - 9 

Copy to' ..... 	4 	. -. 	 . 
•). 	/ 	 . 	. 

Head, Geoscience Divn, 
Controller of:Adnin 	 -. 
Finance & Accounts Officer 

L Bill Section 
5. Personal file t. 
6; P.S. to Director 

( S N Bhnawati ) 
Admi.nistrntie Oflicer 

MOM 



p 	 f 	p 

TELE)GRAM
,4)ø\il 

ST ATE 	 EXPRESS 

SIIRI DtJLAL SAHU 

RRL SII8MIC STATION 
DURGA SAROBAR 

GTh'AHATI 9 

us 

REFFBFCE 	011 NO RLJfGE0SC/9 
NINETYFOUR 	STOP 	YOU 	ARE 
CHARGE OF THE GUWAHATI 8U 
BURAGOHAIN IMMEDIATELY 	IF 
YOUR REPRESENTATION REGARDING 
DC HAS 	BEEN 	FORWARDED 
IS 	RECEIVED 	FROM 	CSIR 
PERIOD 	IS 	NOT 	CONSIDERED 

• DATED. NINTH 	SEPTEMBER, 

	

DIRECTED TO, RAND OVER 	H 
STATION TO SRI J 

NOT 	AUIEADY DONE 	STOP 	. 
REGULARIZATION ADDRESSED TO 

TOP 	UNTIL A COMMUNICATION 
YOUR 	EXTSIQN 	FOR FURTHER 

AT THIS STAGE 

ADMINI5TRJTIVE 
a 

OFFICER 
RESEARCH JORHAT 

-- 	
- I 

 

N.T.T. 	 Dnted t 23910.94 

H 
. ( SN.Bhagawati ) 
Adnini8trtjye Officer, 

Regional . Reaeax'óh, Laboratory, 
JOrh.t.Lu6, Assam 

	

J,! 	: 

	

II 	 . 

RFfIONMP RESEAfII 11  LABORMQRr: .JORJ3AT 

• 	.jL;, 

No. RLJ/Geosc/94 	 Dated '23 10.94 

Copy by pøst in COfltfrmflfltjofltG  

Sri Dula]. SaIiu,  
RR.L Seiamio Statiixri,' 
Durga Sc.z'ebax, 	I 	I 	

I 	b 
OurnJtati 	9 	 ! 

• 	 . 	., 	
. Administrative 7 Officer 

•1 

• 	Copy to a 	1. Head,Geo.aojence, Diy1ion, 

	

RRL, Jerhat 	 V  

2. P.S,.tc, Director, RRL,Jorhat 

p. Administrhtive 

c\ 

.3 

I  

I .  
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No. 7(7)_E() ' 7 ''TTT. , . 1 

 

Gov.untöfIfldla 1/ 

DeparlmentofExpe!Iditur(( 	' 	

'9ilqi/Daie... ...\\ 

c 	 . 	. 	
NewDe1hf1€ 3rd May, 1993 

FF10E MLMORArWUM 	
s1r , 	

r' 

Subject: Economy in administrative e.zpendit re of the Government .':'.- 	• 	 ;.., . 
. 6 1 

. .,Ban on crealloti 0fPoS1S1J1_1l'n49 up of vacancies  
Guidd:nesforprOCcsSulg of cases  

The undersigned is lirecied to refer to this Ministry's O.M.No. F.7(1)-E Coordl84 dated the2Oth Junc,1 984 as amended from time to 
time on the subject indicated above and to state that Instructions already exist for ban on creation/filling up of posts and the procedure for 
relaxation thereof in exceptional circumstances. Some doubts which arose In this regard were also clarified from timc,to time. Further 
clarifications am however, being soughtby various Ministrics/DcpartmCntS etc. regarding the following two points. The mallet has been 

' considered in this Ministry and (lie correct position is clarified below against each poInt. 	
r-" 

OJNTS 	
I 	 CLARIFICATIONS  

Whenever higher level posts are ' 'Yes, whenever' blgbcu level . posts are.' abolished,:..it- will,be.necessary to abolish 

abolished, whether, junior level. : personal/supporting staff of that higher level post(s) simultaneoU.sly. In addition to such 

posts are also to be abolished as a 	abolition, It will also be desirable to have a work study cc nducted to detennine what other 

consequence thereof. 	 restructuring and abolition of lower level posis would be re4uired as aresult of abolition of the 
bigherpost(s). 	. 	. 	. .. 	. 

If a post is vacant or held,in . If apost is held in abeyance or remains unfilled forapenod of one yearommore. it would be 
abeyance for some time, whether dccmcd to be abolished. Integrated Finance of each MinistryfDep .artment 'may monitor 

the post can be filled up or revived. , abolition of such posts and ensure that abolition ordczs are issued within one month of the post 

as the casc,rnay be, by 	
periodofOflCye3r.fftheP0sted 

administrative DepttIMinistry. 	subsuuently, the prescribed procedure for creation of new posts will have tp be followed. i.e.' 

as briefly set out below:—  

	

I'LAN POSTS .  .. 	. 

	

- -. 	-tr ' Zi 

/NON-PLANPOSTS

STS 	 , 	Approval of Finance Minister will be required. 

' & 'D' POSTS 	May be created with the approval of Sccré.taiy of the administrative inistryIDepartment 

provided:—  

The experin on cstablisbment is within 10% of the project CoSt 

	

(II) The posts to be created 	in confoity with the prebednonns; and 
'(iii) Group'A'post(s), if necessary, have been approved by the Finance Minister. 

(I) GRO 	A' POSTS OF AND May be created with the approval of Cabinet after obtaining tie approval of Finance 

ABOVE THE LEVEL OF Minister.' 
 

JOINT SECRETARIES (Ks 	 ... 	 ;" 

590700)  

(Ii) GROUP 'A' POSTS BELOW May be created with the approval of Finance Minister. 

SECRETARY 	
Creationifi lling up of posts both Plan and Non-Plan is to be done after the posts which have 

	

POSTS. '' 	
been found surplus as a result of review, have been abolished. 

'B , 1 1 &  

For creation of Non-PIai'posLs matching savings arercqui.red, which shouldbeby surrcudetof 
posts in the  same group or of posts in the immediate Unc of promotion. 

Posts which are found justified on the basis of workload and functional justification can only 

becre.ated.  

All Ministries and Departments are requested to kindly notc the above clarifications for strict compliance, particularly in view of 
the need for adopting austerity measures for containing Government expenditure in the present economic scenario. They may also issue 
Insu uctions to their attached and subordinate offices (including U.T. Admit.) and monitor rompliance. Autonoxnus Bodies under the-
cont.rolofMinistries/DcparuflefltS may also be asked to follow these clarifications mutat's mutandis. 

,,. 

ilindi version is enclosed.  
iI).,$. 1Ynx1lji) 

Joint Scrtty.,to th e Govt. of India 

	

- 	 - 	 - 	
.., 	 I.. 	

I• 	- 

AU MinistrieslDcpartmcnls to the Government of India., etc. etc. (as per standard ciictribution list). ". 

All F,A., (by name). 	
' 

I 	'' 
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REGIONAL RESEAR Cr-I LABOR /\TORY : JORHAT :AS 
(ClprCj of Sci(21ntific & Industrial Research) 

No. RLJ.9(5)_E5/79 	 Date:249. 84 

The .D:Lrector 
rLRL , Jorhit. 

hrt 1uial 3aZu 
Till & P.O. Eachupather gus, 
VS* 'amar ga•n, 795619, 
D.tBt0 Jorhat 

Sub: JXp'-jojntinent as Project aistat (Ger3ci.nce) 	- 

Dear Sir, 

I em directed to inforrij you that the Director, RRL, Jorhat 
has been Dleased to apirove your appointment asp.jectAjett 

Geo-cnco). 	 on a Consolidated pay o Rs. (Rupees - 	
- for a period 01, ................ -..6 ..(aizI Su,1. 4n 

The apojfltnieri -t 13 terminable without notice and on .clear under-
standing that this offer will not confer any right on you for any 
regular ap 'ollitment in this Laboratory after the aforesaid period. No other benefjt/allowajjcc is adrussiile on this account. 

- 	If you are willing to accept the apnointrnent on these 
terms and conditions, you are requested to report for duty in 
this Labora-Lorr imme.jate1ir. 

Nzs The appotzthent is nade eubject 
to predrntiøn of aed.tcal COX'ti• 	

Y 	S fioate fr 	 our 	athf 11 the Distxict Medical 	 i 
Bealth Officer, Jihato 

SECTION OICER 
Copy 

1. JCcotlflts Section 	Thee)Denditure is to be 
2 . e.e ltjon 	 dobi - 	from the Project 

o r a 1 P ii. e 
14. Emtloyer if any 

.'. 

.-.-., .' 
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O .RLJ(GS028)/ 

To 	
4th October, 1985, 

Shri D. SahU 
Project Asstt. 

Dear Sri iSthi, 

You have n ot been attending Off ic d for 
last few days (30th Mternoon to till today, the 4th Oct'85). This  on your p. 
	

is a gross ifldiscjpljne 
art. Please let me know your vIew, immediately 

Yours faithEu1i, 	 S 

( M.i. Sajkj ) 
e flceb1vion 

cc: Administrative Officer, 
 RRL, Jorhat. 	 ' 

fl.M. Sikia) 

I 

/ 
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GEOSCIENCE DIVISION 
\b 

Date; 11.03.1987. 

Tomorrow morning (12.3.87) at 9.30 a.rn., it is 

proposed to hold a meeting of staff members of Geoscience 

Division to have critical review and discussion on the 

performance of the stations and also the other projects. 

All are requested to attend the meeting. 

( 14.M. Saiki1 
Head,_Geoscience_DiVjsir/ 

To 
All staff members of Geoscience Division, 
for their record please. 

'- 

12, 	- 

- ~ ~r,3" 

LA. 	 (11—cb 

I 

(/ 
c 1c 
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REGIONAL RESEARCH LABQRATORT:JORHAT(ASSAM) 

(CouncIl of Scientific & Industrial Research) 
1 

No.RIJ-.13(598)-Estt/84 
	

Dated1th April 

OFFICE MEMORANDUM 

The undersigned is directed to say that It has 
been reprnted that Shri Dulal Sahu, Project Assistant Is 
very Irregular in attend8nce and he is in the,iabIt of 
leaving office without prior permission from, his Head of 
Division. This act on his part is highly irregular. 

Tt has also been reported that Shri Du]-a]. Sahu 
flouted the orders/Instructions given by Head, Geo-$clence 
Division relating to his duty at Khonsa Seismic Surveillance 
Station and also opposed to attend the meeting conducted by 
Head s  Geo-Science Division on 12,3.87  for reviewing the 
performance of the Seismic Surveillance Stations and other 
Projects. This is highly Irregular and arnmounts to breach of 
conduct rules. 

He is hereby directed to explain for his gross in-
discipline and mIsconduct within 3 days from the date of 
receipt of the. OffIce Memo., failing which action will be 
taken as per rules. 

To 
Shri Dulal Sahu, 
Project Assistant 
RRL, Jorhat. 

11~ 
N.C. Sarmah 

) 

( ADMINISTRATIVE OFFICER. 

Copy to Head, Geo-Science Division. 

ADMINISTRATIVE OFFICER. 

J3.> 
4, 
4 .  

.4 



MERIT AND NORj, ASSESSMENT SCHEME 

£nnexure 7.6.1(A) 

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 

Rafi tlarg, 

	

No.16(150)/68_EII(PtII) 	
New Delhi-1,the 13th Jar,, 1981 

From: 

Chief (Administration) 
Council of Scientific & Industriai Research 

To 

The DireCtOr5/,d5 of a)) tho N,tjo.,1 

	

Lnborat.,,ri in/ I r,sit. I Lii 	 Asocjt, 
Subject 

: Report of the Committee Constituted to look into the 	question 	of linking of 	the 	technical assistance programmes 
with overall plans and 

resources and absorption of staff employed in 
externally funded projects/schemes 

Sir, 

I am 
directed to invjtc Your kind attention to thj Office letter NO.4/3/78_CIE dated 86.1979 regardjnp th( Constit,,jo n  of eim,,il tt.(C) to I oak i iao the qu#gj011 of linking of th tOc}itr1 	Sistence program 	with overall plans and resources and'absorptjon of staff employed in 

externally funded projects/schemes add to state that the 
Report of the Committee was placed for consideration of the 
Governing Body at its meetifng held on 30.9.1980. 

The Governing Body has approved of the report of. the 
Committee subject to certain modifications as proposed by the 
Director_General, SIR. The salient features of Governin g  Body's decision are reproduced below:- 

1. 	
The Sponsored projects / Scmes ullder different 
Categorj5 Should be accepted i undertaken on a selective 	

basis 1.e.(j) these should be 	in consonance with the approved objectives, goals 
and charter of the Laboratory / lnstjtute. (ii) be 
in the areas / fields of the regular' activities of 
the Institute; (iii) form part of the total plans 
of the Laboratory; (iv) he included in the Annual 
/ Five Year Plan of the Iristilute and (v) be of a major benefit to the country

.  
2. 	The projects should not serve merejy as data basea for more advanced countries 

or provide a chance 
for dumping obsolete plat, 	

, tec}iti.log. in India 

51 
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MF.R IT AND NORMAL ASESThT 	I EME 

and retard our growth. These should not also beome 
a tool of diverting the Institute away from its 
approved priorities by lure of equipment 

ete.Where 
equipment is Capital intensive, one Snould 
normally not look for the acquisition of such 
equipment through Sponsored schemes, but C.S.J,R. 
Should take up the responsibility for this. There 
could be special situations where there are clear 
advantages of using a Scheme for this purpose. 

Such Projects i Schemes should first be Cleared by 
the Research Advisory Council of the concerned 
Laboratory / Institute from the viewpoint of 
scientific 	merit 	/ 	national 	relevance. Thereafter, these would be d1sCused with CSIR 
Headquar5 the nodal point for such discussions 
being the Planning DivisionAfter the projects 
schemes are cleared by the CSIR, the same would be 
placed before the Executive Committee of the 
concerned Laboratory for approval. 

The work relating to these pojects should, as far 
as possible, be managed with the regular staff 
instead of making them a vehicle for additional manpower. 	

The Laboratories / Institutes should 
themselves have inherent capability to provide 
the major inputs for infrastructure to take on the 
sponsored schemes and the inerementil staff should 
be minimal. While Planning to take up sponsored 
schemes, adequate thought Should be given to 
aspects relating to the building up of staff as 
also for tapering it off when the scheme gets 
completed 

The prescribed procedure, as 	applicable for 
regular Posts/staff, should be followed both for creating 	additional 	posts 	and 	recruiting additional staff, if any, required For (JNDP, FL-
480 and other Bilateral projects 	It should be ensured that whIle making recruitment for schemes 

projects posts, there should be no diluti on  l of quality. The staff recruited for such projects will 
be treated as temporary CSIR staff. 

In 	Sponsored 	projects, 	however, 	the 
recruitment should be on behalf of the Sponsor for 
a fixed period for the duration of Scheme only and 
it should be so made clear in the appointment 
letter of the candidate besides stipulating 
therein that the appointment is not a CSIR 
'Ppoifltment temporary or otherwise and does not 
entitle the incumbent to any claim, implicit or 
explicit on any CSIR post. 
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MERIT AND NORMAL ASSESSMENT SCHEME 

For time bound sponsored piojects to start 
within 6 months of the agreement, the Labs. 
lnstts. 	would be authorised to make 	adhoc 
appointments 	to various posts through 	local 
Selection Committees, without, however, diluting 
the qualifications and other prescribed standards 

The regular staff applying for the posts in 
such sponsored project, if selected, could 
function in that position, which may be higher. 
but purely temporarily, and revert to their 
substantive (regular) post on completion of the 
projectS 

The staff recrwited for schemes by following the 
prescribed recruitment procedure, should not be 
required to undergo this procedure afresh for 
their appointment / absorption on regular side in 
identical posts. On such absorption their scheme 
service will be taken into account for purposes of 
entitlement to various service benefits in CSIR 
such as Leave, Study Leave etc. 

The staff earlier appointed in the sponsored 
projects / schemes, F[.-480 schemes etc. , who have 
since been absorbed on the aeguiar side In the 
same Lab. / Instt. in which the scheme was under 
operation, will be entt1ed to count their service 
rendered under the scheme in an ideatical post for 
purpose of assessment for promotion to the next 
higher grade. The advautage of assessment on this 
basis..will, however, be available with effect 
from 110.1980 or the date of completing the 
prescribed 	number 	of qualifying 	years 	for 

)

assessment, whichever is later. 

The existing persons who have rendered three years 
continuous service In a scheme should be ahsorbed 
either against escisting regular vacancies 	in 
identical posts or by creatin4 additional posts 
(by follolwing prescribed procedure) if the work 
load in the Laboritory / I wt.i tut.o no (1cm?Ancis. 
.a.w aupernumerary posts couid he created 	to 
absorb the staff employed in such projects / 
schemes, initially being a one time effort only. 
The Laboratories / Institutes should not recruit 
further staff until all such staff is absorbed.' 

9 	The grant made for such projects should be treated 
as an adhoc grant to the Institute and the same 
should clearly figure in the ovra) I income - 
Expenditure" and Aase'ts - Liabilities statements 
of the Institute. 

53 .1 
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( 	MERIT AND NORMAL ASSESSMENT SCHEME  

10. 	More 	opportunities 	should be 	given 	to 	younger Scientists to vinit ibroad for training etc.jn the 
p(I nI 	by  

- A copy of the report of the Committee is 	enclosed 	for your information 	guidance and necessary action. 

• 
The 	ecrijor 	guideline5 	regarding 	the 	appointment (including service Conditions) 

of staff for scheme / projects sponsored ,' financed by non-CSIR bodies (both. Indian and Foreign) 
and taken up at the Laboratories / Institutes, which area not 	in accord with the 	above 	decisions, 	will 	stand sup,rseded to the extent indicated in the above paras. 

Yours faithfully, 

Sd/- 

( 

	

C.L. 	Malhotra 
k 	

' 

Copy to: 	 Under 	Secretary, 

The 	Sr. FirlarLce 	and Accounts Officers 	/ 	Finance 	and Accounts 	Officers of all the National 	Laboratories 	/ lfl5tjttp 	/ CS.IR Headquar5 (including CSIR Complex), 

• 

The 	Dreetors 	/ 	Heads 	of 	all 	the 	transferred Laboratories 	/ Institutes / Research Associations information 	 for 

t 	. 	 . 
All 	the 	Divisions / Sections at CSIR 	Headquarters 	I CSIR Complex. 

4 	p 	_, 	flr'c,r 

tjpf (Finance) 

' Chief (Planning). 

Chief (Administration) 

. 	D.S.(E). 

Dy. Chief (Finance). 

Sd/- 

1: 

tzi 

Under Secretary. 

54 
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Tr tnsitj..on from flindi to n -  1ish 

COUJJCIL 02 sI1:r:TT'IC 	D IDUSTRI\L RESEARCH 
Rafi 'g 

V. l3ow Dclhi- 110001 ,the. 2+11 94 

Joint Secrot3ry(Adinn0) 
Council of Scientific nd Industrial Research 

TO 
Director 
Regional Res e arch Laboratory 
Jorhat (AssAil) 

SUBJECT: Forwarding of application of Shri Dulal Sabu and 
Shri Shantanu Dutta for regularisation of service0 

Sir, 
with reference of your letter no.RLJ-13(619)-Estt0/86 

dated 2110.94, lam directed to state that there is no 
provision in CSIR rules/directives to absorb those persons 
who are appointed for Sponsored Projects against vacant 
posts on regular basis0 Their appointments are purely on 
temporary basis till to the date of the completion of th 
Projects-and thereafter it's eutomatically get terminated0 
This may be brought to the concered emploees and you are 
also requestei to follow the CSIR guidelines regarding 
in Sponsored Projects and appointment letter may be issued 
as per CSIR's prescribed form.t0 

Yours 

S/D 

(Girish Chopra) 
Under Secretary 

Li 
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refundable ci: 
Bs. 18.26'(Ri'i 
paine twenty}'. 
fronithere 
tors'. of "the,' 

'Departrnent,.' 
gLvj 

NaziraE&1 

'NazIra's''1.' 
akidItionc-

recelved'.by.;'j 
.upto 2 p.m. 
date of tends."Y 
thentendcr.':YJ 
the next WOI :, 

open ed  
.andhours,•..j 
their-' autho' 
tive'may rem '.. 

.tiine of opec .. 
1: Narne.oI'. 

tikhowb[ . 

1: 	
•. 

'..,.' 

_l '•j. 

• .- 
..-,,-•,',. 

•1', 
• 	' ' 	', 

,, 'I' 

/ 	— 
papers , arohrCb' 
onafled'manuIt 
stipply6f 26(' 

- 

4 	

.. 

of' ?SC.P,de8"c1 \ 
length'.ththeUnj - 

Depârtment,, Gi' , 	' 	'.,. 	• 
8Ity. The supplier - '. ,,' 

to"quOte':'.thc1r1, 7/u. ,.c.5CZ  

pole to b4.8Upp1I . 	•.., 	:' 
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traThoqUO 
 

j-E 2  

_L___,___ 2  
u0t1' 

 

'assignIngany 
andts,notbun 

 

loweit rate 
Sd 

'LUniv.. -. 

.oatit'i  
Th/7u1''.if.  

r ,4 ' 
' Dat" ,•,t'. 	

' 

efer,tdten' Tomyj 
ii~W/XV-WKSO 

?14 

1á8t 	date,; '.oft'; 
Tr1bune,Q1Wa  

, 

,auallflcatlon 'a 	G\4Jjc, -QL'cç:' 

ci' 1ooki , t sl'uri, accompil- 
Convent educated 1&A 

gUnli) topper Lecturer 
168cm. Box No. 86 Msam 
une, Guwcrnti-3, 

:1 86/131 

anee Invited for 
hmin Sandilya fair 
idsome boy LCJ perma-
t t7ay lnspector/N.F.fl. 
Ocm)ruld8kterDA,13'Fr 
dsomc (103 cm). PIeaso 

jtact Box No. 84 The MaaIT - 

bUfle, Guwalitl-3......... 
t/84/13 1,. 

Iaiice invited for a beautiful 
all - Kayastha girl 'JitSC, 

(163 cm . fair '- complexion 
acca 'origin)..' Doctor s  
gineer and estabUhed 
lneasman are preferred 
ni respectnble family. Write: 
x' No. 83, The. 1&558,nl 

ibune, Guwnhati-3. 
it! 83/Bi 

Ide E13 Prestigious Kayastha 
½/166 cm studying BA very 
autiful, 	'proficient 	in 
b[ndra .. Sangect. Elder 
others Central Govt OfTicera. 
ctor/EnggJCAJM13AJ Govt 
mkJlnsurance officer groom 
am a respectable lamily 
an ted. Write Box ?o. 80 The 
uun 'l'ribune, Guwahatt-3. 

at/80/B1 

'tinted beautiful .graduate 
on-i3hara4dwnJ Ilrahmin Bei-
iii r iiie.(IgC around 23 for 
.G. I"SU Offlcer, 28/170 cm of 

uwahatL Apply with photo-
aph refundable. Write Box 

lo. 87 Thç A&cam Tribune, 
uwalcnti-3. 
at/87 / 131 

!Afllance invited for pretty 
iJr complcxtlofl Asnamese 
Kayustha), 13A bride 30/162 
corking in Insurance Corn-
any from ,Govt. employee, 
lank lcirnncC or reputed 
usI!c'iI1cU1, please apply to 
lox NoW, The Assn.in'I'rthUflC, 

lhy-3. 	 -. - 

&at/l)l/lI) 

'fruited good looking fair 
ompicx1oiied i3rlde,in,ifli-rfiUm 
Uglier Secondary passed for a 
entraI Govt. servant (Balshya 
iaha/33 yrs.) well established 
it - Guwahati. Marriage by 
4arcl Cute no bar write with 
liii particulars along with 
'ccecit photograph within 7 
lays to liox Nu. 9, The Assam 
Iriijuite, Guwahuti-781003-
Snt/P0/l 13 

TENDEU. NOTICE 

NOTICE lNvrrING TENDERS' 
Sealed tenders afflxln' a' 

non-refundable court , fee 
stamp of P.s. 8.25 (Rupees eight' 
& paine twenty five) onlywlth'.a 
vaildlty period of 180 days 
from the date of receipt of the: 
tender which will subsequently.. 
be converted and drawn up 1n 
printed F-2' form are iiwited 
from the registered contractor 
of Clnsn-i(C) of A,ssam PWD, 
Class-li of Superl.ntendlng 
Engineer, PWD NIL Circle, 
Tezpur' & Class-Ill ,of,,this' 
Division according to. their 
eligibility to suhi'nit tender for 
the work noted below 'which 
will , .be received by 
undersigned •upto 2 pin. ' qn 
3.2.95 and will be opened-on 
the same date and hours, 
Detailed particulars .inay.be 
seen in the office of the 
undersigned during office 
hours of all working clays. , 
1. 'Name of work Repair of 
/ Rend surface at Mangakial 

Municipal 	Area 

uper Model of North East '9 
Guys'and Gals your dream 1. 
omc true. Work with the top 

models of. India. The Dkeair1 
U,erchant. presents "Tint .th 
Fashion" on 12th Feb :?6. 	.:• 

Hotel . RoJ Mahal Guwahuti: 
Collect your appilcation form'. 
from the Hotel's reception. 
PN/,P/203/1.' , 	

•. 	.c': 

-' ' Sll.RI DULAL S.AJIU 
IlL & P.O. Kachupather Gao 
.Via: xamarguon786U17*' 

Dint. Golaghat, Aaam: . 

Whereas your whereabout là, 
ot known you aeheroby J. 

otifled 1 by this';' preèst 
totiflcatlon to hand over., the 
ceyn of the Guwahuti SethmlC 
tatlón to the Head .of11 the 

)eoacience ,, 
.. Division 

Regional Research Laboratory,' 
orhat within .7 (seven) days : 

from the date of publication of 
this notification failing which 
the Regional '. Research' 
Laboratory, ,Jorhat, . will tbe 
compeed to take legal action: 
against, you apd to 'op'en,tie' 
Guwahati Seismic I Station 
which you have kept under,' 
lock . &. ke' Y.  unacithor1s&lb, 
since 11th of September, 1994 

(SN. Bliagawati) 
Administrative Officer 

Regional Research Laboratory, 
Jorhat-785008, Aasarn. 
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BEFORE THE CENTR 	'ISTRATIvE TRI.K ,JNAL: :aj ; MATT BEI 

A..JLp.. 6of95 

Shrj Dulal Sahu 

- Vs - 

Uflj3fl of India & Ors. 

REJOINDER 	 Y '10 THE JRI TTL STATEMENT 

The applicant begs to state as follo ws:  

1. 	That the applicant has gone through the copy 

of the Written statement and has understood the contents 

thereof. Save and except the sta1emen5 which are 

specifically aitted hereinbelow, other.statements 

made in the Written Statement are categoricaliy denied. 

Further the statement s  - which are not borne on records 
are also denied. 

2. 	
That with regard to the statements. made in 

paragrh 1 of the W.S., the applicant does not admit 
anything Contrary to the relev&it records. 

3 • 	That with regard to the statements made In 

paragr h 2 of the W. S. 
while reiterating and reaffirming 

the statements made in paragraph I of the application, 

it Is categoricjy denied that Vide Annéxure_B, the 

aplicant was transferred to Yaonoyjmen in Nagalcmd  
and that the applicant has not reported for duty. In this 

connection, the a)plicant begs to state that till date 

he has not been served with the opy of the so called 
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II order dated 9.9.95 and the sttmments mace to that effect 

/ 	by the respondents are misleading. 	Since the copy of the 

order has not been served on the appiicant and he ha% not 

been intimated anything in that regard, there is no 

cuestion of his joining at the new place of posting. Ths 

there cannot be any assumption on the part of the respon 

'dents that the applicant is not interested for the post. 

It is the genuine appehension of the applicant that 

beino faced with the contentions raised in the 0. A.,, the 

respondents have made. such an attempt to make out a case 

although the facts remain that till date, the applicant 

has not been informed about khis order' of transfer 

and newplace of posting. This is a conduct unbecoming 

on the part of the model errployer. Merely because, the 

applicant is at the receiving end, the respondents ought 

not to have played such game against the applicant. The 

I Hon'ble Tribunal is requested to take a serious view 

of the matter and the respondentsmay be called upon to 

substantiate their claim of such posting of the applicant 

vide order dated 9.9.94 and as to whether any such 

intimation was given to the applicant. 	- 

4. 	That with reoard to the statements made in 

paragraph 3 of the W. S. the aplicant reiterates and 

reá:Efirrns the statements made in the O.A. It is really 

unfortunate that not to speak of reoularising the service 

of the applicant, the respondents have raised all sorts 

of irrelevant pleas before this Ibn'ble Tribunal. He has 

even been dsprived of his engagement merely because he 

has approached this Hon'ble Tribunal seeking extension 

Contd.P/3. 

UN 
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of its protective hnds over him. Such malafide and 

aditrary action on the part of the respondents is 

unbecoming of a model employer and contrary to the 

principles laid doi by the Ppex Court and various other 

Courts. 

That with regaxd to the statements made in 

paragraphs 4 and 5 of the W.S., the applicant reiterates 

and reaffirmx the statements made in the O.A. 

That with reciard to the statements made in 

paragraph 6 of the W.S., 	the applicant denies the 

correctnessof the statements and reiterates and reaffirms 

the statements made hereinabove. At no point of time, 

after eiry of the last extension of service, the 

applican.t has ever been communicated with any order of 

posting. If any order is issued and kept in the file 

without informing the apolicant, that will not amount to 

any issuance of any order. All these months, the applicant 

has been waiting for his engagement as before ; but 

inite of his several visits to the office, he has not 

been granted with any extension of service. On the basis 

of such a situatiin, the statements regarding his zkx 

posting and transfr is totally misconcieved. It is 

denied that there is any ban on recruitment since 

1983 as per Prnexure-D. Axrnexure-D to the written state-

ment refers to a letter of Government of India dated 

3 • 5 • 9 3 an d there is no in di cation that a total b 

has been imposed in recruitment. Had this been the 

correct position, there was vould ro t have been any 

Con tci...P/4. 
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recruitment in any department. It need not be 

emphasised that since 1983 numerous recruitments have 

been made thoucThour the country in all the departments. 

The CSIR cannot make any exception to suit thei r own 

puose so as to defeat the just Cause of the applicant. 

7.' 	That with regard to the' statements made in 

paragraphs 7 to 11 of the W.S., while denying the 

contentions made therein, the apDlicant reiterates 

and reaffirms the statements made in the O.A. 

That with regard to the statements made n 

paragrh R 12 of the .S., the applicant while denying 

the contentions made therein 'reiterates and reaffirms 

the statements made hereinabove. The statements made 

by the respondents are self-contradictory inasmuch as 

in earlier paragraph (paragrap12 of the w.S.), th e  

respondents have stated that further engagement of the 

~ppplicant has been kept in abeyance on the alleged 
11 

ground of assumption that the applicant is not interested 

for the post, but in this paragraph such abeyance has 

been stated to he resorted to as was allegedly communi-

cated to the applicant vide nnexureC. 

That with regard to the statements made in 

paragrh 13 of the W.S. the applicant states that 

there is hostile discrimination and violation, of Article 

14 and 16 of the Constitution of India. Because of the 

highhandedness and partisan attitide of the respondents 

- 	 Shri. Phukaxi was sent for training even by showing him 

Contd.. .P/5. 



cç 

-5-- 

as a Dealing Assistant. He hasbeen continued in his 

service unlike the unfortunate applicant who because of 

filing of the instant O.A. 	has been discontinued... It is 

not a question of following any principle by the respon-

dents, but a cpestion of K"avouritism and nepotin. 

Shri Pnikan does not possess any special qualification 

so as to bestow with the benefit as haE been civefl to 

him. 

10. 	That with regard to the statements made in 

paragraph 14 of the W.S., the applicant categorically 

denies the contentions made by. the reondents. The 

C.S.I.R. being under the Ministry of Science and 

Techro1ogy, the respondents cannot absolve their 

responsibilities of upholding the rules, regulations 

of the Central (vernment. The respondents have made 

a false statement regarding the applicability of ,  the 

scheme 'M?AS'. The respondents have misrepresented 

in madng statement that the Project Assistants who were 

appointed prior to 1981 and have rendered three years 

or more continuous service uld be considered for 

regu1arisation but since the applicant was appoirnted 

on 30.3.83, the said scheme is not applicable to him. 

In this connection, the applicant begs to state that 

the said scheme is effective as on date and the same 

w s revised as on date which will be 	ly evident from 

Annexure-A to this rejoinder. It may not be out of 

place of itention hare that pursuant to a discussion held 

On 20.8.94 between the D.G., C.S.I.R. and scientific 

Workers Association, emongt others on the subject of 

Contd. .P/6. 
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'Contractual Workers', the following agreement was 

recorded - 

"With regard to the point raised by S.W.1. 

regarding the benefits of confirmation to 

the contractual employees, it was clarified 

to them that necessary instructions on the 

subject were circulated to the Labs/Instts. 

inMay 1991, D.G. CSIR advised the represen-

tatives to bring to his notice in case their 

instructions are not being followed by any 

of the Labs/Instts." 

The applict craves the leave of this Hon'ble Tribunal 

for a direction to the respondents for proiction bf 

the said instructions of May 1991 by the respondents. 

Copies of the Scheme 'M?NAS' and letter 

dated 18. 1.95 conveying the above minutes 

are annexed herewith as 	EREA & B 

respectively. 

That with recard to the statements made in 

paragraphs 15 and 16 of the W. S. while denying the 

contentions made by the respondents the applicant 

reiterates and reaffirmns the statements made hereinove 
\ 

end also in the 0. A. 

That the applicant denies the correctness 

of the statements made in paragrh 17 of the W.S. and 

reiterates and reffins the statements made hereinave. 

The allegations made aaiflst the applicant have go t no 

Con td...P/7. 
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relevancy b the issues involved in the instant O.A. 

The respondents were satisfied that the elanatiOfl 

given against the allegations and no further action was 

initiated against the applicant.. Thus those matters of 

1985 and 1987 ought not to have been brought to the 

present case and the same has been dora by the respondents 

with the sole purpose of misleading this Hon'ble Tribunal. 

That the applicant denies the aliegations/ 

contentions made in paragraph 18 of the W. S. and the 

respondents are put to the strictest proof thereof. The 

entire action on the part of the respoidents was illegal 

and arbitrary. In this connection, the applicant had 

submitted his letter dated 1.2.95 eçlainiflg the whole 

position and also about the filing of the instant O.A. 

In the said letter dated 12.95, the applicant has 

clearly mentioned that his service has not been extended 

since 8.10.94.but on the otherhand, the respondents 

have made misleadin statement about so called extension 

of service of th applicant. They hEma could have verj 

well replied b the letter dated 1.2.95 making their 

position clear. The whole action on the part of the 

respondentais arbitrary and malafide. 

A copy of the letter dated 1.2.95 is 

annexed herewith as NE)JRFC. 

That with reaard to the statements made in 

paragrhs 19, 20 and 21 of the while denying the 

contentions made theein, the applicant reiterates and 

reaffirms the statements made hereinabove. 

Con td.. .P/8. 
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That with regard to the stac ement s made in 

paragreph 22 of the W.S., the applicant stated that 

the words t 1No identicaL pOst" are misleading. It is 

emphatically statcd that many pots are lying vacant where-

in the applicant can be accomm o dated/ re gul ari sed taking 

recourse to the scheme M?NAS.'. Regarding the so called 

bi on recruitment, the aoplicant states that his case 

is not of recritment ; but of regularisation. In any 

case, the respondents cannot resort to such mal-practice 

so as to deprive the applicant fromhis service benefit. 

That-with regard to the statements made in 

paragraph 23 of the W.S., the applicant denies the 

allegations made therein and reiterates end reaffirms 

the statements made herein-above. Shri Buragohain did 

not turn up to take over charge. This position has been 

clearly explained in the O.A. as well as in the earlier 

pararaphs of this rejoinder. The respondents are yet 

to reply to the representation at nexure-C to this 

rejoinder. 

That with regard to the statements made in 

paragrhs 24 and 25 of the W.S., the applicant reitera- 

tes and reaffirms the tatments made hereinabove. The 

respondents are called upOn to substantiate their claim 

that the applint was transferred to Nagaland and that 

he has not reported for duty. In this conection, the 

applicant states that he has never been issued witti any 

order of transfer. Had he been served with any copy of 

such order, he would have immediately joined inauch as 

Contd...P/ 
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he is ready to work anywhere. In this connection, the 

applicant begs to state that he 1'ving come to know about 

such a statement made in the W. S., made a rep resen tation 

to the Director on 31.10.95 referring to his earlier 

representation dared 1.2.95 highlighting as to how he 

could come to know about such statement and that he is 

not sered with any copy of the order of extension. BJt 

the said representation, he apprised the authorities that 

he is ready to accept the offer'of extension. 

A copy of the said epresentatiofl dated 

31. 10.95 is annexed as ?NEXURD. 

Thatwith regard to the statements made in 

paragrhs 26 to 37 of the W.S., the applicant while 

denying the contentions raised therein, khx  

reiterates and reaffirms the statements mad.e hereinabove 

and in the O.A. It is really unforthnate that, the 

repondents could make a statement nobody in a Government 

department Is indiensable and the applicant was ho1.ng 

a very insiuificant post and not to muctt important. t' 

The applicant sguarely comes within the purview of the 

scherie 'MA1AS' and thus his service is recuired to be 

regularised from the date when he became eligible for such 

r egul ari sation. 

That with regard to the statements made in 

paragraphs 38, 39 and 40 of the W.S., the piicant while 

denying the contentions raised therein reiterates and 

reaffis the statements made hereinabove. 

Contd. . . .P/10. 
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20. 	That the anplicant begs to state that although 

the services of the pli:ant have not been extended 

which the respondents all along been extending to other 

similarly circumstanced employees. 

- -, In this connection, documents pertaining to 

extension graflted to others are annexed as 

• 	PNEXTJFE&-C,D andE. 

The aplicant turther begs to state that when 

the respondents speak of ban on recruitment and have 

discontinued the services of the plicant for his action 

in aooroachiflg this I-bn'ble Tribunal, the respondent NO. 3 

on the other hand appointed othher persons to similar posts 

like that of the post previously held by the applicant. 

Such appointment has been made surreptiously. As per the 

allegations made, the said persons have been appointed by 

way of a farcical interview held at Salt Lake City, 

Calcutte.in the residence of the zepondent No3. The 

applicant states that if such appointments can be made 

thete is no earthly reason as to why his services could 

not be extended. It leaves no manner of doubt that the 

app1icnt has been made a victim of the circumstances 

and the respondents have taken it to be a crime for 

his coming under the protective umbrella of this Hon 'ble 

Tribunal. 

In this connection, the applicant begs to 

annex the documents pertaining to the said 

appointments and the same are mekked as 

?NEXURES-F. Fl. G, Gi and H, Hi. 

Contd. . . .. .p/11. 
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15. 	That under the facts and circumstances 

the instant O.A. ks deserves to be allowed with cost. 

VERIFICATION 
S 

I. Shri Dulal. Sahu, the. applicant in O.A. 

No. 16 of 1995, do hereby solemnly affirm and verify 

that the statements made in the accorranying rejoinder 

are true to my knowledge and belief and I have not 

suppressed any material facts. 

And I sign this, verification on this the 

day of November 1995 at Giwahati. 

Q 
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Fran: 

Chief (A(iflinAstratio(() 
Cour.cfl of SCjefltjfi( & Industrial Ped - Ct( 

To 

The DirecLors/Heads of all the National 
Laboratorjrs/Iflstjtutps,pe.h Assocjtjons 

Subject : Report of the Committee constjtutd to look into 

	

the 	question 	of linking of 	the 	technical 

	

assi.st.nce programmes with overall plans 	and 
resources and absorption of staff employed nn 

	

- 	externally funded projects/scj)'prnec 

Sir, 

I am directed to invit:a ycur kind attntjor; to this 
office letter UO.4/3/78-CF dated 8.6.1979 rlardiny th e COnStjtUtj0 of a Cômjiijttee to look into tt -  qestion of 
linking of the tc'chic assistce progrr. with cera11 
plans and resources and absorption of staff employed - in 
externally funded projects/sch06 and to state that the 
Report of the Committee was placed for consideration of the 
Governing Body at its meeting held on 30.9.1980. 

The Governing Body has approved of the report of the 
Committee subject to certain modifications as proposed by the 
Director_General SIR. The salient features of Governing 
Body's decision are reproduced below:- 

	

1. 	The sponsored projects / Schemes under different 
categories should be accepted / undertaken on a 
selective basis i.e.(j) these should be in 
consonance with the approved objectives, goals 
and charter of the Laborat ry / Irstitute (ii)he in the areas / fields of the regular activities of 
the Inntitute; (iii) form part of the total plans 
of the Laboratory; (iv) be included in the Annual 
/ Five Year Plan ofthe Institute; and (v) be or 
a rajor benefit to the country. 

2. 	
The projects should not serve merely as data bases 
for more advanced countries or provide a chance 
for dumping obsolete plants i technology in India 
and retard our growth. These should not also 
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' 	
* 	. 	 become is tool of diverting the Inst jtutt' away horn 

its atiproveci prorities by lure of equipifltrt ' 
Where 	(hiJpmeflt 	iS 	C)f)iti) I 	irit(Ve, 	.t(' 

should 1lO(ID,1 I I, 	flO 	100k for 	t ho 	qu 

Of 	 throwjh s1ors;Crr(h 	'h(fl' 	tit 

C.;.i.P. should tal:° up the responsibili'l 	tot 

tri s 	There 	cr1 id he special si twit tots 	..h''r o 

there are rf err aivrtaqei; of using 
this purpose. 

I 

3 	Such Projects / Schenes should first be c lea red by 
the Research Advisory Council of the corcorred 
laboratory / 	Jostitate from the 	viewpoint 't 
scientific merit / national relevance. 
Thereafter, these would be discussed with C.IP 

Headquarters, the nodal point for such discussions 
being the Planning Division. After the projects / 
schemes are cleared by the CSIR, the same would be 
placed before the Executive Committee of the 
concerned Laboratory for approval. 

1 ho work re lot ncj to these pro )ects should 
as 	pcss i bI a, 	be managed with the 	rear tat 

staff instead 	of making them a vehicle 	C" 

additional manpower. 	ihe Laboratories 	1 

Institutes should themselves have inherent 
capability to provide the major inputs for 
'rfratrrtctlre to t,r:• on rhe poncreci irne:: 

and the incre:ental staff should be mirLrnrl. 

While planning to take up sponsored schemes, 
adequate thought should be given to aspects 
relating to the building up of staff as also for 
taperir.g it off when the scritme gets completed. 

The prescribed procedure, as 	applicable for 
regular posts/staff, should be followed both for 
creating 	additional 	posts 	and 	recruiting 
addit: ial staff, if any, required for tJNDP, PL-
480 	;J other Bilateral projects. It should be 
ensured that while making recruitment for schemes 
/ projects posts, there should be no dilution of 
quality. 	The staff r.cruited for such projects 
will be treated as temporary CSIR staff. 

In 	sponsored 	projects, 	however 	the 
recruitment should be on behalf of the spor..r for 
a fixed period for the duration of Scheme only and 
it should be so made clear in the appointment 
letter of the candidate besides stipulating 
therein that the appointment is not a CSIR 
appointment, temporary or otherwise, and does not 
entitle the incumbent to any claim, implicit or 
explicit, on any CSIR post. 

101 	 - 



TCM'ARDS A NEW AD.MTN1STRATIVE CULTURE - KANAS 

For time bound sponsored pr)ects to sIart 
within 6 months of the agreement, the Ls. 
Instts 	would be authorlsed to 	make 	adhoc: 
Appointments to various posts through local 
Selection Committees, without, however, di)uting 
the qual!fications and other prescrioed standirds 

	

The regular staff applying for the 	st: ir 

	

• 	such 	sponsored project, if 	selected, 	could 
function in that position, which may be higher, 
but purely temporarily, and revert to 	their 

• 	 substantive (regular) post on completion of the 
project. 	 - 

The staf& recruited for schemes by following the 
• 	 prescr!b3d recruitment procedure, should not be 

required to undergo this procedure afresh for 
their appointment / absorption on regular side in 
identical posts. On such absorption their scheme 

H  service will be taken into account for purposes of 
entitlement to various service benefits in CSl 
such as Leave, Study Leave etc. 

The staft earl1r appointed in the sponsoted 
projects / schemes, PL-480 schemes etc., who have 

	

.nce bsqn abmorbcd on the r&;lár .ice 	n the 
same Lab. f Instt. in which the scheme was under 

•  operation, will be entitled to count their service 
rendered under the scheme in an identical post for 
purpose of assessment for promotion to the next 

•  higher grade. The Advantage of assessment on this 
lasls will, however, be available with effect 
from 1.10.1980 or the date of completing the 
prescribed number of qualifying years for 
assessment, whichever is later. 

	

S. 	The existing persons who have rendered three years 
continuous service in a scheme should be absorbed 
either against existing regular vacancies in 
identical posts or by creating additional posts 
(by following prescribed procedurn) if the work 
load in the Laboratory / Institute so demands. 
The supernumerary posts could be created to 
absorb the staff employed in such projects 
/schemes, inItially being a one time effort 
only. The Laboratories / Institutes should not 
recruit further staff until all 
such staff is absorbed. 

F 	 9. 	The grant rada for such projects should be treated 
0 	 as an adhoc grant to the Institute and the same 

shquld clearly figure in the overall !'Income - 
• Expenditure" and "Assets - Liabilities" statements 
of the Institute. 

Is 
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10. 	Mcre 	ocI.ortuniti€':; 	houd he 	j'': 	to 	y;uncJl: 
Scientlsto to visit abroad for t:ranny et4:..n th 
scheme sponsored by U.N.D.P. etc. 

A copy of the report of the Committee is enc osed (or 

your information, guidance and . necessary action. 

The 	earlier guidelines regarding the 	appointment 
(including service conditions) of staff for schemes/projects 
sponsored I financed by non-CSIR bodies (both Indian and 
Foreign) and taken up at the Looratorie3 / Institutes, which 
are not in accord with the above decisions, will stand 
superseded to the extent indicated in the above paras. 

Yours faithfully, 

Sd/- 

C.L. Maihotra 
Under Secretary. 

Copy to: 

 The 	Sr.Finance 	and Accounts Officers / 	Finance 	and 

Accounts 	rs 	i! 	the National Laboratories 	/ 
Institutes / CSIR Headquarters (including CSIR Conplex, 

 The 	Directors 	/ 	Heads 	of all the 	transferred 

Laboratories 	/ 	Institutes / Research Associations 	for 

information. 

 All 	the 	Divisions 	/ Sections at CSIR Headquarters 	/ 
CSTR Complex. 

 P.S. 	to DGSIR. 

 Chief 	(Finance). 

 Chief 	(Planning). 

 Chief 	(Administration). 

 D.S.(E). 

 Dy. 	Chief 	(Finance). 

Sd!- 
Under Secretary. 

g 
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1 	 : 

CSIR SCIENTIFIC WORKERS' ASSOCiATION 
(Registered Under Trode UnIon Act 1925 RcistriIon No. 1564 Di 13-4-71 

(ITRC BRANCH) 

ef. No............ 

J i l 

e I den I U) 

- 	 - IL 

1 ate........................ 

' ore tar y 

L4,? 	i7(131)/A)B7_E-11 
Dt. 30.Q.q4 

4,3 Lt610.94 

L.L 	l7(€)/QL..:: 

Dt. 12. 10O9 4  

Beefit of subscription of 
Societies extended to Grou 

Directorrequested to meet 
representt1veS frequently 
oLc: 	notice board 
to the extent possible. 

Scientific 
Ill 

employee' S 

& to give 
facilities 

:':eio tion O 	ti 'snod n Group 111(2) 
to Il1() frorL 65 to 60. 

a 

4,5 	-do- 	 Conputin 	eriod spent on de utation 
br deterin:n the eligibility br 
a s s e s s ant. 

4.6 '17(67)/9 4 FFS Grant of s:eoial casual leave to office 
bearers of CS:R-s'1I/Ferotion 

5. 	Swmary of 1 Proposals for Vth Pay CorrLmission submitted D St,A, 

The above documents are beipg sent to you by me on behalf of the 
General Secretary. I request yoULkindly acknowledge receipt of tne 
same and bring the contents to the knowledge of your rnnbers. I also 
request you kindly to send your views on the revised NANJS to L.r B.V. 
Reddy, Generi Secretary of SA ot his address. 

'with kind regards, 

Yours sincere). 1y, 

( S.N. ACIRAL ) 
CEO fember 

INDUSTRIAL TOXICOLOGY RESEARCH CENTRE 

Mthritrna Gandhi Mare, Post Box No 80, Lucknow-226 001 U. P. (India) 



Lt;IH n 1 10 t 	s'r  

t 1 11h'' 	;'i'•.'I - 

CSIR SCIENTiFIC WORKERS' ASSOCiATION 
(RtrCd 

Undov Tradv Union Act 1925 AVgiSr8t1OR No. 1564 Dt 13-4-71 

(tTRC BRANCH) 

Ref. No 	
Date............... 

•-- 	. 
president 	 / 

I)A 

\ S  

-, 	 / 	

-S 	
S  \• 

Secretai y 

 

Ic 

Leer Cclleagues, 

I a sending herewith a copy eah of the loi1oi 	
:— 

Rora note ol aiscusslOns nelo Dee 	G anc S 	represeE1''eS 

on 289.9. 

	

2. 	Letter No.GS/_0S /961 
dt.19.1.9 about anomalies/df 	in 

the Promotion Policy, MAS frorn GE, Sh 
to Prof SK. icsh, DG. 

	

. 	Letter No.GS/JS(A)_0S:/9/O dt. 17. io.9 frc 
 

5A to JS, CSIR. 

	

. 	Six CSIR ciulars as defalled beloW - 

4. i i7(66)/9P5 	
Merit Promotion kept in abeyaflCe 

29.9.9k 	
under revised MANrS effective 1.14.92 

Cnt, . 

INDUSTRIAL TO X CO LOGY RESE A RCH CEN IR 

Mahtma Gandhi Marg, Post ox No 80, Lucknow-226 001 U. P. (India) 
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Jtth 	tttc' 	aboVC 	oprrifl' 	rr.riarl 	ho 	DG, 	CSIi 

appealed to the ruc:,resentatl 
vc not to cOflSl dur tiemlv&S 

di 44 er ent 4 rn 
the CS I R c omInU t y and appc ed to them to 

hol p create a heal thy 
envi roI)aient cfldUC 

i vu to good result 

arid that we 5hoUld not do anythirlq hCh brinQ down the 

imaie of CSIR in publiC estimation. 
 

RspOfldir to the above operiir ren,arl5 of the DG, 

t ?  SW also sh c rEd 
the vieW that with proper 

LSiR PreEiderl  
motivatiot) and Qood persOnnEl 

poilcES 	
CSIR scI0fltj 

	

could face any iind of chal 1 enO. 
	Theruafter. 	the 

foil owing poi rits of the agenda Weru di 
SCLISS&d. 

1 

Li 
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if 

ur ih 	. 	di'v1'J UPI'iPrft 	or QiIf 	 ( 	tfn( 	bt 	c2 	I 
a; 	 dILtt•y•• 	hit 	for 	t Iu ptir 	ol 	Jr(Jtrj 	[J 	L) t 	or 	t t I P 	1 r 001 	Lit 	j on 	t  ( 	ulvr 	 1 	1 	Ii 	i.i çj I • (Ii 	(if 	( 	J( 	lrtp I 

r 	 ied 	[nut 	per I od 	 Li h, 	Ioj 	
L) it,, 	I 	rm J 	di .31 D(RI1. 	 y 

li 	 i p 	
o 	

arp 	t.i 	i fl j 	(j ri t.i. 	vrrpr nnt. 	 r 	tht. at 	L.hk 	 ,u
rt11 	lvi 

l 	Ilqr. 	''J 	ru 	tiuc' 	t.aL,r. 	 u.t 	t. 1 111 t 	1oc 	i 	I OVLJb. ui.i 1 d 	IIU 	JOlt t 	d c' f 0 C t u Ofl 1 t i 00 	0 f 	t I I vu o orut 	hv 	L1f. 

SW 	r cpr Le.r,t at 	vc' 	t1 	ut mi 	.t tit 	t 	'i r 	d':r.jiij for 	IUl1 ti on 	I or, 	thu prpt 	th? 	hid 	U(i On 	0+ 	thj r r c'pr ec?r)t 	t i 	in 	t tic 	off i L 

	

a) 	Loriin,j t t 	1 I f 	 InL  ncl1 	 e , 	Rsearj1 	Coun 	I 	etc. it 	was clarified 	to 	them tti. 	thu.c' 	t)(i(j) c' 	e 	I tu 	eci 

	

a 	[lrOvj 	onç 	01 	th e. and 	, 	,urf, 	an• 	a(J(jj 	Off. 

	

u1.jj 4) riti 	rl 	iri 	the 

 
cunt i tuti on 	of 	ICEC• 	Lcmnj t t can b 	donp 	On] y[ 	af ter Of 1CCt i fi 	the 	c:Ji.r)r.s 	in 	l'yc'--t wi ti - 1 	t:l -it: 	a 	rha1 	of ccf:iipctt,t 	h - 	t 	. 	IHc',- wc'r r 	.CCUICJ3 ig) y 	advjpj 	to Inter 	ct 	with 	tI1. 	Lmjnir 1 1 t:tc'c' J r (',id 	 t(tU 	uruá-- 	the Li 	1 rmtntiip 	(4 	I)S MaEhcl tar. 	lot- 	flic,dj Ii cation 	Iii 	the of 	CEi-1. 

	

(ftr 	dEla) 1U 	di scuj ori 	the 	DG. 	CJ f 	agred 	to ar- ant 	1 	days 	Special Casu al 	leave per year 	toSW 	bffjce 
related 	wor k 	 flE?c:-t :1 ngs 	andother 

DG. 	CSli 	also 	aOrEed 	in 	principle 	to 	their roques 	for 	Qranit 	of 	Speciai Caua] 	leave ard 	T/Dr th 	Visits 	of 	tti 	 n Frewi det 	 for 
c 	 arc.! 	Pneraj 	ecretary 	of . 	 tc oU 	La 

	

s. 	IEiO 'er 	con 	I 	d 	necelssary for 	sol vino 	th 	prob] ems. 	HOWEVer. they 	wi I I 	hav 6to obtain 	the prior 	approval 	of 	the 	DG. 	CSl1 	fOr Suci 	vj Si ts. 

On being informed that  
not meeting the 	 some of the Directors are SL 	repreentativ 	DG. CSIR asurcd that Wi 1 1 agai ri wr t C to th 	D r cc tor s i npr ci r, L4 1puni 	th th 	'oc1 to rnc-E-t the emp1oyoe 	reprcutati ve s 	th their genuine probi Cms and to provide tfte 

	possibi e 
facj1jtj5 like office space, notice board etc. 
e:tent POSjbje. 	 to I t h e  

t1N5 

With regard to th demand of 	{o -  w .. th.ira1t of  the revised MN5 effectj\•e 
from 1.4.1992 stating that 

SLJQqEpstion5 made by them have not been incorpor,;pJ in 
thE same, DG, CSI made it clear to the represo,t ive 
	tta Since the present form of the Scheme 

has been evold mainly on the demand and with active participtj0 of 

J 
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• u;.iJt. 	 t•i 	U.; 	i;I 	h' t 	ti i 	.1 	on 	t 	I 	t 	. 	t wti 

I 	i 	t:pi'i 	I 	.'I 	I 	i 	ii'iii'tI 	4 	(ii 	I 	lii 	fit Ii 	 4111 	I.L'If11 	IR t 	4,11 

vt'w 	iI.o 	th 	 it 	111(1 	i 	ti.t'. 	.,Jr 	.41)y 	 I., 	i 	b.ic 	I.IOU 	\ 

.3. O 	 urni'it- 	Of 	t tie' 	1 	lUI 	wii 	 It (.ini 	1 	4. 	1 I VtRW 

1 	Iii 	I 	I •• I 	0) 	liii 	itf 	I 	hi 	Ma 'N(t 	ii i t 	I 	t 	i 

1 	1 	I 	111 . 1 	Iii' 	.1 	• 	I 	 I 	a 	• 	iii 	it 	 •, 	I 	I 	I 	i 	14 	I 	1 	I 	it 	I 	i 

iii 	I 	vaiii.a 	t 	i I 	i ni 1 	 ;4 i.i vi 	v I 	Lj 	t I 

it 	• 	I 	t 	. 	I 	P 	• i 	t 	4i 	i.I 	.i i 	I 	ii 	t 	I 	it 	t. I 	iii 	I, 	I 	Iii' 	1 • 	• 	I. 	1 	ii 

iii 	iiiiI&:'i 	it 	i.. 	l.Ii.iiiij.t.I 	If 	tI 	Iui.1nU 	.ic.fiLr 	1ir 	ciuruitit 	u. 

ill 	tIli. 	1 	uli( 	of 	tIi( 	•*Lior 	b,c 	IMr OLIOCi.  
icatuU. 	tlit L 	[Iii i 	brn 	i 	tfItit.r 	.11 	3 S,LlU 	(J( 	pc:r 	¶tiI1fl('1 

p0] 	1 L 	kflV(J]\i Iitj 	•I 	I 	t Itt 	inipI I. 	(if 	(.1 F.. 	lie 	will 

Lcltiett 	thu 	VI. 	I_JI 	to 	ccirat.j cIr 	t I 	nc 	up 	art 	c::t ernal 

Coirari t tee 	headed 	by 	art 	cmi rn?nt 	per son 	aSsiteU 	by 	a 

curiui.tini 	firth 	known 	for 	epc'rt i s i 	i nhUflnrocJurcL' 
ie Ct 	mit tee 	may '.eloprncrl t 	arid 	per ¶onnel 	ol ii 	h 	m 

rL;qnc.'ttL'U 	to 	ç,i vt 	it • 	r r((,1lii.('nU( I0iI 	i'il h3ri 	L)tt.; 	ru 3 tiL 
(ct.ht2. 	Input 	cc.)ul d 	b& 	pro)vi L I (-- d 	It) 	he 	Culnflli 	d I 

cot c erred. 	r c- pr ec- ratat i vc 	st 	.tud 	th1 - 1.h 	i -'i 11 	U tud 
• t! 	•;a 	t;t.i 	t 	•i;cJ 	iflL 	itnit 	( 	t.Icr 	I 	I. 	.t.i.i 	cm. 	I4OWl?'.('t 	• 

it 	0(1 iii 	01ir. 	they 	w.- rit*'t 	ttur 	itt,tJ 	;] 	of 
of(W('11<lu?1 t 	thiiji1 y 	ii i ti - ra 	br 	eli 	hil 1 ty 

fur 	-. inur it 	pr DiliCit i OtiS 	aitdrat.iotid is:t 1 oias 	o4— .hefis 	by 
a 	Comini t. tee 	to 	avoi (1 	wide 	vr 	it i on'_- 	j r. 	thf 	gr adi nys 

fter 	dc-t..iied 	discussor.s. 	LIL. 	CSIR 	was 	of 	the 
v i e w 	that 	since these form the components of 	the 	M(N%S 
&ppruvE'd 	by 	the 	Prcsi dc- nt. 	LEiI. 	it 	s 	riot 	wi thi rr 	his 
powers 	to withdraw or moth fy any of 	these provisions 	but 
hc? 	will 	discuss 	the 	same with the VP. 	csir 	an 	based 	on 
his response, 	a proposal 	wi II 	be put up for 	consi dErati on 
of 	the Fresi dent s 	CS I I, 	on 	the 	foil owi rg 	i t ems: 

(i) 	Normal isaf ion 	of 	the 	F(1radi n 	at 	the 	local 
I evel 	in 	the 	Labs. I I rstt s. 	by 	a 	Lemmi t t cc 	of 	strii or 
Sd i ent ists 	under 	the 	Cha:rmanslip 	of 	l.lio 	D 3 rector. 
waited 	that 	tfr: 	r 	r e!mrc sent 	t 	vc 	ny 	z.J so 	be 	inc 1 ucieci. 	in 
t h i s 	normalisation Committee, 	but tho suggestion was 	not 
agreed to by thc 	riG 	csir. 

hol di riq i ii ubyance • the nr ) t pr ciniot 3 OtiS under the 

re'.csed 	Li fLctl\e from 1 4 1992 

(1i) 	const)tutE a Committcc- for 	reviewjr- g 	the 
Fersonr1l Folic v for all CSIR employees under the 
Chai rmanship of an emi nent person assi sted by a Consulting 
firm known for e>:pertiso in human resource development and 
personnel policies; 

	

(iv) reduction in the threshold from 65 to 60 	for 
assessment promotion from Group-1IJ(2) to Group - flI) so 
as to maintain the uniformity of threshold iii -first two 
clrades of Group-Ill and Group-IV. 

__ 	

-• 



/ 

)' 	

t 	p 	' iicti i 01. 	U i I t 

n I 	 -. 
(Irpi It 	

i 	I ii 	
t 	

p 

	

u 	'du t 	I ri. 

I'll, l'&Jt-I.L 

ir d l 	 ftiri, itt ti 	,j 	
r 	 t h 	t' 

c'c mbcrLfl(,,I 	of 	the e.O1)f:t r 	p1 I on 	f or' br'conii riq 	flteflti,r 
of thp Prof 

	
t t 	

(r uiip.- 

	

V LiflrJ opt r ', o( I' ci' 1 	
J 	..cj ii t i on t o (r 	- I V 

, uc;. UJ I ( 	n fr ni('1J t hr r epr 	t t i 	t hct 	he 
alrp1J 	i 	

tic0 LI1.lrtl(:iIL),) 	to tit0 	Jilrect(ir 	to 
r L I fiI or . e 	t it 	;u ; in 	on t t i i: 	, 	fl q I r'r iti 	. 	C oh di t: on 

rI 	Upo, 	1' 	
I t\t)i 1 i t.v o1 I.h 	und 	i thea r Lab. 

r L 't'r 	E' 

Wit, r L'tji'lt d to till! 	dl"t,,h ) d I hat in 'Vw of 	the 
'br 	On 	

direct r-er u tnpttt . t lt 	rnpj oye 	ac qui r i ci 	the 
hi qher 	qua I I ( L a I. on 	bi tuu I d b a I I ooc'd 	the bene f i t 	of 

Over to th lie:: t 
iii Qilor' group tnd to come over 

	toar,
r cvi so 	l  ;l'-(ont 	 a-j 	

they acquire th 
hIihr 	UaIlfcten 	

it; 	th r'Q(rjcjori Of any cUt- 
off date, 	t was ci ar I ii 

ed tht as per gui dcii ne b - 	the 	(3OvQr1ri ti 	 tti 	cti 	ovc' of 	the 	Group 	I s 
IJL'r i,i 	 e 	Un(I, tt, concilti

I. p. 	(1) the 	employ005 
wiul) 	o 	i, 	P(isi ti 011 as o, 	1 	1131 	ar-ud 	acqLI red 	ir2 
qual if 1

catlonc of the rue;t higlcc1• 
r OLup h{or 31. 12.1901 could b promote1 under th th faster

-  track ur1dE2r NR5; arid (2) thc? cInpi r'yee 
who thouiii E.r p 1) posit ofl as pr 

1.2. 1981 	but 	C(IL(ircd the hiqhr 	quail fications after 31. 12. 1981, 	thi- 	could be cori 	dc-red 	a] orig 	with 	the outSjde candi dat( 	
dnd can be promoted against their owr 1 Doer Post on acquirIng t h 
	c: cnpar abj p mer j t • 	thout dffecing the Va;n 	advertj 	for -  direct rec:rujtffEnt

Si flu 1 r I , the Upt5 of old L:/c-_j  aw are g yen t h 
opt a on evpr- tim0 as arid whp11 tip 5Ctr 	i s rev i sed. 	They 
Wr e qa vn 

such opt I on uuiiUr HRAS7,MtJ(' 
flPle m nt: 	

2 	
and rcv, sr 	I4S 

ecI 
	 , 	

. 992 
rLJc 	y. 	(h 	 ned  cflpI   OVBE•S   have their Options f or-  tli  	e::er   ci   sed   Schein0  CCn5) 

der ed most advantaeoL(s by them for therrice1 vu. 

In vpj of 	the abovt? P°5tic, ri It may not 	be POssible to agre to thp demar,d of SW( f or renloval of the 
restri cti on of the cut -

off date for change over to the 
ne::t ha gher group oil acq ri n hi her aual if 

I cat a ens arid opti on to tii cnpi cycEs co vCrpJ b' th old ye-1 aW 71 (b) 

It was mriti oned by the SWc that some of thp Labs. / Instt 	
have formulated some internal guidelines for 

of APARs .
. which is not in conformity with the • 	CSIR guidpjjnp5 	
It was clarified by them that Ifl the 

matter of APARs all the Labs./jnstts have to strictly 
- abide by the CSI guidejjn 5  

Labs. 	
On being inforff,od by SW that 

in Some of the 
(Instt5 immediate uperviory off 

icers are as the Re 	 not bein9 ai1owjt0 ac
porting, j 

4 

4 
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'r'i 	

, 

- 	 -. 	 ,li I 	II 	I 	14 	t 	'I 	r 
I 	I 	I 'I 	iffi' 	III( H 	f 	( 	5HI 

".-'-------------------.--. 	 -----..-'---, - 	'.---'- 	 - 	- 	- - 
 liii 	'Ii 	I 	t. 	• 

). 	Admi ru I str at j vu 

N) 	I 	It 	tIt.0 	(I 	44) 	(J411;11 1 1 	t'f 	¶I'Is 	 i 	ttii-i 1) 	r 	': t or 	, 	1 v 	1-01 	 l 	t 	( Wi 1 liz ii 	* 	L 	I I 	t 'W 	tr -r rn 	t 'l 	i 	 i' 	id 	I or 	i 	- r 1iI] 	
Year 5. 	oIl] 	

m 
L1F mat ti 	ul of 	re, 	D. j nlor - (n('1f 	I hii 	r t 	rLi.A(.,ut , 	Vi, ,, 	(' 	 L(r-t p 	f°' QCL'd 
uppr Ovud 	b' 	t hr 	It -  r-si c( - r,t 	LS1 	th . 	al ) t ) Ol tItaef2f)t 	ol 	t tue 
iii re 	lOrs 	1 ¶; 	ni(I(. 	en 	the r 	mr 	daU un; 	of 	a 	hi 	1 'lP'L'l Sur c h 	Crnrn 	( t cr 	and 4ppr c.v] 	ul 	t Iii. 	fr i - si 	JL'r 	• 	LS I I. 	(;rt cI)dj date 	P1 I.luur 	Ir on y w 	thj 	ur- 	LLtLijp 	thO 	Cl1< 	system EUJ t 	ibJ e- 	L , y 	th 	Sr-  arch 	Lonpni 	ttuc. 	is 	appoj fited to 
	thC 	pOsh, • 	t hi' 	tp, --  

	

of 	Di ru,: tr 	c an 	b  I 	ip 	ICHu 	t(r  ( 	t 	 te'ncJ0j or, 	tlt( 	P - 

I t l2nut- 	ep ert 1 tE'O. 	 :: 

- 

	

o t I 	c 	(l5( ) (in 	c1 	SNñ 	{C.r of 	(c11(r a] 	Cadr-r. I 1('n'r s 	al to,- 	Uv,er y 	thr'u as 	pr-r 	
it uI 	ri{14-j 	that 	they 	arc- 

1)12) 	fl 	trri;io 	r 	r 	i:d 	Lu; 	af1(.t 	tl('i Cl5I dug-- e'd 	rlce5a,-y 	in 
p uP I 	c 	I lit Cr c 	. 	f or 	1-i I oc i c-i ,e 	ol y 	aU:ii fl 	t r at I. on . 	Nh i 1 o COnsidering 	such 	1 SBUOS 	it 	has al so to be tpt 	in 	mind 
that 	frE-qLgur, 	Li - 	rs{ or s 	apart 	r cm 	cauj rn 	lot 	of 
urreCe5ar. 	Par cisiij p 	to 	the LOncOrnd o f f i Cur, 	also ental 1 
huge 	expen 	tur E - 	by 	way c.{ 	transfer 	i, 	&tc. 	and dislocation 	of 	th wor! 	of 	th 	concrned 	Labs./lnstts SW 	representaji. 	however rernaned pers5tt 	in their 
defliand 	Stating 	that 	a) 1 owl ng 	th0 contra) 	cadr 	{f Ices 	to 
r--)(-, 	t 	iJ1r 	placu 	01- 	iOflQer pnrLiL: 	ILdII'I 	to lreql1arj1.. 	Including 	correIptior -1 th&ni 	that 	i f 	 LG. 	CSli;; 55L'(IJ an- 	specifIc 	CasEs 	of 	rruaLIl ar I t i 	a;gd 
Cc'rs-uptjot-1 	are 	L.roigt -1 t to 	his 	noiic - 0 wi U1 	proof 	tie tJ:e 	strorg 	acticili 	aga 	th cc.rIcrrr,Ed 	officers 

fl5j dti al Accommodation 

1110 all cation 	of 	1Undr 	bc -inn made 	t:o 	thu 
Labs, /)nstts 	 flc-rj t 	L.s dcpendi rig 	upc,n 	the of f unds 

allocated by the Plannir1g Commissi
on 

-For this pu c rp. 	- 

As rcJarcJ 	
the SLIggE-StiDII (liade by SWA for bringjr19 unformjty In the criteria for allOtmer,t of 

si ngl e 
double and three room sd enti sts appartmE.rjts 

arid cnverjon df new hot1  CEIR 	 into Scientist Appartment, 
DG, advised Dr. N.F. Dhir, Director  matter in 

h 	
(EC) to examine th 

oru5u1 tatjo WI U) the Directors of the local Labs, in wich L)r. 
B.V. ROddI, General Secretary, SWA may also be associated. 40 

-J 
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' bw  ii' 4 It is U ( t on I : rn, N t Ion t o thU c on r L t u [ 	inp I 
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	 c1r if i'I to 	thini (H'( 	SilL •I y 	i 	t r u c t i o ,  IUS 

thI 	IbJuLt 	II I' UIrcU1.(.t!U to tJi' L.bu./1SIbt. 	I1 

lit;. c:;H 	 th 	ri 	rrt'iitt ivo 	to 	lir );lq 	O 

v not. 	bu 

ul I uwU by. iiriy 	1 	t ti' L ;ti. / I r 	t t 	• 

1 	Dr. 	A. 	Panda, 
1. DGSIR President, RRL, Bhub, 

2. JS.Adsnn.) 
2. 	Dr. 	D.M. 	DharrnaCth1rl, 

Vice_Preidenti NEERI, NPt.' 
Financial Adviser 

Legal Adviser 3. 	Dr.A.K. Vaish, 
NM Vice_President, 	

L, JanahedPur 

5. 
Dr. M.P. Dbir 

4. 	Dr. 	B.V. 	Reddi, 

 Dr. 	D.V. 
Gen. Secretary, NFL 

 Dr. Krishafl 	l 5

Stngh 

. 	
Mr. 	R.S. Tanwar, 
Treasurer, NFL 

B. D.S.(Lti) 6. 	Mr. 	M.S. 	}a1rC,  CBRI, Roorkee 
Joint 	Secretar' Y, 

7 	Mr. Jai Bhaawafl, 
CRRI. Joint Secreta)Y, 

Dr. 	R.K. 	RawileY, 
FtRL, Bhopal 

Mr. R. Naresh, 
CFTRI, Mysore. 

Dr. 	S.N.Shaa, 

I IF 	De 	:Jr 

ii. Dr. SMH Abidi, 
NBRI, 	LuCkfl0\o 

Mr. 	A.. 	Sin4h, 
lIP, DehradU 

Mr. B.M. 	GandOtra, 
RRL, JarnUU. 
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To 
The Administrative Officer, 
Regional Research Laboratory, 
Jorhat- 785 006 (A.ssam). 	I 	

Dated 1st Feb'1995. 

Sub finy' of 1cy o f thefl.R. L. — 
SemicStatiofl Guw?hati. 

espected Sir, 

In response ta your Office Memorandum No. RRIJ/-
Gose/9+ dated 30.11.9+ and Press notif'icntion in the 
Doinik Tanam Bhumi on 26.1.95,  I am handing over the said 
1ey to the Read,Coo-Sciencer)ivision, R.R.L. 1orhnt to-day 
the let February,1995 in presence Of you. 

Further I would like to inform you that though 
I hrid received the 0.14. No. flR1J/ 1,teose/91 E dated 30.1 1 .91f 
on 16.12e91+,  I could not hand over the said Key at that 
time as I was much eagerly wniting for my extension of 
service like other projec't Fellow of GeoScience Division. 
On the other hand, I thought that some body may come to 
take the charre officially of Guwahati Station at any 

H 	 monent, that is why I kept the key with me. But till today 
nobody has come to take the charge rind the said key at 
Guwahati. 

Now it is clear from the press not.if1ct1on giyen 
by you that it is given only to malign my p±'estige 
publicly. 8 by this letter 1 would like to Inform you 
that I am handing over the key to the Hond, Geo-Scianco 
Division in presence of you by honouring the official 
formality. More over Sir, my personal properties and 
materials will be at Guwahati Station till I n ap ageY4 

• 

	

	*flS'- 	Manango to hire a truck to bring it to home 
back. 

Further I would like to Inform you that due to 
noh-approval of extension of my service sInce 8th Uct'9 1+ 
I am compelled to filea cne to rgularIse my service 
at the CAT (Central Administrative Tribunal), Guwohati. 

Case No. 	O.A. — 16/9. 
This is for your kind information, only. 

Thinking you, 

I' C• Y c 
AV 

7c 
 

/ 2. ' 

Yours I a itM1?u fly, 
l 	 •'\_ -'V- 

(hrI DULJ SARU) 
Viii & P.O. Icachupather Gaon, 
Via- 1amargaOfl -75 619. 
DIst.Golaghat (Assam). 
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To 
The Director, 	 Date: 31.10.1995. 
Regional Research Laboratory, 
Torhat785006(Assam). 

(Thrpugh theHead, Geo.Science Division) 

Sub:- Application for extension of Service to_complete the 
of 

Hon'ble sir, 

With due deference, I do hereby like to cite the 
following few lines regaxing the subnission in the Hon'ble 
CAT, Guwahati bench for case No. 0.A.16/95 submitted on 
2.3.95 by respondent No.5 1  which came to my notice on 17.1095. 

Sir, I would like to Inform you that as mentioned 
therein, I was not informed by the Office about the extension 
of my serviee for a period of 6(ix) months from Dect9+. I 
am ready to complete the tour now also without brakIng the 
continuity of my service. 

Sir, in persuance of O.M. To. RflLVGeose/9+ dated 
30.11. 9)+  and the press note in ?The  Dalnik Tanambhumi' on 
26.1.95,. I had hande.overthe key, instruments and belongings 
to theOffice through my letter dated 1.2.95. So, I would 
like to request you again to arrange the following, to remove 
my troubles, to complete the tour for bounded period very 
STflOO thly. 

(l)Rtnsidn of Service with continuity. 
Tour advance and salary to meet the expen-
dIture of self and family. 
ILP (Inner Line Pass) to cmss the border. 

()+) Technical expert to bring the instrument In- 
oier, which was lying out-of-order since 
long back (See the record hook of eisrograms). 
Accomodatiol, as because the Station Is in 
remote solitary place of Nagaland State. 
RFLL's regular employee to show me the Station. 
The extrimist NSCN Ith In active and so Official 
Surety to self and family. TariIr posted project 
Asstt. Mr. P.P.Sarma (whose case No.O.A.18/95 Is 

- 	 in the Hon'ble CAT's) was threatened. 
Grant bJ' TA/tA as per govt. rules. 
Other necessary materials allowed to the operator 
of Sub-Station as because I had handed over alL 
this before. 

d. . . a 2. 
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/ 

-2- 

/ Therefore, .1 would like to request you to intimate 
youi' order within 70even) days from the date of receiving 
this lptter, and I shall abide by the order to complete the 
tour very smoothly. 
/ This is my humble request to you to keep the 
continuity of my service reviewing letter No, RLJ13(619)-
ESTT/86 Dt. 21.10.9+ and to take necessary action to the 
person concerned with the mater for not sending the engage-
ment letter to me in due course. 

With profound regards.. 

Yours\fath ily, 

(D.SAHU) 
Vifl.& P.O. Kachupather 

Gaon 9  
Via-K arnar Gaori - 785619 

Dist.Colaghat,Assani. 

ncl: True Copy of the Hon'ble 
CAT's Report 

Copy to: Shri B.K.Sarmah, Advbcate, CAT. Guwahati. 

11 



If 
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IVI 
Ph. 20353, 2035, 2037 	 Groi: 	SECH, J0RHT 

/ EI0t 	R.3E \RCR L \SOR .\TORY 	J OR 1  \T 	•\ 

(ouncil'of 3ctentific & Industriol Reseorch), 

No. 	J9(2stL/5 
	

Do to 1o199.. 

From 	The Director, 
Regional Reseorch Laboratory, 

• 	To 
hrDrLrr_.. 

i)OSON UHi' 	 0 

NachkhQ 

GUWkkTI .7 781 009 

Off 	 oon s 	Project/Scheme. 

1ith reference to your reques ted dated 2iO ~. ! . q~ 	Y Ou are 
heehy intimated that the Director, Regiool keseorch biboratory, 
Jorhot on behalf of.. the sponsore of the Project/Scheme, nimely 

	

• J-.- -,---* - - --.. 	- 

o1esed fofTer you on 
csntricT3Tsisto work is . Jun!3r Project tl1w 	— 	On 0 
consoidoted oount of iTh 25coL 	Dfl(fi>ed 	uvcosTw 

on the following terms ndcondi- 
tions :- 

Your engoement is for the Project, rl3mely ____ 
pecifioynthsis fu nded byDST 

It is nbt on offer of appointment in CSIR tempororv or 
; 	otherwise. It Js a contrc tool engagement for the Projec t/Schene 

funded by the :ibove soonsore. It would therefore, not confer any 
right/claim impl.tc it or explicit for your considera tion agi..ns 
any OSIR post, 

Yaur engogement on contrct is for a specific neriod of 
which may be extended or 

A-Ailed ,dependig uonthe stitus of the sponsored Project! 
Scheme, In my event, your engagement shall be co

- terminus with 
the duration with the above mentioned sponsored Project -/Scheme. 
only. 	 . 

Thei contract of engagement may be terminated by giving 
- one aonths notice in writinz by either side. 

No travelling allowance will be oid to you for reporting 
for duty, 

Coratcl .............(2) ......... 



6) 	ur en1oiei 	n 	 i11 be 3u 1 )Ject L ih duo t 	ofne foiL o'1 	d ou n 	t youi OxpCflv s 	b e ti'i of your r?oorting for duty, 

'4EDIcL 	RISC \T 	h 	:h rd phvsic1 ithess fir servico 	 t ned 	uthorjt ifl th jrescrj- be 	;r ct, if not 1re so iedic 11i' 	cPined fte 1 ter c e, o c e r ifi 	or fl 	r 	n ndj cortific- te sioul fur 

• 	cumenti'v evidence i 1  support of your DfE OF 	TH cj \LI 	TIfl\TS ;  

7). 	 ervjcE :nttèr not pec Ic1i sttd herj.h sh11 be detthd by te Directo:',, 	L, Jorhot whose d ii5h sh11 be fjnj 	d bind1r oh both t 	p'fe to the b5ntrct 

If you re 'Il1in to 	ept he p.ejeh on these tern 	'nd OOflditi3, you n 	ies COni1Ln1c it Jur 	et ncr within 	
from Lhe d te of receipt of this letter wh ft i n t i- 	robbje dte •.f yor reporting for duty. 

oUr.S fit1fu1lr, 

Orr- 
L) 

+ 	 i+ 	 •.u'. 	 •+ 1d 	 1 A3 ) 

1 	CCUn 	Sec tior' 
2. 	Bills '3ect1n, 

?ers)flj fi1c, 
4, 	1 dD1vL 	 _ 

L35 	 H 

1 



,h: 20 	203 1 5, 20377 	 Gram: RSEC, JORHT 

TI0 \L 	\CR L. \R \TORY 	VC  

4 	of 3c enific . industriJ- ReserCh) 

No. RLJ.-.(,-stt/R5 	 Date 	1-O7-1995. 

• 	From : The 1)trectr, 
Resel rch Libora tar'T, 

To 

ro1egrath±, Trafic, 

- 	 --. 	 . 	 - 

B.: Jffer for en 	mentLn Ti Sponsored ProjpJejie. 

Sir, 	 . 
iith xeference to your reues ted dated 	

—4-199libor-1 
you are 

heeh intiiited that the Director, Regional iesearcl1 	 tory, 
Jorht on behalf of the sponaore of the Project/Scheme, namely.  

Tias been 1eased 	ofTer you on 
contract basis to work as Yürdr Prjt Fellow 	 On ) 
consolidated aiount of Rsj4 / 	P.MTrfixe) Rupees__ 
thuan fiv& hundrdi,y, 	on the follo.i ,; terms 2ndCO1di- 
tions 

Your engaeent i for the Project, nanely_A_._._ 
by_ 

JLi_Miy.L1nJ..L. 	 .••.. ..•. 

2).It is not an offer Df appointment in CSIR temporary Or 
otherwise. It is a contractual engagement for the proect/Scheme 
funded by the above sponsore. It would therefore, not confer any 
right/claim implicit or explicit for your consideration against 
any CST.R post. 

3). 	Your engagefnc,at on contrct is for a specific period of 
wh.ch may be extended or,  

curtailed depending upon the status of the sponsored Project! 
.:Scheme. In any event, your engagement slial). be co-terminus with 
• the duration with the above mentioned sponsored Project/Scheme. 

only. 
• 4). 	The contract of engagement may be trminated by giving 
one month's notice in writing by either sloe. 

5). 	10 travelling allowance will be paid to you for reporting 
for duty. 	S  

Contd. 	............ (2) ......... 

F" 



I 	.. 

0 : - 

• 	 •• 	-(2)- 

6). 	Your ei1ge 	on contrct will be SUbjCCt to the duction of he f1ljr1 doou:n 	it your CXDCfl5(c 	t th of your oport1ng for duty. Lime 

DIC L 
Service 
bed 

CRTI 	TE of he l th 
t medic 

nd 	hys ic ll fitness for r.ièt, 	if not 
J certified copy ilredv so med Ic 	11y 

of the 

Uth'±ty 	i:rI 
exmimed 	the 

the prescri 
1 	ter furnjs relevnt 	ed±1 certifitb shoul.1 

se, 
be 

b). 	
Documerltirr eVjdetce in Support of your 

	TJbQ31 

7). 	y SCfV±C( 	
tter not sPecific1ly stlted herejn sh be determined by 

the .Director, RL, Jorhit 	dec:±0 sh be finij md bjndin on both the Dmrties to the coritpct 

	

If 
you ire willing to ccept the 	geeri on these 

•mrid 	
you mmy plemse comunjc 	

youH mcceotm 
with± 	

WEEK from the dite of receipt of this lettej while lntirnting probmble dit 	f yoir reporting fr duty. 

Yours fithful Ar 

••- 

cc)y-.EOF 	 J. 

-L"C -Durits Sectjo 

11s Sectiofl 

7ersonhl file. 
Held of D 1Visi)fl/ P. 

1r 

	

CONTROLLER O 	1&1IIhITRT1fl'1 
I. 1:j5 

11 
11 

rice 

t or , 



Ph. 20353, 20315 9  20317 	 Gram: R1SEARCH, JORHTV 

REGIONAL RE3E'RCH LABORATORY : JORHT :SS.N. 
(Council of Scientific & Industrial Research) 

No. RLJ-9(2)-Estt/95 	 Date 	0-05-1995 

From : The Director, 
RegiOnal Research Laboratory, 

O6flssam) 

To 	/ 

Jorhat - 6. 

SUB.: Off  

Sir, 
.With reference to your requested dated 	 _you are 

he'eby intimated that the. Director, Regional ReearchLabora tory, 
Jorhat on behalf of the sponsore of. the Project/Scheme, namely 

____________ Tias been pTeased6fler you on 
contract basis to work as Prtect_kssistant 	: 	 on 3 
cjnsolidated amount of 	 (fixedRus _One 
til-)usand 	ht}-uridre(I_oniy 	on the following terms andcndi-. 
ions :- 

1). 	Your engagement is for the Project, namely__________ 
funded by 

:1 	2). 	It is not an offerofppointment inCSIR temporary or 
otherwise. It is abntractuai. engagement for the Project/Scheme 
funded by tha above sponsore.It would therefore, not confer any 
right/claim implicit or. explicit for your consideration agiLnst 
any CSIRpost. 

3). 	Your engement on contrct is for a specific period of 
______ which may be extended or 

curtailed depending upon the status of the sponsored Project! 
Scheme. In any event, your engagement shall be co-terminus with 
the duration with the above mentioned sponsored Project/Scheme. 
only. 	. 

4), 	The contract of engagement maybe terminated by giving 
- one month'snotice in writinWby ei.ther side. 

5). 	No travelling allowance will be paid to you for reporting 
for duty. 

Contd. 	............ (2) ....... 0 



I 

- 	-(2)- 

Your engagement n contrct will be subject to the pro-
uctjor of the following documenug t your expenses 2t the time of, your reporting for duty. 

MEDIC 	CERTIFTCTE of helth nd physic 	fitness for service issuedy the competent niedic1 iuth,ority, in the .prscri-bed fortiet, if not 31redy so medic - fly examined the lter ose, 
certified copy of the. rele.vntmedic1 certifieteshou1d.be furnished, 	

0 

b), 	Docuientiry evidence in suDport of your DTE OF 1BIRTH & (TJLIFICTIONS 	 - 

7). 	.ny service mtter not spécificlly sttëd herein.shl1 
b.e detejned by the Director, RRL, Jorh•t whose decision shill 
be fin1 nd binding on both the prties to the contrct. 

Ifyou ire willig to ccept the 	ggenent on thes terms 3nd cJnditios, you my ple.se 
 communicte your 1cceotce within 	WEEK from the dt;e of receipt ofthis letter while 

intiniting nrobb1e dite f your reporting for duty.  

Yours fithfui1y, 

Rr 

'cjunt Sectjon 	Exnditure isdebjtnble tb 
P2 Lab-.butht. 	I Bills ect1Dn. 

?ersonil file. 
. Head of Djvjj.j 0/ 

	

0 	
---0• 	 __ 

1-95  

	

• 	

•; 

:. 



j  2  7 z~ 
,-Ph. 2033, 20315, 2057 	 Gram RESE.\RCH, JORHT 

RE-ION•L RE.3ERCH LBOR.TORY : JORH'T : ASS\M. 
(Councij of Scientific & Industrial Reseorch) 

No.  

From : The Director, 
Regional Research Lboratory, 

To 
J2i _D1nkr K!'__._ 

iachkht  

GIJWkIATI - 781 009, 

SUB.: OerforenementinaSponsored Projec t/Scheme. 

Sir, 
With reference to your requested dated0.9 	you are 

heeby intimated that the Director, Regional Research 1boratory, 
Jorhat on behalf of the sponsore of the Project/Scheme, namely 

• 	
to offFu on 

contract basifT5,work as Juni or PrjectFe1l 	 on 
consolidated mount of Rs P.M. (fixed) RupeesN. 

Jniy) 	Ofl the following terms andcQidi- 
tions :- 

Your engacement is for the Project, namely_______________ 
Stereo ~jpecL 	 funded byT 

It is not an offer of appointment in CSIR temporary or 
otherwise. It is a contractual engagement for the Project/Scheme 
funded by the above sponsore. It would therefore, not confer any 
right/claim implicit or explicit for your consideration agai.nst 
any CSIR post. 

Your engagement on contract is for a specific period of 
61ax_pta_only. 	 ___ which may beextended or 
curtailed depending upon the status of the sponsored Project/ 
Scheme. In any event, your engagementshall be co-terminus with 
the duration with the above mentioned sponsored Project-/Scheme. 
only. 

The contract of engagement may be terminated by giving 
one nonth's notice in writing by either side. 

No travelling allowance will be paid to you for reporting. 
for duty. 

D-Ito fl QLJ992__. 

Contd. 	............(2) ....... 



6). 	Yur engg2ie n t on contrct will be subject bD the po-  ductjon of •Lhe fol1oi 	documen.5 t your expenses t the time of your,  reporting for duty,, 

MEDIC ALOER?IFTCTt of helth ond physicj fitness for 
service issuedy eompetent medic1 iuthority in:•the prescrj 
bed for.iet, if not lredy so medic11y exo!nined the Ii ter cO'e, 

cer;jfied copy of the relevnt medj1 certifjte should 
bb fUrnjsed. 	

i. 

b). 	
Documentry evidence in support of your DTE OF IRTH& J Lff I: TIDNS. 	 - 

7). 	
ny service mtter not specific11y stited herein sh 1 

be determined by the Director, RL, Jorh3t whose decLsiDn shl 
be fin1 nd hindjn on both the prties to the contrct. 

If you are willing to ccept the eggeue 	or these terms nd Conditions, you my please commufljcte your cceptn e withifl 	
WEEK from the dte of receipt of this letter while 

IfltTtting probb1e dte f your reporting for duty. 

tours f . ithfu11y:  

(f1'cer C3.TROLLER oFr 
.-. 	 -• ..w-- 	 - 

ccounts Seti:>n 

Bills section. 

file. 

Hd of Division / 
Scientist 

7. 

1.95 



3 	 J 	RGIONAL 	RC 	tF ) 	 r  )fl 
(Council of Scientjfc 	n:1usi:rja1 Reear('h) 

Dat[ 

OiT IC C Et Oi II 

In PUrSUa! - OE? of offer of aPpointment in zp.onsored Projeci; 
01ome vtdo ltti' No. RLJ-9(2)-E tt/95 dated 119 Shrl 	

rportE'J for duty on 	 JN) 
s Junior Project Fellow on a ccn5o].i(]atod amount of P25JO/.- 

Rutees two thou,and five hundroct only) per month for a period of 
O( six) 'months. 	S  

/ 

/ 
SECTION cIFICER 

To 
S 

R.RL,Jorha - 

Copy to 	1. ,.Accounts: 	1.ot02;. 
Sctjon. 

3.. Library 
/. Eed:Lcal 	centre . Recrujtrront cell 
5. P.S. 	to 	D, i:rectoi'. 
7. Off.tc 	copy. 

E_ rON, .2FP'ICER 



fl C,HLkLD 
,.'h. 2O33 9  20515, 20317 	 Gram:. RESEARCH, JORHT 

REI0i'1&L RI3[RCH L00RAT0RY : J0R4T : *$$N. 
(CoLi1. of Scientific & Industrial Research) 

No. RI.J.(_stt/:5 	 Date 	i3-Q7-l99._. 

From : The Director, 
Regtonal Research Liboratory, 

006. 

To 
S} 	ys1Char4ra_ManGlal 

cLQa i_. 
AccGuntant,i.oe!Zthe Su_t. Telegrapbtz, Trafic, 

SUB.: 3ffer for en 	ementin3 Sponsored Projc t/Sc. 

Sir, 
Iith reference to your requested dated ­24.44 	you are 

he'f'ebv intimated that the Director, Regionl Pesearc 	aboratpry, 
Jorhat on behalf of the sporisore of •the Project/Scheme, namely 

_ Tias been pTThed 	r you on 
contrct basis to work as __[irProt F11.w• 	 On 3 

consolidated amount of RsZQ/ PM _ 4.Tfixed) Rupees 
thus 	five hundred 	 on the following terms andcor i- 
tions :- 

Your engaement is for the Project, n3niely_16- DPA 
Pil.t 	 - 	 . 	fd dd by_ 

-, 

It is not an offer of appointment in CSIR temporary or 
otherwise. It is a contractual engagement for the project/Scheme 
funded by the above sponsore. It would therefore, not confer any 
right/claim implicit or explicit for your consideration against 
any CSIR post. 

Your enggement on contrct is for a specific period of 
_Jç) m.nthe_.n1 	which may be.extended or 
curtliled dependinc,  uon the stitus of the sponsored Project! 
Scheme. In any event, your engagement shall be co-terminus with 
the duration with th above mentioned sponsored Projec/Scheme. 
on'y. 	 . 

The contract of engagement may be trminated by giving 
one moith's notice in writing by either sice. 

j travelling allowance ±li be paid. to you for reporting 
for duty. 

C 3 -lj 	............. (2) ......... 



6). 	Your engagement on contr7ct will be subject to the po- /, duction of the following  71 docunencs it your expenses it the tinie of your reporting for duty. 

MEDIC 	OERTIFICTE0f helth r3nd physic1 fi€ness for service 1SSU competent medicl uthority ir tie precrj- bed foriet, if not lredy so medic -Jly exnjned the liter cse, certified copy of the relev)nt rnedjo1 certjfiete s1oul 	e furnished. 

b). 	Documentry evidence in support  Of  your D'TEO !3ITH & LIFICTIQNS. 

7). 	•y service mtter not specificl1y stated hErein shi be dete rm ined by the Direct;or, RRL, Jorhit whose decision shill be fin1 nd binding on both the prties to the contrct 

If you are willing to ccept the 	g1e:n on these • 	
' 

terms 3nd COfldjtj35 you my please CoWufljcte yDur 	ceothce I WEEK from the date of receio of 
this 'letter ,  while timlting problble dte f your reporting for duty. 

• 	
Yours fIithfU1 

~ji  3T ION. r  

- 

1.c.ounts Sectjo1 

Section.: 
3.(2erson1 file. 

of Division'7 P.1. Dr. R , X. Mat  
Dir~ctor,  

1.95 



REG1UI'LL hA Rc:F. LAFORATOF' :JJPHAT :S3AM 
(Council of Scjtjfc & Indurjaj Re 3earLh) 

RLj-1 3( 814_Ett/95 	 Dated  

\3V 
L- 

Ib 
\ 

OiT'ICE :E]orH)L 

In pursuare of offer o:C appcintnent in sponsored Project 
3rne vl.do ll.4;r N3.R - 9(2)-it/95 dated ___ 
Shri Syazi1 ch.Znth1 	reported for duty on 10895__ 
a Junior Project Fellow on a consoljdate<j amount of P.2500/-

(RuDees two thou:and five hundred only) per month for a period of, 
6 (six) months. 

SECT ON OPIC:ER 
To 
Shrila2L 1,3ZXI1 

-.-,, 

Copy to.:- I. 
2-' 

\73. 

7. 

Atc:oun -t .:2c:tjon. 
Bills Section. 
Libr a:ry 
1:e.ic;a1 •entr( 
Rec:ru.Ltnent CEi 1 
F.S.  
Office oOy. 

t I 
011,14 F 



-. 	 79lr 	 ' 

- - 

20353, 203 1 5 1  2037 	 Grai: RESERCH, JOflHT 
$ 

REO1Oi L RE3E RCH L 3OR TORY JO' T 	'$ 1 
- 	 4 	(C'uncil of 3cintific 	Industrt1 Resc')rch) 

A ' 

No 	LJ-9(2)-Estt/95 	 Thte 	 - 

From : The Director, 
Regtori1 Research Lboritory, - 

To 
Shri, na U18m Iiang*ng 
?ithutKhør 	___ 

L$a1__795 001.  

SUB.: Offerfor enementin3ponsored Prolec t/Sce. 

• 	Sir, 
dith reference to your requested dated are 

e
G
ax

9_you 
he'eby tntited that the Director, Region31 hIbortory, 
Jorhtonlj o.fthe sponsore of the Project/Scheme, nie1y 

as 	TeTTsTho o friTon 
eon tr c Tsi $ to .Th 'is _-__________ on ) 

• 	consoiidted imunt o 	Rs2J____ PM .. (fixed) Rupees_ 
n the following ters mdcondi- 

dons :- 

1). 	Your engzemerit is for the 	rnmely  
—

funded 
Ltd 

2) 	It is not on offer of ppointont in CSTR temoorory or 
otherwise. It is contrctu - 1 engoe!:ent for the 9roject/Scheme 
funded by the 'bove sponsore. It would therefore, not confer my 

'right/clim implicit or explicit for your considertiDn 1.g -) inst 
ny CSIR post. 

3J. 	Your engogenent or contrct is for 	soecific period of 
6 (Six) e_eUly 	 which miy be extended or 

pending 	thessT€he sponsored Project! 
•Schetne. In 3ny.. event, your enge:nent sh11 be co-terminus with 
the drition with the bove mentioned sponsored Project/Scheme. 
only..  

1+). 	The contrmct of erig - gement may be terinoted by giving 
one 'nonth's notice in writing by éi.thor side. 

5). 	N trve1ling 1iownce will be riid to you for reoortng 
for duty. 

o Cnti. 	........... .(2) ........ 



a 

mp 

I-, 

NwIll 

Yur en1eent  • 

	

	
auct1n •f he fli.'ti'  
Df you!' reortjn for :j.'' •  

:IE;:Ic Lj LRr jp r 	 1. t: 	hvs I 3 	 f 
service issueiyfhecnc.rnt ::iedi 1 	U )ri. ty i 	the 	re;c r'i- 
bed ftr.it, if nt lredy 	1ic dlv cx Led th c 1 te 1 ,  C 

certifjd cooy - f the re1'i n;  furni'hed. 

Dc::enL try evi:.: 	irt surt :f n t 
LIONS. 

y 3Ci'c& :ntter nt seofjc il 	;tted herein s11 
he d?terrnjned by the Director, SL, Jorkt WhJSE? decisin shill be fin1 rid hindir 	n bath thc pirtjS 	the .c)ntrct. 

If yu re willing t 	ccept the 	een t n these terns nd C 3ndjtjons, yJu T,y p1 s& CD.m(io te yjur 1Cce1r7n 
within i I/EK frri the d it.e 1 recejDt f tr Ls letter while 
intirnting orDbThle dit 	'f y.u' :'e3rting 	)r Ciuty. 

Yurg fithfully, 

• 	
-- 	 •\. 	 I..- - 

• 	 '3 1I1TR \TIC. 

3c 

ill 	&Cti:1. 

3- 	?er'sr -rd fiI. 

• 	 Hed of D.ivijj / 

vn 
• 	 Diit,X.. 	 Dy,Dirtctr, RILL,Jorha. 
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- 

V. 	:1 

REGIONAL RA RCH LAflORj1i, F: JORAT :4SJ1 
(Councj1 of Scien ific . Irdu;i;rjaL  

14,RLJ-.13( 8ft-Estt/95 	 1)atej. 

OiTIOE EEflOR'j)uM 

In pursuance of offer of app c.Lntrnent in sponsored Project 
SCh?me vtdo letter tITo , RLJ_9(2)_E3tt/95 dated 151.95 S I tri

r porte f or du tYOn9.Op (EN) 
as Jior Froj3c Fel].ow on a c 0nc0itc(1 amount of P.2500/- 
(I;uijes two thow;and five hundr(1 o)1ly) per month for a period of 
6 (s.Lx) months. 

To 
ang 

J,PF, 	
RRL,Jorat - ..• --- 

SECTION OPFICER 

Cooy.  to 	1. 

 
 

7. 

AccourLt:r tioz;, 
Bills SE?CtjOfl. 
Library 
:eaical eritx'e 
Rec.rujtrt cell 
F.S. to Director. 
Office copy. 

S ECTI 
11 


